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~  ~J  
FritIay, ·10th November 1944 

The Assembly met 'in the Assembly Chamber of the Council Houee at. 
Ele ... en of the Clock, Mr. Presideilt (The ~ r b ~ Sir Abdur Rahim) in the 
Chair. 

STARRED QUEH1.'IONS AND ANS\VERS 

(a) ORAL ANSWERS 
. REPORT O}T TOUR OF MR. SARGE'NT IN THE UNlTED KINGDOM 

t21G. *Dr. Sir Zi& Uddlil Ahmad: (3) Will the Secretary. for' Education, 
Healt.h and LandR please lay before the House the' account of the tour of, Mr .... 
Sargent in, the U I)ited Kingdoill? . 

(b) What chapges, if any, are. Government contemplating to introduce in 
the educational system of this couutry? •. . ' 

(e) Are Government c.ontemplating to bring a Bill for. i i ~  in the 
Assembly? If so, what? 

Mr. J. D. Tyson: (a) No formal account 'of Mr. Sargent's deputation will 
be prepared but he \ViII report, sep!ITately on various matters with which be 
dealt during his tour, 8S listed in a stateIlJ,ent laid on the Table of the House. 

(b) The lines of Post War Educational Development ip India which ~
ernment are com.idering are thof;e ~mb ie  in the report of the Central AdVl-
BOry Board of ~ i , of which there are copies in the Library. 

(c) Not at present. 

Statement 
Mattf'r!< dealt witb by Mr. Sargent during hiB, recent deputation to ~ e United Kingdo ... 

includee :- .,. . . . 
. (1) . ~ e all obser\Ct>r on. ~  of India at the Conferenoes of ~e  M1ll18tl!rR 
of Edu('ation, which were held in Lontlon during the Bummer under the PreSIdency of .the 
Dr itiah ~ i i er of Education. , 

(2)' DiacuA8ions with the India Office, the High Commisaioner for India, U'niveraiiiM 
and other Institutions for i ~r Education regarding ~ beet arrangements for the future 
admilsionof Indian student, in view of the conditions likely to obtain at the end of the 
war. . 

(3) Exploring with parties concerned means of Rtrength.ening' cultural relations betWMD 
l\larned bodies in Great Britain- and this oountry, including the following up ~ certain 
Buggeations made bY' Prof. A. V.Hill during his recent visit to India. . 

(4) Discussing with, the appropriate AnthOl'ities the possibilitv of securing training in. 
Great, Britain fOl' teachers and· other persons who may be deputed for that. PUrpOI. by the 
Central and ProviDl'ial Govemmebts in the "'nIni of iill being decided to proceed .... ith t.he 
R('heme f?r Post· war Educational . e ~ me  prepared ;by the Central AdTilOry Bo&rd 
'of Education and now under corunderatton by ~ Government ,of India. . 

Mr. SB!rgent alao took the opportunity of hi. visit to England to discUIIB with. pllrsonll 
thert· " number of other ontRtanding educational matten. 

-
COIOlUNAL COMPOSITION IN HIGHEB.,POSTS OJ' THB LEGISLATIVI: DEPABTXBNT 

117. ·Sardar Sat SJDgh: (a) Will the Honourable the ~ Member ples8e 
state the number of posts carrying monthly salaries of Rs. 500 and above in his 
Deparwent including the Income Tax Appellate Tri}mnals in esch Province? 

(b) How many of these posts are held by (i) Europea,ns, (ii) Anglo-Indians 
(iii) Hindus, (iv) Muslims, (v) Sikhs, and (vi) otliers? . 

The Honourable Sir .A8Oka 'Roy: (a) and (b). A statement giving the r ~ 
9uired information is laid on the table. .. 

Statement 
(a) The l(ltal number is 33, comprising 22 posts in· the Secretariat and 11 in ~ e boorne-

tax Appellate Tribunal (5 in Bomhay and 2 each in Madras, Bihar and the Unitl!d l'ro. 
vinces). . ' 

(b) (i) four; (ii) three; (iii) twenty; (iv) four; (v) nontl; (vi) two. 

t Answer to thil question ,lailll on' the table, the questioner-being abIent. 
(Q9) . 



• LBG18L4TIVB ASSBIIBLY [10TH -Nov •. ~  
ComnnuL CoIll"OSITION nf'-lIIollu POSTS OJ' OUIOBS UNDD TJUI 0nJ0rnnII 

DBPdTKDT, ( 

218. ·SIrclIr SaDt Siqh: (a) Will the Honourable the Commerce 'Member' 
please state the number of posts carrying mOllthly salarie" of Re, 500 to Be. 760, 
Rs. 750 to Re. 1,000, 'Rs. 1,000 to Rs. 1,500 and Rs. 1,500 and above in biB 
Department including (i) office of the Economic Adviser to the Government of 
India, (ii) the Department of Commercial In.telligence, and Statistic., frl.\) the 
Trade Marks Registry. Bombay, (iv) the office of the Chief Controller of Imports, 
(v) the office of the Controller of Enemy Firms and Enemy Trading and C ~ 
dian of Enemy Property, and (vi) the office of the TE'B Controller of India? 

(b) How many posts ~ er each category are held by (i) Europeans, 
(ii) Anglo.Indians, (iii) Hindus, (iv) Muslims, (v). Sikhs, ana (vi) others ~ 

fte ,HODDDr&ble Sir •• Allnl Huque: (a) and (b). A statement giving ~ 
required information is placed on the table of the House. 
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Bardar Smt Singh: May I ask the Honourable, Member -if he can give me 

the' percentage of- the Sikh re re ~ i  in any of these servibes'? . 
The Honourable S·ir •• AllIul Huque: I have not had time to calculi.te t.he 

percentage, but I ,till supply it to the Honourable Member. 

COMltWliAL:CoIll'OSLTlON ,IN HIGHER POSTS OF ·OFI'Ic:i:s UNDER IDUSTlWIlS AND 
...... , , '. (hvn: ~ !  DEPA.RTMENT ' .. , 

119. ·Sanlar Sa' SiDgh: (8) Will the Honourable Member for Industries 
and Civil Supplies please state the numbe1- of posts carrying monthly salaries 
of Rs. ~ . to .B.s., 750, Rs. 750. to Rs.1,000, Rs. 1,000 to Rs. 1,500 and 
Rs. 1,500 and abovEl In his Department including (i) the office. of £hl:! Controller 
of Coffee, (Ii) the office of the Paper 'Production Commissioner, (iii) the Council 
of Scientific and Industrial Research and its Director's. office, (iv) the office of 
the, Steel CQntroHet', (v) the office of. the Rubber ~r i  Commissibner, 
(vi) the: o'ffice of't.he· Textile Commissioner, and (vii) the oftice\of the Contl'Oller 
General of Civil Supplies? . 

(b) How many posts undp.r each category are held by (i) Europeans, (ii) 
~ ! i ~,. (iii) ~ ,. (iv) MllFilims\ !v)'.Sikhs, and. (vi). others? 

The llouurable·SIr •. ' Allaul Kuque:·A eme ~ ls·lald on the table of 
the House. ' 
[. 
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STARRJID QVBSTIONS AND 'ANSWBltS 640$ 
COMIIUNA.L COIIIP081TIOl{ ll{ HIOHD POSTS OJ' OJ'J'lOES l1NDEB THE FOOD 

Dn .... 'i'JDm'T 

110. ·Sardar lut Smp: (a) Will ~ e Honourable Member for Food please 
state the number of posts carrying monthly salaries of Re. 500 to RB. 760, 
Rs. 750 to Rs. 1,000, Rs. 1,000; to Rs. 1,500 and Rs. 1,500 and above in (i) the 
Food Department (ii) the Directorate General of Food, (iii) the 01&«* .. 
of the Sugar Controller of India, (iv) the Regional Food Commissioners, and 
(v) the Group Liaison Officers (Food)? What number of posts is held under 
each category, by {i) Europeans, (ii) Anglo-Indians, (iii) Hindus, (iv) Muslims .. 
(v) Sikhs, and (vi) others? 

(b) What steps does the Honourable Member prepose to take to remove this 
serious grievance of the .Sikhs in this respect? 

The BaDOurable Sir lwala PrUld SrlVllta'Va: (a) (i). Th" Food Depan-
ment has been reorganised and is now composed of three Divisions, the func-
tions of the Directorate General falling largely into Division m. The number 
of posts in the categories specified in Divisionlf I and II of the Food Depart-
ment are 17, 4, 6, and 18 reapectiTely. 

(i!) The corresponding figures for Division III are 11, 6, 12 and 9 re&-
pectively. 

(iii) The figures are,1, 2, 1, and 1 reapectiTely. 
,(iv) The figures are 4, .(, 2 and 5 respectiTely. 
(v) "The figures are 1, 2 and 1 for the first three caf!egories and ",1 for the" 

fourth category. . 
As regards the second part of clause <a) of the ·question, the number -of 

posts held in each category by members of different communities is given 
below:-

1_ (lad aid -,tit '1'" 
(i) J:UOpeIIDII • Nil t I III"' II 

(ii) ADalO·1DdiaaII • Ntl Ntl 1 Btl 1 
(iii) BiDdu .. 14 9 1. I. 
(iv) lIuIima 8 1 8 NR II 
(v) SikbII - 1 1 Ntl 1 •• (vi) Otbln r Ntl 1 2 ' , 

Onuul Total ,n 
(b) The ]food Department are always anxious to take in members of minority 

communities wlten candidates with adequate qualifications are available for the 
vacancies which occur. 

8ardBr San' Imp: Do I understand from the Honourable Member ~  4;hl! 
three posts held by the Sikhs are really held by them 0, Hindus describing 
'themselves as Sikhs are also included in" them? 

:IIr. lI ••• 10lbl: Sir, I rise on a point of or,der. My Honourable friJlnd 
Sardar Sant Singh lras been asking questions of a similar ~ e for oral 
replies for which, in my humble judgment,_ tJiere is nothing to be answered 
orally. I would like you to guide us whether such questions are suitable for 
oral reply. . 

Mr. Pr8licleu.t (The Honourable Sir Abdur Rahim): It is difficult to make 
that sort of distinction. It is left to, the discretion of the Member. I have 
got to see whether a question whether-it be starred or unstarred is in accord-
ance with the Rules and Standing Orders. But whether the question should 
be starred or unstarred is left to the discretion of the Member himself. 

JIr ••.•• 10lhl: 1 wanted to point out our difficulty. If questions of :.his 
kind BTe put for oral replies, then those questions which reaVy deserve ora.l 
replies are kept baek. That is the difficulty which I have been feeling. 

:IIr. Prellld.' (The Honourable Sir Abdur Rahim): That is for the Membe!'8 
Ithemselves to decide. Besides, I must state that most of·the answers ~ mosio 
of such questions are laid on the table. ' •. 

Saldar 8aDt SlDgh: May I submit as a personal e%pJan.atlon OIl this point 
thati Mr. Joshi has become unner.essarUY nervous OIl this iluDjecti beoauae I 
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find that such questions have been asked in the past and replies have been 
given .. , .. 

Mr. President lTbe Honourable Sir Abdur HahlIn).: Order, Order: I have 
given my ruling. ,~ _ 

BarCIa Bant ~  May 1.' ask the. Honourable . . ~mber whether he has 
assur.ed himself that these three post,,; are held by the Sikhs 'and not by the , 
Hindus descrit.ing themselves as Sikhs? ' 

The r ~e, Sir Jwala Pr&8&Clllrivaatava: As far as I know, they believe 
iii kai.s, ka ra and /;I fJla 1/. 1 cannot S!lY ILllj:t,hiug more. 

Sardar Sut SiDlb.: Will the Honourable Member give me the names . ~ 
thesegelltleInen? They -are only three and he can easil:y give me the names. 

The Honourabl. Slr Jwala Prl8&d Srlvutava: I have not got' the names 
with ~,b  I shall g\Qdiy give the names to my r~b e friend. 

, Mr ••• :II. JOIhi: May I ask the Government Memberil whether in the-
. interests of. the 'time of the House it will not be better if they prepare It list 

of their otpcers, arrnngeduccording to the. communities so that these questions 
ll16Y be avoioedaltogethef· and the time of the Houss may be saved? May 
I ask th-e Honourable the,Home Member or any other Honourable l\lember who' 
is respollsible for this to give me a reply? . , 

-(No reply) 
Mr. Prellident (The Honourable Sir Abdur Rahim): The Honourable Member 

. b~  made his suggestion. - ~  question. 

221. *Mr. 
please state': 

STATISTICS-" UNEMPLOYED LABOUR 
GoviDd V. Delbmukh: Will the Honourable Member for Labour 

(a) if any statistics b ~ unemployed labour in India is available; if. so, 
-what the number is, and how it is classified; -

, (b) if no statisti('s are available, when the Government intend to collect the' 
same Bnd· .classi1y it according to industries 1100 under the heads "educated" 
and "uneducated'" - , , 

(c) if the i e~me  are aware that the Ui,litedNatipns I\re taking steps to 
maintain a high level of employment in their countries; and if so, when and 
what steps this Government ,intend to take, to ,keep pace with ~em  

TIle HOnourable Dr. B. R. Ambedkar: (a) The 'answer to the first part is is 
the negatfve; the latter part does not arise. 

(b) Government at present colle,ct s,ta.tistics about emPloyment in certain 
indust.ries and they propose to k~ steps to .iruprove and expedite suchsto.tis-
tics. It is not however possible at present to collect statistics about. Ullem· 
ployment. . - . ' " 

. (0) Government are aware ~ some of the United Nations are making plans 
t.o sustain a high level of employment even, atter the war. The reconstruction 
plans of the Government of India' will also take into consideration t,he neceuity 
of maintainirtg as high a level of employment as is available. ' 

Dr. Sir Zla Uddin Ahmad: .May I ask if the Honour,ableMember. is ~ e~ 
that! in the post-war reconstruction he should see that every person In IndIa 
should get an emplovment? 

The Honourable 'Dr. B. ]f.. AmbedJrar: I do not follow the question. 
Dr. Sir Zia Uddin .Ahmad: Will the Honourable Member for Labour in the 

post-w!lr scheme of reconstructiOn watcl1 the interests of the labour and sne, 
- that no person is out of employment? " 

"The JIoIlourable Dr. B ••• Ambedkar: That should be our ideal, I aecept, 
'llr. Govtnd V. J)elhJD1Jkh:What is 'the difficultv about the collection vf 

~ !,ii .i  I . b ~  I had _said set this Department in motion by ki ~ Q 

question about stntistics a .... ~. r 'ago. May ,1 ask if the work of t,he colleehoD., 
of Rtatist:('s has not :vet ~  •. 

TIle Honourable Dr. B. :a. Ambedkar: I have just begun and I thInK :VI 
hove made it ~  beginning. ' ,.', - - , 

JIr. ~  V ~ :Ptllllm.lukh: May I ask what' had he been doing for the last 
on" year'? When _ did, be make a beginning? ' . 



S'l'ARRJID QUE8TlONS AND ~ ;  . 5'1 
The HOllourabki Dr. B., R. Ambedkar: We had wany otheF ~ i  ~ do 

besides this .. \Ve have Illade a good beginning. 
Prof. N. G. Ranga: May 1 ask.if early steps be taken to initiate the gather-

ing of sw.tisti(·s about unemployment indifferent industries? 
The Honourable Jl!'.B. R. Ambedkar: 1 hl\ve already saidthut we have 

iuitiated the eolicy of collecting statist,icB. " . '. 
)(r. Govind V. Deslrmukh: May 1 know if anything has been done in carry-

ing out the pl'umi8e wuue to -me last time in eoilecting statistics? _ 
The, Honourable Dr. ~. R. Ambedkar: 1 have already said a beginlling aRS 

been made. 
POST-W AR SHIPPING POLICY: 

, . 
222. ,.J[r. Govind V. -Deahmukh: Will the HOllourable Member for Com-

merce please stnte if he is aow in a POSitiOll to mal{e a st.atement on post-war 
shipping policy of the Government of India 2 If so, will a statement, be laid 
on the table? 

The Honourable Sir K. Azizul Huque: 'I'he l1Jatter is still under considera-
tion and (}ovenllnent of ] ndia will await the results of the deliberations of the 
Post-wnr Hhipping Policy Commit.tee l'e('ently ~ i e  by them, which. ;!! 
meeting eurl'y next month . 

• )(r. N. K. Joshi: MHV r know whether 011 this Po,.,tWal' Hhipping Policy 
Committee, thcl'c are ~;  'representatives of seullIen:> , 

The Honourable Sir )(. Alizul Huque: We are "oJlsidering the 'question Ilf 
seamen sepat.a tely. 

Mr. N .•. Joshi: Mny f ImOl: whethel' the sealllen are \lot interested i" 
the po;iey of the Goverllment of Illdia 118 I'egards shipping and why they shauld 
not be placed on these Comnlittees? , 

The Honourable Sir K. Azizul Huque: Frankly speaking, every on .. eo is 
interested in the other in this world. But thel'e are .certain specific mattero; 
which have to be dealt with in 11 Rpecific manner, find the question of seamen 
is of such im}Jortance that I would not like to make- it subsidiary ~ any other 
question of importam'e, and thflt is why I am considering the qlleRtion of FeRmen 
quite separately. , '. 

Kr. Govind V.Deshmukb:, \Vhat stage has heen reached in the ,tJ1atter Of 
sket,ching out th is 8hipping policy? Has Ul}y heginning been made? 

The Honourable Sir K., Azizul Euque: Tt depends upon how you' look upon 
it. But I enn suy that, certainly Ii bcginning has heen 11?ade. 

Kr.T. S . .A.vinashilingam Ohettiar: When doe!': the HOl1ournble Member. 
expect thi" portiol) of the planning to be ('omplf'ted '? 

'!'he Honourable Sir M. Azizul'Duque: We have been trying to quicken the 
puc·e.but there lue so many difficulties in this country that -it takes It long 
time. . . . 

Mr,. T. S. AviJlallhilingam Ohettiar: Ma:v I, b~  whether the plan refen 
only to adnal putting the plan into force or whet,h€\' the .Government have 
mnde fmy beginning at all? ' 

The Honourable Sir ~. Azqul Huque: T alll not able to IIl1swer that question. 
Xr. ,T. T. ltrishnamachari: May'T know wb-en this Committee which he 

mnde mentioned of is going to hold itt:; next sittinA'? 
Th, Konourable Sir M. Alizul Huque: The. first week of next month as ~ e 

r ~ J me stand!! at present. . . 
JIr. LalchlDd Navalrai: Ma:" I know if in thi;; important business' scheme, 

the H.onourable Member ,vill take the representationR of Reamen into considel'a-, 
tion at any stage? , 

The HODOurable Sir M. Azilul Jluque: It it:; vel'" difficult for me to Iln!;wer 
a problf'matieal· Clllegtion.' ' 

~  AR TRADE AND INDUSTRIAL POLlCY' 
US. *JIr. Govlnd V. Delhmukh: Will the Honourabie Memher for Com; 

meroe please state: , 
(a) if any dE'cisions have been reached b.y the Government 01) the qne8tion 

of India's pOflt-w!,r trnde anQ InrluEtrifll policy,: lind 
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(b) if a decision will now bt! taken by the Government to reserve Indian 

~  trade for Indian vessels on account of the circumstant:tl8 arising out 
of this war; if not. why not? 

The B.oDoun.ble Sir •. Asilul lluque: (a). The Government of India hn 
appointed two Committees to advise on questions connected with post.war trad& 
and industrial development. er e ~  policy in regard to these mattera 
is under consideration. . 

(b) The future of Indian coastal t.rade will be considered by the relevant 
Policy Committee. 

lI:r. Lalchand !Tavalrai: How long will it take? • 
The HoIlourabl. Sir •• Asilul Jluque: As soon as the situation will ariset 
Kr. L&1chaDd !Tavalrai: At what time? 
The Honourable Sir II. Asun11 Huque: God alone knows. 
JIr. T. S. Avtn ybl1tnpm OhetUar: What do you know? 
1Ir. Govind V. Deahmukh: Have any steps been taken by Government? 
The HoDoUr&ble Sir .: Alilul. Huque: We have taken preliminary step!:! ~~ 

make a start as soon as the situation is ripe for it. . . 
JIr. N. JI. loahi: Have, t/le Government of .India made up 'their'mind that. 

in the conduct of .industries like shipping and also in the conduct· of tradll, 
those who are employed in that trade and industry are not going to have any 
voice at all? 

'!'he JIOIlOll1'&ble Sir •• .A.lilul Jluque: I am afraid I am not able to answer 
a general question like this. In any case, that is a matter' which will have tc> 
be considered very carefully in connection with post war planning e e~ me . 

1Ir. ! ~ II. 10lhi: Are not these seamen going to have any voice? Are they 
!lot going to look into the mai\er of policy as regardg shi2Ping and trade in 

i~  t,hey are to be engaged? -
. The Honourable Sir •• Amul Buque: I have said that the question of 

shipping policy vis-a-vi8 the different sections of the employees is a ma.tter which 
is still under consideration and it is too early for me to say anything abouii 
this matter.' .. 

,Jlr. QoriD.d V. DNhmukh: Will the Government of India bnng to th& 
notice of His. Majesty's Government and consider this matter seriously and 
quickly inasmuch us the expansion of the Navy depends on mercantile marine' 
shipping? , 

The JIoDDarable Sir JI . .A.I1Iul Haque: We are very much alert about the-
situation and we are trying to do our best. There is one point which I might 
mention as the last supplementary question arose out of seamen. I was referring-
only to representation of seamen on the Shipping Policy Committee. But as far 

'as I know in both Industry and the Trade Policy Committee. there are repre-
sentatives of labour in there. We have been quite alert in this matter. 

JIr. T. T. ][rtabnamachari: With reference to part (a) what are the ~ 
Committees that he mentioned, and how many sittings of these have heen held ~ 
Is there any report published of the proceedings of the Committee." . 

The Honourable Sir JI . .A.lilul Haqae: There is a Committee on Trade'mel 
another Committee on Industries. 

f22'. -
POST-WAR CONTROL OF IM:PORTS AND,ExPORTS 

225. -Dr. Sir ZIa trddin .Ahmad: (a) Will the Honourable the Commerce 
Member please state whether the Government of India are contemplating to 
control the import and export of. all principal articles in this cOlHltry even after 
the cessation of hostilities? 

(b) Will the 8s1e of the imported and Indian manufactured articles be limited 
to those persons who hold the liceuse which will be given at. the will of the 
Distriot Magistrates? In c8se ~e answer is in ~e affirmative, what. e ~  
have been provided that, these boenses not only m number but also m quantity 
are distributed among various oommunities in equitable m er~ 

tThia queStion h:ls been postponl'd 1.0 'be atllJWjlred OD the 16th November, 1944. 
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(C) Will the expor.t and import.for India be confined to few British Companies· 
which will have branches in this country. ot the Government will allow. open. 
competition in the interelJt of the' consumers? 

ft. BOD01U&ble Sir II • .uilul Buque: (a) and (0). The matter is under con-
sideration. But I may say' at once that the answer to the first part of (0) is in. 
the negative. . • .' 

(b) The sale of articles included in the schedule to the Consumer Goods: 
(Control of Distribution) Older, 1944 will be made, if the Controller General of. 
Civil Supplies considers it to be necessary, through dealers approved by him. 
The appointment of the r ~  dealers wil! be made ordinarily from amongsl. 
established representatives of importers, and the claims of these will be dis-· 
regarded only when there is reason to believe that they cannot be relied upon. 
to abide by the conditions, subject to which the distribution of the goods in. 
question has been approved by the Cpntroller General of Civil Supplies. The' 
basis being the maintenance of normal trade channels, the question of e e ~i  
by ~m i ie  does not arise. . ' . . 

Dr. Sir Zia "UddiD.Ahmad: If as the Honourable Membe).' said the answer: 
to part (c) is in the negative, then what is there to b~ considered? 

The HOIlourable Sir II. Alisul Jluque: I said that the points whioh the' 
Honourable Member raised in parts (a) and (e), except in the latter part of (0) 
are under consideration. I· have put it quite mathematically. (It) plus (c) 
minus the latter part of (c). . , . 

Kr. lI&Ilu SubeelM': May I know whether it is not a fact that on account of' 
the' ingenious method of deciding quota, as a matter of. faot larger quotas have.· 
been ~ e  to British firms because they were dealing with British countries-
and the Indian exporting firms have been cut ouff? 

The Honourable Sir 1I.".Azlni Jluque: I am. not prepared to accept that u. 
a e e~  statement of the situation. 

Mr. Kanu Subeclar: Will the Honourable MMIlber ascertain whether it is.. 
not a fact 'that Indian exporting firms which were trading with Germany, Japan-
and Italy and other countries have been cut" out on the ingenious, plea that theT 
were not exporting to certain remaining-countries now and that_the British; 
firms who were exporting. . . . . 

Mr. Prl8i.dent (The Honourable.Sir Abdur Rahim): The Honourable Mem··· 
ber is arguing." . 

II:r. lIanu Subed&r: No, Sir, I am. merely enquiririg whether the Honour-
able Member would look into it and tell this House if Indian firms have been. 
cut out on the plea I have mentioned. 

The Hono1ll'&ble Sir II. AlUul Buque: I have been looking into the whole· 
question. It is .difficult for me to explain the multiple ramificlltions of the.· 
Import and Export Control policy in -answer to supplementary questions. There· 
is no doubt about this that to a certain extent, those who had been dealing in· 
the past with enemy countries have not been able to get it as against those· 
who have been dealing with Allied countries, but- that is without any considera. 
tion liS to whfilther they are British or Indian firms. 

Dr. Sir Zia "Uddin Ahmad: Wit! the Honourable Member lay 0. full state-
ment on the Import and Export policy, if he ,is not prepared to answer it in 
reply to R supplementary question. " 

The HOIlourable Sir II. AsiSul Kuque: If there is a re e ~ Resolution, r, 
shall oertainly try to discuss every matter betore this House. But I may inform· 
my Honourable friend that control of import and export involving the whole-
continent of Indio. and involving millions and millions of rupees is a. matter' 
which is rather cfifficult to .bring down within the four comers of general prio •. 
ciples withiu a few ~ . '. 

Dr. Sir Zia "Uddin Ahmad: Is it necessary to 'control at all after the war? 
The m ~b ~ Sir II. .uilul Buque:" On that question, opinions differ. 

The Opinion Which we have got for the time being is that left to absolute free;· 
trade and free dealings, there might be quite an economic chaos in this country_ 
~r .•. G. B&Dp: In view of the Honourable Member's st,tement thal, 

he is agreeable to place all the material at his diaposal before the House if the ... 
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.ill u ~e e  ReSo!ution on the subject, will he be good enough to take an early 
opportunity to move at). official Resolution on the subject? 

TIl. JloDoarabIe Sir II • .ubuJ. .uque: I should be glad to do it but I think 
it will be unfair to the Department to place an official Resolution on the agenda 
without -knowing the points on whi<Jt my Honourable friends want elucidation. 
I can quite fra1Jkly say that it is difficult to get information from different places 
like nombay, Calcutta, Madras, Karachi, Rangooll" Chittagong, etc., without' 
knowing the speeific points on which information is required. -

111'. Jl'anu Subedar: May I 'know why the total e-xport trade of India was 
not divided out fairly between all the pre:wur exporters instead Of giving a 
larger share to British ir~  . 

The BOIlourabie SIr •• AmuJ. lluque: That is a point that I do not af!cept. 
Dr. Sir Zla Uddln Ahmad: Has£ thtl HonoUl"able Meinber considered' that 

re!ltriction ~  the ~ e contemplated by him will lend to unthinKable corruption? 
The BOJlOQ1'able Sir •• .uiSul Buque: , I do not think so. 
t •. * 

STJft>S FOR . ~  UP THli 'Loss OF BUlUIA RIClJl 
227. *Dr. Sir ziaVddin Ahmad: (a) Will the Honourable the Food Member 

be pleased to state the quantity of rice which used to come from Burma and 
the supply of which was stopped on 'account of the loss of Bunna? -: 

(b) What steps did the :rood e r me ~ ke to make up the loss of rice 
.-oIl ac'count of the loss of Burma? . • 

(c) Is the Honourable Member aware of the fact that there exists in 
, Al'.sllm over 5l million acres of land? 

(d) Is t,he Honourable Member aware of the fact that plenty of labour i3 
,available in Bengal and elsewhere wQo are willing to cultivate the land alid 
increase the production of rice?, ' 

, '(e) Is the Honourable Member nwa're of- the fact that the staple food ill 
Bimgnl is rice and that the people of Bengal cannQt easily assimilate the 
100dgrllins normally consumed in upper India? _ 

• (f) Is' it the function of his Department to procure food? If so what steps 
has he taken for' increasing t.he quantity of food and in making up the 10ss of 
food snpply 011 account of the loss of Burma?, . 

, (g) If the 'replies to (8:) to (£) above ~r~  the qegative, will ~ e Honour-
a.ble Member be pleased to stllte the ,-Department which denls With the pro. 
l'urement -of food? -

(h) Did, the Honourable Member ever have an:v i~  i~  the 
Honourable Member if! charge of procurement about the necesslty.of merens-
ing the question of rice in this. country? 

,'!'be KoDourable Sir JwaIa Pruad Srirastava: (a) The averl\ge ,import of 
~  and'rice from Bunua for five years (1937-38 to 1941-42) was, 42,000 tOQs 

Rnd 13,60,ooe tons re ~ . i e . '. . 
(b) The following are some of the steps tAken by the Government of IndIa 

t.o muke up for the loss of, rice which used to De exported from ,Burma, , 
(1) In March.. 1942 the 'Grow More Food Campaign', which includes increased 

produetion of ~i e. was started. Financial assistallC.e has ~ee  give!) to ~ e 
Provinces in the fonu of loans and grants for financmg various food production 
schemes which include distribution "of improved seeds at concessional rates, 
multiplication of improvedstra.insof paddy seeds, distribution o.f manures at-
conceRsional rates, reclamation of waste ~  Ilnd construction Of irrigation 
,,'orkR, StepR ,nre being taken to import fertilizerR from abroad. ,_' 

'(2) At thE.> instance. of the Central Government several provinces have iSRU@d 
order!'. regarding toe undermilling of rice with the object of increasing the total 
qunntit:v of food available. , . 

, (3) Exports offoodgrains ~ e been prohibited IUld imports arranged .. 
(e) The cultivable ~e in Assnm is OV;6r t.wo million !lcres. 
(d) Steps nre already being taken to accelerate the e e i ~ of the foefl 

-producing ~re  in Assam. Rnd to ~e e the production. of rice. 

fThis qu .. ~ i  has bMn pl)Rtpon\!d to ~ answered on the 15th November. 1M1. 
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(e) The answer to the "flrt;t part of the e i ~  is in the uffirmative. Ai 

regards the second part, paJple gCl1erully fiud it eUi:liel' to assiluilattl foodgrams 
'to which they are accustoi.ned thallthose to which they -are not accustomed. 

(f) 'l'he answer' to tHe first part of the question is in the I1ffu'ma tive Iiut the 
production ,of food is the responsibility of the i ~ ~  and Lauds 
Department. , 

For the answer to the second part of the question the Honouraule Member 
is referred -to my unswer to c!aulie (b) of his question. " 

(g) and (h). Food Department deals with 'procurement' of food. 
Sir Vithal N. Ohandavazkar: Will the Honouraule Memher explore the. 

possibilitv of importing rice frolllEgypt which, ul'l'ording tEl my information, has 
surplus rice /.tvnilabltl for export, and to- which, I believe, we export cloth, Ilt 
contl'Olled rates:) 

The. Honourable Sir J ~ Prasad Srivastava: I have already taken up the 
mutter. " 

. Prof. N. G. Ranga: With reference to 'part (c) will the Honourable Member 
be pleased to .. r,ri;ate how nlUch of these two_million acres of waste land has been 
brought under ,cultivation under this 'Grow ~ re Fo,od Campaign'? . 

The HOIlOU1'able Sir,JwaJa Praad Srivastava; As I have stated, the quel!-
,t.ion '01' that waste land i1; under examilllition. It is not free from difficulties; 
labour has got to be arranged for and the land has to be made fit for cultivation 
before 'it will produce rice. The whole matter-is Qeing examined. 

Dr. Sir Zla 'Uddin AlUnact: My Honourable friend gives this figure 'as t,vo 
million acres, but is it I)-ot 51 mi ~i  acres? ' , 

The Honourable Sir JwaJaPrasad Srivastava: There is a lllathematical, 
mi!rtake'somewhere.. The total area under rice in Assam lS 5f million acr811. 
The cultiYllble land not under cultivation is two million acres .. 

Mr. B. A. Satbar H. Esaak Sait: Arising out of pari (I), will the Honour-
able .~ J ber state whether there is any co-ordination between the t.o Depart-
ments of Food and Agriculture and whether there is any plan for co-op ... iou 
between the two 'I " , 

The Honourable Sir J.,ala Prasad Srivastava: Ye,B, we work tOgether all 'he' 
time. - . 

IIp'ORT A.ND EXPeRT QUO'l'A. l"OR MUSLDI TBA.DBSHEN 
228. *Dr. Sir Zia 'Uddin .Ahmad: (0:).. Will the Honourable Member for 

Commerce be pleased to state whether the 'Government of India have fixed a 
, ahare for the Muslim tradesmen in the import and export quota fixed by his 

Department? 
• (b) Will the Honburable Member lay a statement on the table of the 

House giving the number of those persons to whom tbe import and export; 
quotas have bee.n given with the va1ue and the qu!,ntity in ,both import and 
e ~r  r ~e  

The Honourable Sir K. Alilul Buque : '(a) No, Sir. 
(b) The information asked for is not readiiy available and its collee.on would 

involve an amount; of time lind labour that would' not be justifiable in war-time. 
, . 

EIIIRABGO ON EXPORT O'::£r! NQIS nOI( LDB.A.8. 

199. ·Dr. Sir Zla 'Uddin .Ahmad: Will the Hono\1rBble Member for Com-
merce be' pleased. to state whether the export of cotton textiles' of India has 
been totally stopped?, If not, what are the reasons for putting an embargo 
on the export of lungiB from Madro.9i? . . - . 

/ The Honourable Sir K . .uilulHuque: - (a) Exports of cotton textiles in-
cluding ltmgiR are regulated aecording to a. quota e ~. There is no $Ilbargo.. 
011 the export ofJungi8 from Madras. _ 

Dr. Sir Zla 'Uddin .Ahmad: 1sit not a fact that there was an embargo 011 
the export 'of lungi. from Southem India?'· • . 

The JIGIlDarable Sir K • .uianl _aque: Not so far as, I am-aware, but whe-
ther,those lungi. should go to Bengal or to the.U. P. was 8 matter tha"ti a.epended 
?r the exigencies of the local situation and the transport i~ ie •. 
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Dr. Sir ~ ~ i . Ahmad: I am talking of an embargo on e:tports. Was 

-ihere a prohibItion on the export of handloom cloth? 
The BODOlUable Sir •• .&111111 Kuque: I am not aware- of it; but if my 

_"Honourable friend will write to me I will look into it. 
EXPOBT OJ' LBA1'BBB, BTC., TO '!'BE 'UNITED KINGDOM 

•• -Dr. Sir Zia U'ddlll Ahmad: (a) Will the Honourable. Member for 
-.Commerce be pleased to state whether the export of le.'lther, raw hide 'and skin 
has been stopJled except in the case pf United Kingdom? If so, why? 

(b) Is it not a fact that the United. Kingdom ia not buying raw hide; 
leather and skin' at the current prices but at the prices which existed in 

-October, 1989? 
(c) Is it not ~  that the difference in the mB!ket ri e~ and the prices 

·.:at which the Government sells these things to the United Kingdom falls Oil 
~e consumers of India, and the price of leather is O()nse'quentlly. much 

,enhanced? I'. . , 
(d) Is it net a fact that export 'of 'raw hide and skin which used to be in 

. the neighbourpood of 60 million pieces before the war has now.. been reduced 
:to one million? 

(e) Is it. t.he policy of the Government of India to transfer the entire trade 
·-ofliide aqd skin from persons who could dord· to sell at cheaper rates to 
'persons who would charge high prices? If not, how will he explain tha 
-existing facts? 

The Honourable Sir' •• Alla1l1 lluque: (a) Exports of certain varieties have 
been prohibited to all destinations, including the United Kingdom, for the pur-
'pose of conserving supplies required in the country. Exports of other varieties 
~e allowed 'under i~e e  several countries including the United ·Kingdom. 
. (b),.Raw hidu: Export&of ·raw hides to the United Kingd'il' and in fact· 

.-\9 any country are now negligible as the available supplies are ,almost who!!y 
.utilised within the country: The fixation of reasonable ceiling prices for hides 
.·soldJor export us well as for i i~  utilisation is under active consideration. 

Leather and /I,inl: The prices paid by the United Kingdom for these CODI-
.modities have been advanced from time to time above the pre-war level, to the 
..extent necessary to .obtain suppJies from ~ trade. 

(c) Sales of raw hides, leather 'and skins to the United Kingdom are not 
.effected by the Government of India. (leiling' prices for several varieties of 
leather have been i ~  by the.. Government of India in recent months and these 

.are applicable both to sales for export and for internal sales in the country. 
(d) Exports of raw hides, 8S explained against part (b), are now very small .. 

EJ!:ports of raw' skins during 1943-44 were only about 17 'per cent. less than the 
;pre-war average. . . • 

(e) The point raised by the Honourable Member is not understood. The 
'reduction in exports is due, among other causes, to greatly increased comiump-
-tion in the country and the policy of-the Government of India. is to fix ceUing 
-prices far raw hides and leather and· to organise equitable distribution as far as 
Jlossible. 

B:I.'llINSION 01' ApPBLLATB POWBBS 011' 'l'BB FEDBJU.L COUBT 

281. -Qui Jluhammid .Ahm14 mi~ (a) Will the Honourable the Law 
'Member please state if it is a fact that the present Honourable Chief Justice 
of India paid visits to the variou!l High Court-s of India, and everywhere hl3 
10nnd that the opinion was unanimously in favour of the exten810n of the 
appellate powers of the Federal Court? 

. (b) Are Government aware that from the trend of the speeches delivered 
'by hini and of the talks he had, the general impression was t4at he 'was in· 
favour. of the extension of the powers of the Federal "Court so as to compJiise 
the power of hearing appeals from the .High Courts? " . 

(c) Is it or is it not a fact that the Government. have also been .,?onsidering 
-the question of extending the powers of the Federal Court? If so, sIDce when? 

(d) At what stage are the preparations for extendinf( the powers of the 
Federal Court for hearing appeals from High Courts? 
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(e) Wb,.t are the chief difficulties in the way of the Government for 

-extending the powers of the Federal Court in that direction? 
The lfGIlourabie Sir .Mob BoJ: (8) It is a fact ih8t the Chief Justice 

viaited all the High Courts in ~i... On my information, it is not a fact ~ 
the opinion disclosed in favour of the extension of the Federal Court's appellate 
powan was unanimous.. . 

(b) I caDI:.ot say what the general impression was, but the Chief Justice has 
authorised meta say that he is m fact in favour of Ule extension. 

(c) to (e). The Honourable Member is referred to my predecessor's reply 
-to his starred question No. 151 asked.on the 19th February, 1948. The question 
still forms the subject of correspondence With the. Secretary of State and I am 
not in a position to furnish any further information. . 

Mr. Lalchand Kavalra.t.: May I know if any consultation is going on with the. -
British Government in regard to the extension of theBe powers? 

The HoDOlll'abl. Sir AIoka Boy: I have Baia that the question still form. 
the subject of correspondence with the Secretary of State. 

REVIVING OF THE • CBuTs P:Bopos.u.s ' 
.232. *Qui Jluhammad .Ahmad ~ (a) Will the Honourable the Lp.l1d",r 

·of the House. please state whether he' has seen the press reports about a 
prolonged exchange of opinions and consultations between Qaid-i-Azam JInnah 
and Mahatma Gandhi in connection with the solution of the political deadlock 
and the future eonstitutional reforms in India, 1Vhich has unfortunately failed 
at least for the time being? . 
. (b) Have the Government considered the general i i~  in ~ country 
after this failure, and have they under contelftplation any schemes for tha 
future, constitutional reforms for India? 

(c) Have ~ e Government considered the advisability of taking steps for 
:giving practical shape to the Cripps proposals and working them in the country 
with the help of the parties who are prepared to 6o-operate with ~e Govem-
1J}.ent in that behalf? 

(d) Ha.ve the Go..-emment considered the advisability of ascertaining general 
opinion in the country under the present circumstances regarding the Crippl 
-proposals? If so, have they taken any steps in that direction? 

The JIonOar&ble.Sir Sultan Ahmed: (a) Yes. 
(b), (c) and (d). The Government's policy in regard to the constitutional 

'future of India hos been made clear on more than one· occasion in the past and, 
8S late as the- 15th August, in Hjs Excellency the Viceroy'S letter to Mr. Gandhi. 

Jlr. Lalch&Dd Xava1r&i: In view of the failure of the talks between Mahatma 
Gandhi and Mr. Jinnah will Govenlment recomlI;lend to His Excellency the 
Yioermr t.hR.t these·leaders should be ('ailed. together and the deadlock removed? 

The Honourable Sir Sultan Ahmed: I have nothing further to add ·to my 
reply. . . . 

. Mr. K. JI . .TCIIb1: May I ask if the Government of India. will release .be 
Members of the Congress Working Committee in order to facilitate talks OD 
communal unity between the "representatives of the Muslim League and the 
Tndian National Congress? , 

The KOD01If&ble Sir Sultan .Ahmed: That question, I submit, does not .ri, •. 
lIr. X. JI . .JC8hi: With regard to the reply of the Honourable Member to 

parts (b), (c) and (d) of the question; may I ask whether the situation has not 
changed a.t all and time has not lapsed between the speech which His Excellenoy 
.11e e~ r General made and the present time and whetQer the changei 
aituution does not require some changed action on the part of Government? 

The Honourable Sir filultan Ahmed: I bave nothing ~ er to -add to my 
reIlly. 

Sardar Sut Singh: May I ask the Honourable Member whether, after the 
. brea.kdown of negotiatioos between Mahatma Gandhi and Mr. Jinnah, Govern-
ment baR considered the question of taking an initiative in the matter of bring-
ing together aU t·he communities of India on somewhat "he same lines at the . . 
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~  Table Conference, and 'to see if allY thing can be done in bri ~  about a' 

compromise between the diffeltmt f!olllluunities? " 
. The H.oI1ou.rable Sir Sultan Ahmed: Sir, the SBme question is being put in 

'different language by different members., , . 
Qali Muhammad. Ahmad ][umi: ~  I ~ e  that this policy of inaction 

on the part of ... Governmellt can be of no use either to the Govemment Or to the 
~~  ., 

'The Honourable Sir Sult.an Ahmed: -It is thesnme question which another 
Honourable Melliber has put. . 
- . Mr. 'President .(The Honourable- Sir Abdur Rahim): Next question. . , . 
,·,AUTHORITY FOR SCRUTINIZING QUALIFICA.TIONS FOR CONFERMENT OF KNIGHTHOOD 
- . 233. ·Qui Muhammad Ahmad ][umi: Will the Honourable the Leader ,of 
the Ho'use please state if there iR 8ny authority appointed, by ~, Governm':lnt 
who serutinizes the quuliticaticns of the persons wbo are to reo.eive the tiUe, 
of Knighthood? If so, what is that authority?', ' 

The ]lonourable Sir Sultan .Ahmed: The conferment of knighthood is a. 
prerogative of the Crown a.nd the Government of India. are not concerned ... 

Kr. Lalchan.d lfavalra1: His Majesty confers l\.nighthood. Who removes' 
them? - ',' 

. The .Boalourable Sir ~ Ahmed: Obviously the Crown. 
. Qazi lIub&mmad: Ahmad ][azmi: May I know whether the Government of 
India or the l>rovincial Government have any hand whatsoever in making recom-
mendations for the title of Knighthood'! , " 

The Honourable Sir Sultall Ahmed: The question WitS 'who r i i ~ thf. 
i i~ i ·. It has nothing to do with recommendations. 
Qazt Muhammad Ahmad !tuml: Do .tilly of these whom I'have mentioned in 

. 'my, supplementary question scrutinize the qualifications of these gentlemen 7 
The HoDourable Sir Sultan Ahmed: I 'bm not in a position to answer that 

because this is a prerogutiv{' of the Crown, and ~e Crown is entitled to have-
the advice of anyone that the Crown pleases.' . , 

Qui IiLuhammad .Ahmad ! m~  Have the Government of India,any infor-
mation whatsoever in respect of the conferment of Knighthood? 

'!'he B'aDOUl'able Sir Sultan Ahmed: They have go.t all sorts of information 
with respect to many things in this world, b!1t I do not know, whether I can add' 
•• eiully to the answer that .r hllve already given. ' 

Sardar Sa.nt Singh: May I know if Members of the Goyemment are given 
'a power to recomm.end their own favourites and whether the Honourable Mem-
ber has got ally reservations? 

'!'he HODOIU'&ble-,Slr Sulan Ahmed: No, not ri e ~ 

CBlTIOISIiS AGAINST ENOOURAGING IIIIPOBTATION OF CONSUJlEBS GOODS 
sM .• 1Ir.][. O. 1{801)': (a) Will the Honourable Member for Industries arid: 

Civil Supplics be. plt-ased to state whether criticisms have been made hy or cn-
behalf of Indian jndustrialists of the present policy of encouraging the inportatioll 
cf consumElrs goods Ill' having 8 prejudicial effect upon the indigenous industries? 
If so, will the Honourahle Member be pleased to indicate the general'lines of 
such criticisms, stating at the same time what steps are actually taken in the 
case of each indigenous industry likely to be alfected by the importation. of 
any particular type of consumers' goods for the purpose of finding out whether 
and how such industries are likely to he prejudiced by the importation of 
lIuch goods 7 ~. -

. (b) Is' it a fact that i ier~  or,ganisatiori8 of Commerce and Industry have 
suggested the establishment of 8 suitable machinery for the purpose of rki ~ 
as a liaison between. the Depa.rtment of . ri~  and Representati",es of 
Indian m . ri ~ interests so as to ensure that legitimate interests of the 
existin,B' and potential indigenous indus.tries are not jeopardised by ~e eri ~ 
~e  policy of importation 7., '. _ 

~  Do Government' p08sess complete statistics of the productioa of eaeb 
i ~e  induR.try in ~  country whieh has been or may be a&cted b5' tbM 
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pre,eent policy of importation of consumers' goods, and are Government in 
possession of al1 facts l'elating to any handicaps from which they may bt 
suffering in the matter of maintaining or increasing. their production? Whati 
is the policy of Govet:nment in regard to rendering these in4ustries neeesB8ry 
assistance for the purpose of removing such handicaps? . 

(d) Is it a fact that foreign manufacturers of consumers' goods are, in 
some instances, in receipt of State. assistance in the matter of supply of 
controlled raw materiaisso as to enable them to manufacture finished produots 
for export?' , 

(e) Which indigenous industries in this country engaged in the manufaoture 
of consumers' goods, which do not fall within the category of war materials, 
have· been assisted by Government ~ the matter of obtaining any r ~  
raw materials? 

The HClID01Ilable Sir iI. AsIlUl Huque: (a) Yes. Certain trade organisatioDl 
representing Indian manufaoturers have represented ,that the import of Con.' 
sumer Goods is likely to have an adverse effect on Indian industries, especially 
those which have been created since the war to make goods shortages in imported 
Consumer 600ds, owing to the higher Cost of the Indian made, articles. The 
suggestion hl)s been that Indian industries are hampered in meeting such com-
petition owing to the difficulty of obtaining raw materials, fuel, etc. . In fact, 
however, Go"ernment import Consumer Goods only when it is e b i ~  on 
the basis of information recaived from trade sources and the Government 
Departments concerned, that even after the grant of· all possible assistance, 
adequate supplies cannot be indigenously manufactured to meet the immediate 
need. 

(b) Yes. Two trade bodies have made this suggestion. 
(c) Neither Government nor. the trade associations concerned nor any other 

body possess complete statistics of the production of indigenoUs industries. 
Government made full use of aU information availablf;! with trade associations 
and other bodies regarding the d.isabilities of Indian ~ r , which IS assisted 
in :every way open to the Government of India having regard to the difficulties 
of transport, fue1 and similar shortages and the over-riding priority accorded fA> 
Defence projects. _ 

(d) Factories established in ~ i  by non-Indian manufacturers receive the 
same ,degree of assistance as ~er industries. Requests {6r ~ r  of their goods 
are dealt with on the same lines as requests from other industries. 

(e) There is no industry of any importance in this country which has not at 
one time or another received assistanCe in the' provision of fuel, transport, raw, 
materials or similar -assistance. . 

. Jlr. K. o .• 8OIJ: With reference to the second part of clause {a} of my 
question, may I know whether an enquiry is made in each particular instance as 
regards ~ way. in i ~ an i i e ~  i ~ r  may be prejudicially affected 
by the pobcy of lDlportatlon followed WIth regard to a corresponding article- from 
abroad? 

'!'hi Honourable Sir •• AI1nl Haque: I might say that before any con-
sumer g()(jds are imported, it is decided from time to time as a block as to what 
quantity of the different goods are to be il!lported. ,When that is done, each 
case of imported goOds ·which is manufautured in this country is taken into con-
sideration together ~  the quantity, and a complete list is prepared showing 
how Jar they are available and to what extent there is likely to be any shortage. 

Mr. '1'. '1'. ltJ1IbnmachU1: May I ask the Honourable Member if ,it is 'not 
a fact that the 'nature and quantity 9f goods exported from the United Kingdom 
to India is decided not by any authority in India but by authorities in England l' -

'the BoDourable Sir K . .ut.IUl"Jluque: No, Sir. We decide as to how much 
we will import. Thereafter it, is for the exporting countries to say whether they 
can supply. It never depends on the other i ~ to say as to how much they 
can send,but if there is a demand for an article and they can send it, we cer-
tainly accept. ~ . 

JIr.' Jlanu S1Ibedar,: Win the Honourable Member take steps to see th., 
the consumer goods imp.rted or, if I may saY,1Io, dumped in this ~ r · r m . . , .. ." 
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the United Kingdom are not sold at a ~ which is preiudicial to correspondiq 

,oods produced in this country? 
The BaI1ou&ble Sir II. AIiIUl Baque: In the present economic condition 

of India, there is no chan<:e of either dumping some of the consumer goode 
which we are importing, or any disturbance of the price structure of the manu· 

. factured goods in this country . 
. ' Pm. •. G. BaDp: Does the conception of the Government with regard. to 

indigeno'lts industries include the cottage iI!dustries also. If so, are they keep. 
ing the i e~  of the cottage industries constantly in their mmd when they 
import .consumer goods from other countries into ·India? 

"1'II.e BonoarableSIr II. Albul ~ e  About Government's conception or· 
the con';leption. of anybody else I do not know, but I can say that so far as 
cottage md,!strles and handloom goods are ·concerned, they are constantly before 
us, and I have personally ~ ke  into this case whenever er~ has been any 
suggestion that it affects the cottage industry. . 

Dr. Sir Zla 'Uddin Abmad: Has the r b ~ Member rec&ived any· rep· 
resentations from Surat and Burhanpur handloom wea.vera that they" ·are not 
getting yarn from Bombay?' , '. -

. The lIDnoura.ble Sir II. AItIul Huque:. I have received a telegram only' three 
mmutes ago.. " 

1Ir. X. O. :lleogy: Do I understand that Government have no proposal under 
consideration for the purpose of obtaining complete statistics of production in 
respect of indigenous industries. . 

The J!oDDur&ble Sir II • .AlIbul Jluque: We have. 
Mr. Prutd&Dt (The Honourable Sir 'Abdur Rahim): Next question. 

BIOYCLE MANUFAOTURING INDUSTRY. 

235. ·1Ir. X. O. ':IIeol7: Will the Honourable Member for Industries IlDd 
Civii Supplies be pleased to state: , 

(a) the general position af the bi . ~e manufacturing industry in. India .m,i 
the Government llolicy; if any, in the matter of assisting the'industry in any 
way' .. 

(b) whether it is a fact that the Hind C~ e  Company, Limited j have 
been forced to stop the r:nanufacture .of bicycles owing to Government's failure 
to grant necessary 'facilities' for the importation of steel; • 

(c) whether such facilities were granted in the past to this company, and 
the reasons for their discontinuance; . 

(d) whether it is a fact that ari assurance was given by a previous Com. 
merce }.1ember that the cycle industry will receive all necessary assistance from 
the Govemment; and -

(e) whether bicyeles of British manufacture are being imported into -India 
'under the present policy of importation of consumers' goods, ~ num?er of 
such bicycles imported during the past one yeur or so, together With their ~ r
rent ri~e  in the i ~  Kingdom Dnd their selling prices as fixed in India? 

The BonoUl&b1e Sir •• AItIul Huque: (a) There are at present two firm-s 
manufacturing cycles in India (excepting certain components which have to b~ 
imported). Their combined capacity call meet less than half of Indit;L's estimated 
requirements. Government's policy is to give them all possible assistanc.e. . 

(b) The Hind Cycles .Co. have suspended production of complete cycles 
because of the lack of certain raw materials which the U. S. A. refuse to refease. , 
The Government of India ~e trying alternative sources for the supply of these. 

(c) The answer to the first part is "Yes". The second ~  does not arise. 
(d) No such assurance has been given i ~ ~ i  reference to cycle-industry. 
(e) (i) Cycles are imported under the Consumer Goods Programme. 
(ii) ,It would PQt be in pll:blic. interest ~ give recent figures of imports. 
(iii) The ~r e to.b. price l,!l U. K. IS about. £4·9·0 per cycle. 
(iv) The wholesale seIling price of imported bicycles as fixed in India v&ries 

from Rs. 00 to ~. 128 according to the make.. .' 
,JIr. E. O •• eogy: With regard to the Honourable ]lember''S statement that 

. tbe UnitedStatesrefus.ed to release certain raw materi81s which were used to be 
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supplied to thilt industry. will the Honourable Member be pleased to state whe-
ther ever since that refusal the firm concerned has not made seversl indents for 
the supply of the raw m~ eri  and what has happened to ail those indents? 

The BoDourable Sir II. .A.llsul HWlue: Four indents' are still outstanding 
with the Steel Import Controller. Government ,are prepared to issue necessary 
licenses but if the authorities on the other side are unwilling to release thiI • 

... material it is no use granting the licenses. The question of obtaining this mute,., 
rial from attemativesources is under consideration and as soon as we cafl get .. , 
we shall issue import .licenses from those countries. 

Ill. It. O. "lOgy: Is the alternative source the United Kingdom or any other 
country? 

The Honourable Sir II. AzilUl Huque: I cannot say offhand but it must be 
the United Kingdoni or Canada or some other country from which ~ can get it. 

JIr ...... .Torbl: The Honourable Member made a statement that it is not 
in the public interest to .give the figures of the c;ycles imported .. May I ask 
which section of the pubhc he referred to-the users or the ~ er  

The Konourable, Sir II. Allzul Huque: I am referring to all concerned., 
. Co'rfoN TEXTILJ) MIX..LS TWN OVD BY GOVEBNJlBNT. 
~ *1Ir. It. O .... ogy: (a) Will the Honourable e~ber for Industries and' 

Civil Supplies be pleased ~ make a statement giving the names of cotton ~ i e 
mills that have been taken over by Government for management under total or " 
partial Government control, together with the maximum manufacturing capacity 
of these mills? 
. (b) What are the reasons for assumption of Government control over the '. 

management of tbese mills? ' 
(c) Has any increaSE! in the production been achieved '&s a result of such 

assumption of control"and, if so, what has been the rate of. such increase, as 
compared with any general increase that may have ~ ke  place in the rate of 
production of cotton textiles in the country as a whole during the ~me period? 

The HOIlO111'able Sir K. 4zilul Huque: (a) and (13): The Shree Ram Mills and 
the Seks8.l'ia i~ . The other information is being collected and will be fur-
nished to the Honourable Member in due course. 

(b) For attempting to break the Control. 
SLAUGHTBR OF BOVINE CATTLE. 

137. * ... -llanu SUJledl!Z: Will the Sectetaryfor Edu('.ation, Health ana 
Lands be .pleased to state whether Government have assured themselve, that' 
more cattle of the. bovine ~ ie  are not slaughtered in India than are' being 

'produced?- If so, on Whitt tasls&nd on the strength· of what figures? 
1Ir. 1. D.Ty8OD: Exact figures of the number of cattle nroduced or 

~re  in India every ;yenr are not available. Hut it has' been ~ im e  on 
the baSIS of the,female bovine population that 44 million calves nre born e~er  
.year. The cattle e ~  .of ~  . ~e  that the number of calveR under one 
~ r. ,of ag.e was 281 mllhons,- lD'dlcatmgthat about 85 per cent. of those hom 

die lD their first e ~. The . m~er Of. bovines slaughtered, according to the 
report on the mnrketmg of ~e  In India is of tne order ,of 6·6 millions a vear. 
These figures show that there IS a big margin between the number produced' and 
the number slaughtered. • , 

, (As Mr. J. D. Tyson read through the answer) 
Ill. lIanu Subedar: There has been too much noise on this side of. ,the-

House and 'I have not been able to hear the answer. 
JIr • .T. D. TyIoD: I will rend it again. 
~. Prlltdent (The Honourable Sir Abdur R-ahim) ~ Order, order. 

(Mr. J. D. Tyson read the a.nswer again.) 
. lIr. J .~ Subedar: .. ~  ~e ~ ~r b e !-fember aware that owing to the 
-complete agrIcultural bqUldatlon In Bengal m rural areas B la.rge number of' 
female bovine included in his figure have been killed and ~ , after their death 

~ the:v cannot produce further calves? , .' 
Kr . .T. D. TJIOD: I do not admit the correctness of the first part Of the 

question. ' 
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Plot. II. G. BuIp: Are any steps being ,taken to prevent· this infantile 

lllortality, among cattle? . 
Xl. I. D. 'ryaon: Yes, Sir. That is of course the concern of the Veterinary 

Department in all the ~ i e , to try to decrease "infantile mortality" in 
eattlt\. : , 

PIal. .•. G. BaDga: What is the contribution that is being made by the 
Gevernment of 1n£1i&?, _ 

lIr. I. D. 'l'ysOn: We maintain a Research Institute at Izzatnagar . 
. RISB Df PBiOB OJ' JrllLIt, MEAT AND CATTLE. 

i88. -Mr. Kana Su1:iedar: (a) Has the Honourable the Food Me%pber notiotli 
tIle' phenomenal increase in the price of meat and milk, and the price of cattle 
throughout the, country? ' 

(b) Ho.ye Qovernment considered that owing to the increaseq price of replaee-
ment of farm bullocks the "Grow More Food II campaign might fail and actuany 
less food may'be grown because of the inability of the farIiler to replace a bullock 
which dies a natur!ll death? ' 

(c) Have Government received complaints ~  rural transport has bep,n 
seriously affected owing to the shortage of bullockS and, in its tum, this is having 
effect on the movement and prices of food and other commodities? 
'. " (d) Hove Government considered t,he desirabili_ty of sfopping the slaughter 
'of all bovine cattle for a period of three months until they get the situation in 

... himd and they know exactly where they are in the 'matter of cattle? 
(e) What steps, if any, have Governmenftaken for the importation of caUle 

fl'om outside and for the strict prohibition not only of export but of supply to 
"hips in docks of cattle from India and the export of cattle or meat for 'the milihry 
outside India? 

(f) Are Govenunent in {I position to give any assurances ~  the public on tbis 
issue? ' 

Kr. I. D. 'l'yaon: ~  Government are aware of ,the fact that the prices of 
milk. meat and ca.ttle hBveincreased. Although no reliable figllres are avail. 
~b e it is probably correct t,hf\t prices of i e;; ~k have increased in sympathy 
with the general trend of prices and in excess of that trend in 'some areas. 

(b) Enquirie ... made some months ago ~  that except in a few localities 
in the United Provinces the ~ m i  }ul.d not been adversely affected by bul-
lock shortage. -

(c)· No such complaints have been received by the Government of India.. 
(d) As I i rm~  the Hoose in reply to Mr. Neogy's qnestion- No. 187 on 

the 7th November. 1944, Government have alreadv issued instructions b ~ the 
slaughter of useful cattle. • ' 

(e) ~e e have been imported from abroad, but their export has been 
restricted to, the -1941·42 level which is' 1,824 p. a. The export of the following 
classes of cattle is prohibited:- , ' 

. (i) cattle in milk, pregnant cattle, $lld' em ~ young stock which have not 
~~~, " 

(ii) all male cattle fit for being used for ploughing, 'or transport purposes, 
(iii) breeding bulls." .' 
The .proper provisioning of &hips is necessary and it is not feasible to pro-

hibit the supply of cattle to ships in docks for use during the voyage. Beef 
in the form of' cattle on the hoof or fresh is not exported from India. by the 
Defence Services. , - , 

(f) l'he Government of India re re ~  ,watchiJ.lg the situation and taking" 
steps to conserve and improve good breedmg stock., 

Kr •. Kano Subedar: With regard to (e), i.e., dislocation of rural transport, 
will the Honourable Member make an enquiry from all the ~ r i  administra-
tions .on this subject whether rural transport has been dislocated 2 

Mr. I. D. 'l'y1lOll!' Yes, Sir, ' 
Kr:-- JlaDu Subed&r: _Will the Honourable Member further ftnd out whether '. 

the r~ r  that in Hissar district owing to the shortage of plough cattle' womeri' 
bad tb take the plough is correct or r.")L? ' ' 
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JII'. I. D. 'r18OA: We did enquire into it_sometime I'go aod I think it wat 

~ ie  by the Punjab Government. . ' 
'Kr Kanu Subedar: Will the Honourable Member enqUIre from the Bengal 

Gover:unent whether it· is not a fact that the next harvest crop is :Ii million 
tons les8 and' the . ri i ~  reason is, shortage- of plough cattle?' 

1Ir. I. D. TJ8oIl: I will make an enquiry. 
Prof. :1'. G. BaDIa: Will the Honourable Member consider the advisabilit:y 

of appointing an official enquiry to examine the whole e ~  of the. eftect:' 
of the slaughtel' of cattle upon the 'Grow More Food' campaign and to lll'Vesb-
gate the ways an(l means by which this loss can be minimised? 

. 1Ir. I. D. TyIlOll: On our" present, i J~rm . i . we see no reason for an official 
eI!quiry. 

EMnoYJlBNT OJ' WOllEN t1l(DDOBOUND IN MINBS. ' 

•. 'llr. JlaDll Subeclar: '(a) Will the HOlleurable the Labour Member ~e 
pleased to state if it is a fact that the employment of women UD.de:ground 1.1 
against e e e ~ Convention accepted by the Government of India? . 

(b) [s"Govermnent aware that no such em ~e  has ,taken ~ e m the 
United Kingdom in spite of the stress of war reqUirement? 

(c) When did Government make this relaxation, and why? .', 
(d) How long do Govenlmeut expect to keep it open to employ, women ~ 00.'" 

mines? 
(e) How many women r~ so' employed? . 
(f) What is the wa,5e earnea by women underground, and how does it compare 

with the earnings of women' employed in other trades? 
(g) What steps have Government taken to safeguard the heaUh and morale 

of women underground in coal mines? 
The HonO\1l'abll Dr. B. B. Ambtcurar: (a) Yes. 
~ ~ , 
(c) August 1943,'in the case of coalfields in Central Provinces and Berar. 

November 1943 in the case of Bengal and Bihar and December 1948 ill thtl 
case of Orissa. Owing to severe shortage of male labour in these eoalfiedS. 

(d) The Government lirE.' most anxious to re-impose t.he ban as I>ol)n as the 
production of coal reaches a figure which malies possible snch re im i~i . 

, (e) An accurate figure -of the total-number of women -employed underground 
cannot be given as this figure varies' from dllY to 'day. It is howl-ver estimated 
that about 16,000 women are at present employed underground in all coal minu 
in Bengal, Bihar, Central Provinces and Orissa. ,-

(f) Women employed uudt>rground are entitled to the same wages as men 
on similar work. The wages of women employed underground vary.from annss 
~  ~ ~  0-15-0 fL d:ly exl'1usive of the free rice concession. Up.to-date 
mformatlon 10 respect of wllgl'S of WOlDP.1l in other trades is not readilv avail-
able.' -

(g) Womel1 are not allowed to be employed wlderground in galleries whioh 
. are less than ~ feet in height. They are also entitled to ihe benefits of the 
Mines Maternity Benefit Act, 1941. For the purpose of enforcing the provisions 
of this Act and rules made thereunder, three Inspectors have been appointeq. 
In addition, three Welfal'e OfficE.'rs have 1l1so been appointed s,nd a Lady Welfare 
Offioer for mini'S ie being i e. ~ ... ' , 

Ifr. Kanu Subldar: Has the Bonourable Member seen the report in the 
United Kingdom about women in coal mines in which it is stated that no woman 
should work with any clothing, above the waist-line? 
~  BODOurable Dr. B. B. Ambedkar: ¥es. 
1If. Kanu SUbldar: In view of this fact that neither ill the United Kingdcm 

nor in thf' United St,nh's of Amel'ica, nor ill unv eoulltrv in the British Common-
wealth of Nations" are m~J  employed undergrQuod i ~ e  the stress of 
war, will the Honourdble Member 6'8y why he has been a party. to this humiliat-
ing practice? . 

The KOIlourable Dr ••• 2. Ambldbr: On account of the shortage.of.C9al. 
, .. ~ ' ..... 
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Mr. If .•. ,Jotht: The Honourable Member stated that a woman is entitled 

to the me ~ as a IIllln !md ~e said that a. woman on an average gets twelv, 
,annas. I do not Ilgrtlt'\ wilh your figure. In the coal fields to the best of my 
knowledge a man and woman are paid jointly for joint production. How doos 

~ Government of India make sur.e what J'OrtiOll 'of the joint earning the man 
gives to the woml\.n? 

ne HonOllrable Dr. B. :a. Ambedkar: It is easy 'to arrive at t,he figure by 
distributing the gang Wltges., 

'Kr. If. X. ,JoshI: May I again ask the Honourable Member. how: does lw 
make sure that the wQman gets the same wages as the man? 

The HODOUl'abie Dr. B. R. Ambedkar: I said that a woman is entitled til 
the same ~~ as, a man for the same worJr. 

Mr. If. X. ,Joshi: How does he makE' sure ~  the man m ~  to the woman 
ha.lf the wage and doe£! not take'more for himself and give'less to the woman. 

The Honoura.ble Dr. B. R. Ambedkar: I do not know .but I feel that th .. 
man and woman who work together are husband and wife 'and I ;~ er wbethor 
they would be very much interf'sted in exact mathematical distribution of tbeir 
joint wages, 

Xr. If. X. ,Joshi: In view of the fact that the Honourable Member ,~e  
that he did not know, may I ask the Government of India .to withdraw th 
.statement which they hllve .made that a woman is entitled to equal wage with 
the mnn. Is not the HOllourable Member proclaiming that the woman is get-
ting equal wage -with the man? Unless he can make sure how the woman can 
get equal wage with the IJlan, he is 110t entitled to make a statement which, 
:in my judgment, is mlsleading, 

The Honourable Dr. B. R. Ambedkar: That is_ ollly a quibble. on the part 
..of the Honourl\ble Member. 

BhrlmaU E. B.&dha Bal Subbari.yu: May I ask e~ er the Government. 
according to the assurance given by them during the last Session have renewed 
the position and satisfied themselves that it is ahs.olutely necessary for them 
·to continue this cruei 'custom of employing women in mines? 

The Bonourable Pt. B. R. ! be~r~ The Government haye 'been reviewing 
·the position. 

Sir oowasJee ,Jehapglr: May I know from the ~ e Member. whether 
"there' is any restriction upon pregllllnt women going underground? .. ' 

,The Honourable Dr. B. R. Ambedkar: It Is very difficult to put any such 
Testriction, becuuse, as my Honourable friend is aware. it is extremely difficult 
to discover the state of pregnancy in many women. 

Sir Oo..&llee .,Jehanglr: r~  the Hc,noun,btp Member realises that it is 
not such B difficult matter. It is done'in other trades. Why can't it be done 
here as well? Why can't a restriction be placed at least iIi theory, if not in 
practice, that no pregnant woman shllll go underground? 

, The Honourable Dr. B. R; Ambedkai: I might assure my Honourable friend 
tbat the matlier is under lIctive consideration. 

BhrimattE. Radha Bai Bubbarayan': Have the Government made "n-; 
arrangement for the care of infants and children of these women workers? " 

'!'he.. Honourable Dr. B. R. Ambedkar:' There has been established a Coal-
miners' Welfare Fund and the care of children will be 'one' of the duties of thii 
Fund. 

Shr1mati E. Radha Bai Subbarayan: I want to know whether the ~r
ment have made any definite arrangeq),ent for the care of the infants and 
children of these women? . 

'!'he JloDoorable .Dr. B. R. Ambedkar: Thn_t is 8 statutory organistWon and 
one of its, obligatory duties would be to "look after the infants and children of 
the womell workers.' 
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. Prof ••• G. BaIlla: May I knQw whether Government have taken Iclffective 

"'teps to reduce the ·number . of women woi'lung in the mines and increase the 
number 'of men to be empioyed thf:ll'e? ... 

Tile JlOJlourable Dr. B. B. Aumedkar: 1'hat is alsO under cORsideration. 
Prof. li'. G .... a: Are Imy steps ~ei  taken ?" 
fte BoIloarable Dr. B., B. Ambedkar: Steps are being -contemplated. 
Dr. G. V. Deahmukh: Besides the statutOry provision, do Government know 

of any arrangement that shpuld be IDade to safeguard 'the welfare of theBe 
pregnant wome:!} and children? 

The BODOurable Dr. B. B. Ambedkar: I am SUle the' Honourable Membe.r' 
will allow me .to say that intelligence IS not the monopoly of i~ e . 

Dr. G. V. ~ k  Neither is it the monopoly of the Government. 
SHORTAOE OJ' LABOUR iN COAL. MINES. 

260. -llr. Kanu Subedar: (a) Will the Honourable the Labour Member be 
pleased to state if it is a fact ~  shortage of labour in ooal mines was due IiO 
higher wages offered by Army contractors for the r ~i  of' aerodromes 
etc.? ~ _ 

(b) What were the wage!! in coal mines befo,re the war, and what have been 
the. wages during each of the five yeRr& of the war? 

, (c) Is it true that the falling off, in the output of coal mines was due to the 
rt'luctance of coal mine-owners to pay proper wages, having regard 'to the 'rise 
it: the cost of li\7iQg? . 

(d) What steps have Government taken to deal with the situation created by 
(i) shortage of labour, and (ii).shortage 'of coal? , 

The HODourable Dr. B. B. Ambedkar: (a) Employment of labour at highel' 
rates by Army contractors w.as a coritributory cause of the shortage of labour 
in collieries. ' 

(b) 4. statement is laid on the Table of the House. 
(c) It is a fact that wages of colliery labour were not for long sufficiently 

ndjusted to meet the increas-ed cost of living. This WRS one factor in the falling 
off of the supply of labour. 

(d) I invite the attention of the Honourable Member to the replies given 
in ,the Legislative Assembly. by the Honourable ~mber foJ.' Supply to parts (a), 
(b), (d), (e) and (f). of Mr. Neogy's starred question No. 17. This describes 
the various steps taken by ~er me  to deal with the situation created by 
the ",-bortage of labour and the shortage of coal. . 

T,he representatives of the innustry also agreed at Dhanbad in December 
1943 to inerealJe the cash wages of colliery labour and grant conoessions in thlt 
supply of foodstuffs. 

~ 
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.TA""'D -QUBSTIONS AXD ANSWBBS 60& 
Kr. \.IUlU Subed&r: What is the in(ll'esse in wages that the employers aN 

compelled to pay as compared with the prewar rates.' . 
The HonollPble Dr. B. B. Ambedkar: I am sorry I cannot give the figure: 

but· I have got a statement here which is pretty full and I am sure the Honour-
able Member will find what he wants there. .-

Kr. Kuu Subedar: What steps have the Government taken to see ~  
, the women forced into the mines in this distressful manner get at least a little- . 

more pittance than women working in other trades above ground? . . 
The Hol101lfable Dr. B. B. Ambedkar: I can assure my Honourable rie ~ . 

that the wages ill coal mines have increased by more than 50 per cent. 
Mr. Kanu Subedar: What steps have the Government taken to coerce tbs· 

coal mine owners? 'j'be Government pay for cool Us. 9-8-0 now instead of 
Rs. 3-8-0 before the war. If you give so much more for coal, have you made· 
~  condition that this part of th(f extra will go to the women workers whom. 
you have diagro.cefully forced into the mines? 

The lloDourable.Dr. B. B. Ambedltar: I thiI).k we have taken.all the stelitJ'· 
necessary. - -. 

1Ir. N. K. Joshi: Is it nota fact that the Government of India are tl,lkiul!r 
mea8'ures to prevent miners being employed .by military contractors in order-
that . the miners may be forced to go into mines for work at the risk of I>eing 

r e ~ 

The Honourable Dr. B. B. Ambedkar: ~  does not arise out of this ques-
tion.,·. . . 

Prol. N. G. Banga: Do these 16,000 women possesa any special qualification 
or skill so that they are thus forced to work in the mineS', which ~ i i i
could not be Required by males in this country? 

'l'hl, Honourable Dr. B. B. Ambed.k&r: They are neither asked nor r ~ . 
They are only permitted to oiler themselves for ;heir'traditional occupation. 

1Ir. N ••• oT08hl: May I know whether it is not 0. fact that" the cool ,~ 
duction today :fI less than the prewar period and whether this shortage of oo:1L. 
production is not due to the smallness of the wages paid to the miners? 

'l'he Honoarable Dr. B. B. Ambedkar.: My Honourable friend is entitled LO 
draw his own mference. 

PUl'lDBBNT1AL TBlDATMBNT TO I1ID'BBIAL CBBJIlo.u. INDUSTBlBS. 
Itl. -Mr. 'I. T. KrilhDamacharl: Will the Honourablo the Commerce Mem-

ber p'lease state: . . . . 
_ (a) whether his attentlOn has been drawn ~  the frequent complamta m this 

House, in the Press and amongst the public that the ImperiQ.I Chemical Indus-· 
tries, Limited, are being singled out for the bestowal of special favours by ~ e 
Government of India; 

(b) whether the Honourable Member and his Department have examined the· 
numerous nlstances of such r~ ere i  treatment to this concern by the Govern-
DU:nt of India since the commencement of the war; and 

(c) whether he is aware that· the entire stock of an enemy Corporation, 
"Chemdyes" •. has been honded over to the Indian Branch of the Imperial' 
Chemical Industries, and that all the trade done by Chemdyes has been treated 
8S the trade done by the Imperial Chemical Industries for the .purpose of assignins-
quotas? . 

Thf Honourable Sir M • .A.Iinl Huque: (a) Yes. 
(b) Government have re ~ examined the complaints brought to their 

notice. 
(c) The stocks of Chemdyes Limited were sold to the Imperial Chemical 

Industries (India) Limited, Bombay aUer calling for public tenders. The-
answer to the second part is in the e~ i e. 

GOVlDBlOmNT CON'l'BAO'l'8 PLACED WI'1'JI IKHB.TAL CBDlIC.t.L r J ~ 
Ia. -llr. '1': '1'." Erllbnamacbarl: Will the Honourahle the Commerce Mem-

ber please .tate: . 
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(0) the scope an"d nature 04' the special . r ~ placed by the Government 

oi i~ with the Imperial Chemical-In.dustries 10 tIlls country; 
(b) whether pressure was brought to bear on the Government ~ the e re ~  

of State for India or any other highly placed per!!Onage in order to ~r  thIs. 
company special favours; and '. 

(c) the nature of concessions, prospective rights, long-term leases and oth(r 
facilities granted to the Imperial Chemical IndustrieEl during the years 1986-194ll:" 

The Boa.oUfable Sir •• AIlsulltuque: 'The information is beiJ1g collected and 
will be communicated to the Honourable Member in due couree. 
POLICY re PuBoB.&.sB 01' FOODGlLAINS BY INDIAN STATE8 nOM:, BRITISH INDUN 

bOVINCES. 
US. ·1Ir. T. '1'. Krlalmamachar1: (a) Will the Honourable. Food Member 

;plense state 'what part his Department plays in the matter of Indian Stat-e3 
"purchasing food grains from British In!iian r i ~~  

(b) Does his Department keep note.of the ultimate destination of"foodgrains 
$upplied to Indian States·,·and the prices obtained for the s.ame by. sooh States? 

(0) Are the Indian States who acquire food grains from . British Ind:an Pro· 
·.,.inces permitted to re-sell such food grains or products tberefJ;Pm again to British 
Indian Provinces at a considerable profit to themselves? . 

The Bonourable SJr Jwala Ptuad Srivastava: (a) Food Department. ~  
-quotas of foodgra.ins tG deficit. Stat.es from surplus Provinc()s Rlld States under the 
:Basic Plan, just as it does in tqe case of British Indian Provinces. 

(b) Yes, in a general sellse but not in detail. -
(c) No. 
1Ir. '1'. T. KrlahDamacharl: Mav I ask the Honourable Member if any instanee 

'of an Indian State offering its surplus quantity of wheat flour to Q British Pro-
vince at a price higher than its own purr-huse price in British India has been 
~ r  to his notice? ", " 

The Bonourable Sir Jw" Prasad Srivastava: I have already answered the 
'<lUES"tiO!'. If the FJollourablE' Member ~  got nny specific case ill mind. will 
'he Ipt. me know? 

IIr. T. T. Kri*namacharl: I have got a spE'cific caSe in mind, that is why 
I am flsking the Honourable Member. this question. 

The BonourableSir JlIVala Prasad Srivastava: Will the Honourable Membl'r 
.let me know the case? - . 
. IIr. T. T .. ErlsImamacbarl: I can tell you. Madras npproachedHyderabad 
for some flour w.hich was stocked at Hapur. and the Hyderabad Govenlment. 
asked for 50 pel' ·cent. more than the price ruling at Hapur. I think the matter 
must be known "to the Honoul;8ble Mehlbtlr. I would like to know from the Hon-
-ourable ~ ember v:hat he if! going to do ubout it. 

The Kapauritile Sir Jwala Prasad Srivastava: I know the case. We allow-
oed Hyderabad to resell certain wheat products to Madras, and' the question f)f 

. ·.prices to be charged is still under examination. 
. IIr. T. T. 1trlahDam.achari: Does the Honourable Member mean to'say that 
the scandalous profits claimed by the Hyderabad Government iq matter for 

-.examination ~ . 
The Bonourable Sir Jwala Prasad S1'I.vastava: I do not suppose so. . 
1Ir. lIanu Subedar: Can the Honourable Member al'/Bure this House that 

the Indian States which have got !mrpluses ore really co-operating with Gov-
·erllment as fully and as satisfadodly as he and I could wish? 

The Bonourable Sir Jwala Prasad Srivastava: That is a large question to 
,answer. As far as I know t.hey are co-operating with us. 

(b) WRITTEN ANSWERS' 
NAGABJUNA-KoNDA AIwBAroLOGIOAL ExOAVATIONI!II. ' 

~. ·Prof ••• G. Bau,a: Will the Secretary for Education, Health arid 
Lands be pleased to stiaie; 

(a) the amount so 'far spent on Nagarjuna-tonda on. (i) exe&fttlona. (ii) 
museum, and (iii) communieation8: 
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(I.» its historical importance to ~e Indian nati?I?- and to ~e Andhra&; . 
.(c) when the English Archeological Expert visited J e. ~, 

,(d) what ~i  recommendations were about the. finds there and when they 
were made; . ' 

(e) the improvements since made at Nagarjuna-Konda and at ~  cost; _ 
(f) whether .there is any • 'Vi.sitor's Book' '. ~  that museum, and ~ e ~  It 

lia .. been kept, and whether the number of VISitors has been on jihe Cr~ e II 
. (g) whether Government nre aware of the fact that the Guniur District Poard 

4ed an excursion of 200 high school students in 1939-40 and the G:untur colleges. 
an excursion of undergraduates in 1943-44 to this place; 

(h) if it is a fact that Government have under contemplation any scheme 
to disorganise the Nngarjuna-Konda fiQds and collection and museum, and if so" 
when it was initia.ted an!! with whnt objects; . 

(i) whetbet: Government have received any proteRts from the A'fldhra Maha-
1Iabha Literary A!!sociatiQIl' and'Andhra i~ !  Sansodhaka Mandali (Guntur) and 
such other organiRations; . 

(j) whether Government are aware of the fact that there is a widespread ~  
I prolonged agitation in Andhrn r i~ e against any such proposed policy; , 

, (k) wheth,er the:v have seen the editorial in the October number of Journal of 
Andhra Historical Association; and • ' 

(I) whethElr Government propose to ahandon the:r scheme and to ofter b 
incrense the facilities now a'Vailahle to the public for appreciating the glories of 
the Indian civilil:lation AI:{ indicated by Nagarjuna-Konda finds? 

Xr. 1. D. Tyllm: (a) (i) Re. 19,064. 
(ii) Rs. 28,766. , 
(iji) Ni'l. 
(b) The sculptures whic·h relate to the Bu'ddhist period are of considerable 

hiRtorical importance. . 
(c) Sir Leonard Woolley visited Nag'arjuna-Konda in 1938. 
(d) In his report of 1939 Sir Leonard Woolley pointed out that nn archeolo-

gical museum ras three funetions, firstly the housing a.rid preserva\ion of anti-
quities, secondly to further the advan'c,e of science and thirdly to sElrve as an 
educational ('entl'e fol' the instructions of the general public. A!\ regards the 
museum at Nagarjunll·Konda in .particular be said "The reductio ad absurdum 
of t1le 'Local Ar(·hreological Museum' POlillY haS' been reached at ~ r
Konda here in a place con'ectl)' de!'lcribed bv the Direc·tor GenerAl as 'Blmost 
inaccessible' a museum is being erected at im estimated cost of Rs. 27,000 1.0 
house, or 'rather to keep out of public sight a collection of magonifi('ent stone 
sculptures of a t:vpe which is not r~ re e e  in an:v museum in Indb. I may 
add that both the excavlltions and the sculptures have been open to view for 
years past and so for as I was able to learn I wa!!, apart from members of the 
Department, the first person to visit them for more than two years ". He 
recommended that no further expenditure should be incurred on the'museum 
except on certain minor works and that actually the museum should be clased. 

(e) Since Sir Leonard Woolley's visit 'the Museum godown has been eom-
pleted and a gate fixed. 

(f) There is n. visitors' book at the Museum. It is understood that there, has 
been 110 increase in the number of visitors. 

(g) The Archreological Departulent ore aware of the excursions of students 
to this site". 

(h) Government have no slAlh ,scheme under consideration. 
(i) and (j). On the mistaken assumption that a decision had been taken in 

the matter, protestG were sent to ttfe ArchleOlogical Department by the olganisa-
tions mentioned. 

(k) No. 
(I) The question does not arise. .. 
ABcBJBOLOGIOAL EXOAVATION SOHEMES IN KISTNA AND GUNTUl(DISTBIO'l'8. 

W. -Pro! ••• G, ~  Will the e re r~ for Education, Health and 
Lands be pleased to state: . 
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(a) what steps ~e being taken (i) to r~ er e~ ~~ ijle ~ ?r prom:8in.Bo 

siteS' at Joggarrapettah, Ghant&sala and Gudivada of Klstna ~ r ~ , ~
perdhu, Amravati, Garikapad\T; Goll, Chinaganzana of Guntur ~ r ., (u), a180 
to prot!3ct the finds already found there, and (iii) to ,acquire. from the ~  prlvll$e 
persons golden or silver coins, etc., that had come mto thelr possesslon; and 

(b) what other schemes of excavation are P1'?posed to be taken up during the 
lle:at two years? 

JIr. I. D. 'l"yIOn: (a) (i) No swps are at present being taken to excavate the 
sites mentione,i in the Kistna and Guntur Districts. 

(ii) Most of the s.ites mentioned' are aiready protected under the Ancient 
MOlluments ])re!,ervation Act, and all possible measures have been token to pre-
serve finds from .them. , 

(iii) The safeguarding of discoveries of gold and slIver coins is a privincio.l 
responsibility under thE.' Indian Treasure Trove Act. 

o (b) The partial excavation of one of the sites at Tuila has been started 
where. a training class in practical archlllOlogy for studel1ts ~ ~  India J],'lll 
been maugurated. The exJllorations and recording of prehistoric sites. in South 
India is also in progress. A small sCl\.le excavation at Hadappa and the partial 
excavations of a site in South India are also contemplated. Owing to the '"var 
however excavation operations in the immediate future must necessarily be on 
a restricted scalp.. . 0 

• POST-W.AB PLA!tlPlfG FOB .ABosaOLOGlCAL DBl".ABTKBliT. 
Mi. -Prof ••• G. Banp: Will the Secretary for Education, Health and 

. Lands be pleased to state if the de\'elopment of the work of ArchllBOlogical 
Department, such as (i) the further excavation of the sites of old finds and 
the excavation of new and hithE.'rto unexplored but promising 0 sites, (ii) the 
organisation of central museum hr each linguistic provincial area.. and (iii) the 
re-transfer of our archeological finds now kept in London, Calcutta, .Bomb!!-,. 
and Madra' to the' Central ~ e m  of the tespedive linguistic provinces will 
form a part of the post-war planning? 

Mr. 1_ D. TyIoD: T.he development of the work of the Archeological Depar.-
ment will be i ere ~ in com1ectioll with the post·wur programme. 
BBJlOVAL OJ' AlwBrrEOTURAL ANTIQUITIES OJ' BUDBIST EBA. FRo. NAGABGUJlA 

o • • •• 1IILLs MUSEU.. 0 

~ -Mr. G. BaDg1&Ji BaIclu: Will the Secretary for Education. Health and 
Lands please state wnether it is a fact thaI. the Government of India have issued 
orders to the ArchleOlogical' Department for· the removal of the architectural 
antiquities of Budhist era from the museum of Nagarguna Hills, Pulanad rraluq. 
Quutur District, Madras Presidency? If so. what are the reasons? And after 
~em , where are they going ~ be kept? Is it in India or anywhere abroad 
in any country? 

Mr. 1. D. ~  The answer to the first part of the question is in the nega-
tive. 'l'be remaining partN of th(: question do not .nrille. . 

AID TO HANDLOO. INDUSTRY •. 

MS. -Mr. K. 11. Gupta: (a) Will the Honouiable Member for Industries and 
Civil Supplies please state whether there is ,,~ scheme in hand by the Gov-
ernment of India to give substantial aid to the handloom industry? If so, 
what is it? Would it be laid on the Table? 

(b) Is an All-India Handloom Board formed? If so, what is lPe personnel? 
What is the kind of work entrusted to such 8 Board? \ 

(0) If such a Board has not heen formefl.. do the' Government of ~ i  propose 
to hasten the eonstitution of such a Board in view of the disabilities of the 
handloom industry? 

(d) Are the Government of India aware of the unemployment of several 
lakhs of hr.ndloomweavers for want of adequate supply of yarn? 
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The BODo'lU'&ble Sir M. AJ1zul Buque: (a) It is proposed to ~e  .up an All-

India liandloom Board. 'fhe proposal has bee)). referred to Provmclal Govern-
~e  and non-official bodies. " 'I'hE:; proposed functions of ~ Board i ~  

(i) recommendations as to what proponion of the yarn available from Indian 
production should be supplied to Provinces a.nd States interested in' handloom 
~ ~ ; -

(ii) assistance to handloom weavers in obtaining, dyes, chemicals and other 
necessary stores at fair r ~ ; 

(iii) consideration of the best means of marketing Indian handloom products; 
(iv) directing re.~e ir  meliliures, which would be mainly conoerned with 

market researches rather than lahoratory l'eKeal'ches; 
(v) administration of the Government of India-'s grant-in-aid. 
(b) As I have indicated in my rtlply to part (a) of the question, the Board 

is not yet formed. 'l'he proposed constitution of the Board is that it should 
include . repres(mtatives of Provincial GO\'emmentsand of the Hllndloom 
.lndustry, reprellent.atives of States, and representativeil of mills aud of the yarn 
trade. . 

{c) Yes. 
(d) No. 

, 

FBBTILI8BBS MISSION. 
249 •• -Jlr. JlaDu Subedar: (a) Will the Honourable the Commerce MemQ.er 

:be pleased to state whether the Mission which came to deal with fertilisers 
bas returned? If so, when is its report goiug to be published? 

(b) Is it a fact that the men QOnnected With this Mission were present or 
past employeeAof the Imperial Chemical Industries? ' . 

(c) Did Government receive any applications from Indian oapitalists to be 
permitted to set up this industry, and, if so, why }fave these applications been 
-reJected? ' , ' 

The Honourable Sir ••. AIinl Huqu'8: With your permission I Sir, I will take 
up Question Nos. 249 and 250 together. 

These relate to the Supply Department and will be answered by myRon-
{)urable Colleague the Supply Member. . 

PuBOllASII 0" NITBOOlllN INDUSTBY PLANTS QQII AJnmIOA. 
+250. -Jlr. Kanu Subeckr; (a.) Will the ~ r b e the Commeroe Member 

be ~ e  to state if it is a faot that there are several' plants for -Nitrogen 
industry set up by the -Govemment of the United States of Amerioa for the 
purposes of, the war, whioh will be out for' sale? , 

{b) If the answer to (a) above is in the affirmative, is there any reason why 
these plants should not he purchaAed for India instead of paying heavily for 
aecona-hand plants from the United Kingdom? 

(e) Have Govemment put this mat-ter before the Standing Advisory Com-
mittee connectea with an;v of the e r~e  or befoM any members of the 
Legislature? - . 

(d) Do Government propOAe to Plake !l complete statement of their policy 
in conneotion with the fertiliser industry? ' , 

INDIAN CONTBIBUTION TO TIDII U5l'l'lID NATIOliS RBLDlI' UD RBIUBILI'UTION 
AnJIINISTB.\TIOW FuND. . 

2151. *JIr. T. T. ~ r  Will the Honourable the Commerce 
Eember please state: . 

('a) whether the Govemment of India have . re~ to make any pa.yment 
to the 'United Nstions Relief and Rehabilitation Administtation on behalf of 
India, consequent upon India becoming a 'party .to this Agreement; and 

(b) if the answer to (a) above is in the affirmative, the amount contributed 
by India towards- ..' -

(i) the United Nations Relief and Rehabilitation Administration Fund, and 
(ii) the administrative' expensep of the United ;Nations Relief and Rebabi-

, litation A,.dministration? 

1'For 'aD.".r to tbia queatiOD, .ee 'aDlwer to qalltiCIB No. 14D. 
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'1"be aa.ouable iJr M. AI1aal. Huque: (a) and (b). I propose to brini tWe. 

m~ er before this Assembly, ,vi •. , the amount of a rib ~  to ille 
U. N. R. .H. A. So far only t\ sum of '100,000 dollars bas heen paid as India'. 
share' of,' the . administrative expenses; 

PBoVINOUL GOVBBNlrlBNTS' CoNTBIBl7TlONS !l'O RADIOAL DBKOOBATIO PABTY DJ) 
INDlU" LABoUB FEDERATION. . ' 

B. ·SIr Abdul BaUm GhUlDavl: Will the Honourable the Labour Member 
please state: 

(a) whethe}.' office bearers or any individual of the Radical DemooraticParty 
or of the Indian Federation of Labour' recei-ve monetary heJp from ~ e different 
Provincial Governments besides Rs. 18,000 per month from ille Central Goy-
ernment; . , 

'b) whether he is aware that these two organisations reOeive a sum of 
Rs. 75,000 per month hom the Government of the United Provinces; 

(c) the object of tha Government in giving moneta.ry help to these twp organi-
sations only;' and' . • 

(d) which the other labour organisations are which receive monetary help' . 
from the Government? . 

The BonO\1l'able Dr. B. R. Ambedkar: (a) Government has no... information'. 
The grant of ~. ]8,000 is made not to the, Radical Democratic Parjiy· but to. 
the Indian l"ederation of Labour and not to any individuol memb~r or office-
bearer of the Federation. The letter in which IUIsistancc from Government was 
offered was addressed both to the All,India !!'radfl Uuion Congress, and the-
Indian Federation of Labour. In their reply the All India Trade Union Congresa-
did I)ot ask for' any' assistance. . " , 

(b) I am not 'aware of Iln'y grant m ~ to the e~r i  by the Government;' 
of the United Provinces. 

(c) 'l'his ~ r me  is coneern.!d only with the grant 'e the Indian Federa-
• tion of Labour. The object 1)f this grant is to en'able the Federation to do 
propaganda to keep up the m r ~e of industrial labour. . 

(d) There are no other labour organisations receiving monetary help from. 
the Central Government. ... - . 

SJlORTAGB OJ' AGAR AG:AB DUE TO AGAR CONTROL ORDJIlB. 

W. ·SIr Abdul BaliDaGhUlDav1: Will the, Secretary. for the Educ'ation. 
Health and Lands Department please state: 

(a) whether he is aware that pharmat'eutical manufacturing concerns engaged' 
in manufacturing v9.rious types of vaccines are facing a serious situation owing 
to the shortage of agar agar to be lHied as a medium for the r~ of micro-
organisms ~ 'to the Agar'Contro) Order of 1942; , 

(b) whether he is aware that a serious bll\ck market has been created 'in 
agar Ill;ar and what !'Iteps have so far been taken to control stock and distribute 
same to the pharmaoeutical' ~r  engaged in manufacturing vaccines of 
various types; utJ.d ' 

(c) which are the firms or persons so far listJed under the Agar Contrbl Order 
of 1942 to be approached by the pharmaceutical concerns for gtltting supplies 
of agar agar? . 

Mr. J. D. TySOD: (a) The an!'lwer i<; in the negative. Perrnite for the sale 
of agar have been issued by' the Director General, Indian Medical Service in all 
cases 'where the applicants required the material for the culture of micro-
organism8. 

, (b) Government have no reason t.o think that a. black market has developed. 
The manufacture, sale and use of ogar are controlled under the Agar Control 
Urder, 1942. " 

(c) No list of stock-holders 'is maintained under the Agar Control Order, 
1942, but the Direc.tor General, Indian Medical Service is a!ways pl'EIpared to 
give information regarding available sources of ,supply. 
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EXPOBT C1J' ConOli CLoTJI AliD YABli .n.oli m . ~· 

W. *JIr. Ituhammad. Ashar AU: Will the 'Honourable Memher for Indus-
tries and Civil Supplies please stat.e: 

(a) if it is a fact that e ~r  of cotton yarn and cloth from deficit areas iF. 
prohibited; . 

(b) if it is a fact that export of cotton cloth and yarn from Delhi is prohibited 
from the 14th of Octeber, 1944; 

(c) if it is a ~ that between 14th October, 1944· and 31st October, ·1944, 
cotton cloth and yarn was .transported by rood from Delhi market to Pilkhwa. 
Railway station on the Delhi-Moradabad Section of the East Indian Railway 
within the Meerut District of the Unite.d Provinoes of Agra and Oudh; 

(d) if it is a faot that between those dates several hundred bales of cotton 
cloth and yarn was transported by rail from that Railway station (Pilkhwa)to 
stations within the United Provinces and Bengal; 

(e) if it is a fact that the senders. of these goods as per Railway receipts are 
merchants of Delhi; , 

(f) if it is a fact that Railway Forwarding Notes·were signed by the brokers. 
of Delhi; . . 

(g) if the replies to (a) to (f) or any of them be in the affirmat.ive, the 
nature of the action taken against the person or persons who violated the Cotton 
Cloth and Yarn Control Order, 1943, as amended from time 'to time; if nc. 
action has been taken, the reasons therefor; and 

(h) if the replies to (a) to (f)' or liny of them be in the npgative, what the-
true. fact is, and whether the tran!!port by road of those goods were within the-
knowledge of the Director, Civil Supplies, De14i, or his subordinate staff? 

The Honourable Sir •• :Altsul Huque: -ta) It is not quite correct to say that 
export of cotton cloth and yam. fmm deficit ar€as- is prohibited. The actual 
position is that under the Cotton Cloth Movements Control Order movements 
of cloth by rail from only two Deficit Zones, viz., the Punjab and BeRga! 
~ e , are prohibited. MovelPents of yarn are not prohibited nor the movement 

.of cloth by road. , 
. (b) When he speaks of the date 14th October, I take it the Honourable, Mem-

ber is referring to a notification which jqsued on that date, by which the former 
Delhi Surplus Area was included in the Punjab Deficit aone. It would there- ~ 
fore be true to say that as froUl the 14th October the export ~ cottOll cloth; 
frQm Delhi by rail is prohibited. . '. 
. Government have no inforrnl1tion IHI "'to whether the facts ... stRted by 

the Honour!1ble Member in the remtlin.'ler of his queF;tion lire correct orilOt. 
Hut ~ e HOIl.ourable e b~r will appreciate from "my reply to parts (s) and (b) 
of thIS questI?n t.hat, even If these facts are correct, they constitute no offence. 

HIGH PRIOES OF POTATOES, ~ , ETO., Ili DELHI AliD.OrBlCR CITIES. 

255. ·Sir r. E. lames: (a.) 'Will the Honourable the Food Member please 
state if he is aware that the prices of 'Potatoes, fish, eggs, vegetables, milk, 
Qutter, mutton and beef in Delhi, Bombay, Calcutta and elsewhere are scandal-
~  high with resulting distrestl to the middle s.nd poorer classes of the popula-
tion and that in some cases this is due. in part, to,restrictions on the ~ r  
of these commodities imposed by neighbouring Provinces? . 

(b) What steps, are being taken by the Central and Provincial Governments 
directly or by co-ordination and consultation,. to control the prices of n01\;cereal 
foods? . 

The Honourable Sir lwala Pruad Srivaat .... a: (a) Yes. 
(b) 'l'he HonournbJe Member is referrcd to Illy closing speech in the food 

debate yesterday. 
DISSATIShOTlOli OF TELUGU POPULATION INCLtTDJ:D IN ORISSA PROVINCE. 

2&6. *1Ir. E. S. ~ .~ {a) Is tl1e HonoUl'abl.e the Leader of the House ~ 
'of the di!lsatisfaction re~ i i i  the ·Telug·1l "reaking people which forms the 
majority of the p_opulation rf "wruput,Pottangi,PlWQwoa. Nowrangapore, Teypore, 
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.. . *-Rayaghada, Gunupur, Berhampur. Chatrapur and Parlakimedi Taluks due &0 

~ eir unjust amalgamatioll of these parts into the Orissa l">rovince? 
(b) Would ~ e Government of India. see its way to remove the disabilities of 

-the predominantly Telugu speaking population of the areas abovementioned by· 
re-amalgamating them into the Telugu speaking area onhe Madras Province? 

The Honourable Sir Sulu Ahmed: (a) aud (b). ~ present ~ rie  of 
1Jrlssa were laid dowll after prolonged and careful consideration in which the 
:wiews expressed by all ;sections of opjDion were taken fully into account, and it 
11!! not proposed to teopen the quest.ion. Government are not aware o{ any Bucll 
4!8satisfactiolJ as is ~ e e  in the question. 

8HIPPmO AV AlLABLB ~  CIvu.I..ut GOODS • 

• 7. ,e •• "'U Subedar: (a) WilL the Honourable Member for Commerce 
'be pleased to state the amount of-shipping, as compared with the two year.; 
'before the outbreak of the war, available for civilian goods in connection ~  
{i) overseas trade, and (ii) QPasting trade? 
. (b) What steps have Government taken to increase the tonnage available for 

these purposes? ' 
-(c) What is the basis on which available shipping space is assigned to various 

"firms and various classes of goods? 
The Honourable Sir •• .ulnl Haque: (a) and (b). It is not in the public 

interest to give the i.nformation asked for by the Honourable Member. 
(c) So far 8S ihe 'bverseas trade of India is concerned, the alloca-tion of 

available shipping space. between various firms and various olas88s of- goods js 
l'egulated chiefly through the import-and export licensing systems. As regards 
the c08sti'ng trade, the Govetnment of India lay down from time to time the 
:order of priority jn which cert,ain essential commodities are to be Jl)oved 
!be.een the various ports, and the Coastal Shipping Committee at Bombay, 
the composition of which was announced in a press communique.. issued on the 
lst October 1943, allocates shipping space for such commodities in that order 
'of priority. Any baitm('e of Rhipping. space which !;It ill remains after meetdng 
the requirements of such commodities is left to be alloclloted between different 
1i:ms and different classes of goodll by the shipping companies themselves in 
.accordance With their normal practice. . 

PBOPAOAN'DA BY MBI(]QIB8 OF THB VICBBOY'S. COUNOIL • 

•. eKr. K. S. Gupta: (a) Will the Honourable the Leader of the House 
please state if it is not a fact that the members of the Viceroy's Council tour 
~b  India at the'public expense?' . 

(b) Are they allowed to carry on propaganda-personal and ·party? 
(c) Are the Government of India ~e that Dr. Ambedkar carried on pro-

paganda for the Scheduled Caste Federation? 
(d) Is it not a fact that Dr. Ambedkar started the propaganda that scheduled 

cMtes form a separate nation? If the answer is .in the positive, is it the collective 
alid cQnsidered opiriion of the Government of India? 

'.l'he JIoDOar&lU Slr Sulu .Ahmed: (a) Yes. ' 
(b), (c) and (d). I do not know which speech or statement of the Honourable 

the Labour Member is characterised as "propaganda" ig the question. I can 
only say that in any statement or speech mllde in rt'gard to the Scheduled 
Castes on their future, my Honourable Colleague was speaking for himself alone 
arid Government are nett thereby committed in any· way. 

SBIP'PI50 AV AILABLB roB CrnI.uN GOODS • 

•• e •• T. s. AytnaahW'DI&Dl OheW&r: Will th., Honourable the Commerce 
Member please state : • 

,(a) in view of the easing shipping situation, what the present &TaUable 
tonnage for articles of civilian consumption is; and 

(b) the main ariiclea for w,ltich Govemmeni are giving permits? 



S'l'All.RED QUESTIONS AND ~  671 
~ KOD.OlU'ablt Sir lI • . ~  Jluque: (a) It is regretted that fQr security 

~  the.information CIUiPOIi be ,given.· .... , . 
(b) The main articl"es of civilian consumer goods for which import licences 

are being granted .are drugs, and medtqines,· toilet requisites, paper, stationery, 
books, artificial silk fabrics, woollen fabrics, glassware, crockery, hardware, 
cycles, photographic goods, hurricane lamps, clocks and watcl}es. 

,', 

UTICLBS UNDiDB. PRICE CONTROL. 
280. ·lIr. T. S. AvJnublJlnl&m Ohettl&r: Will the HonourablE> the Commerce 

! ~mber please titate: 
(a) the ~r i e  which have been brought under price control since the las) 

ilession; and 
(b) till now what the. total number is of articles, for which there is price 

eOlltrol? ,.. 
. The Booourabie Sir II. AlllUl Buque: (a) 'A list of the articles is placed on 
the table. 1 must, however, remind the Honourable Member that·· all articles 
except Fcx:idgraill's and those whic:l are under speoific controls come under tbe 
purview of the Hoarding and Profiteering 'Prevention. Ordinance, 194.8. 

(b) 70 . 

. Lilt of .4rtic1e. lIrougit VAder price control .ince the la.t A"emblll S,a.iOfl. 

1. Electric: bulbI. . 
. '2. ~ r Je  Woollen good •. 
~. Anten.na W_. 
4. Tinned Provisions. 
0 .. Impmted SHk ~C . 
6. European typeB of· vegetable seeds. 
7. Toilet, :articles. 
B. Battery cella: 
'9. BilBoo Timber. 

10. donden8ed, Milk. 
U. :Vegetable ghM. 
12.Campbvr Powder. 
13. Ciunpbor Tablets. 
14. Westclox cloak. 
16. Imported _ Thermol Fluks. . 
,16. BraBI Utensil&!. 
17. Watcbea. 
18. Elecko-de{lD8iting material. 

, 19. Cinema Equipment ~ spare part ... 
20.· White i Cr ke~ 
21. U,ed Motor Cars -a ad Caba. 
22. Wheat. 
23 .. Gram. 
24. Barmy. 
25. Cement. 
26. Indian Woollen goods. 
'1:1. Footwear. • 
28. E. I. Keps (leather). 
~ Drug. dd Medicines. 

30. Paper. 
31. Raw Jute. 
32. Jute Goods. -
33. Shellac. 
34. Cotton Yam. 
35. ii'on and St.eal. 
36. Machine Tools. 

PAY OF IImuN SBAlrIlCN SERVING ON BBITISJI COKl'A.l'lY Sm:rs. 
261 •• lIIr.T. S. AvtnyJjl)lnlam Ohettiar: Will ~ Honourable theCOmmeroe 

Member please state: . • . 
. '(8) the pay that Indian seamen· receive In ships managed by British Com-

, panies; 
(b) how'it compares with the ~ of· seamen of British and other nationalities 

elD.'ployed by them ; and -
(c) what steps ~ emme  have taken to safeguard the interest of ~e e 

Indian seamen employed by British and other foreign companies? . 
'l'heHonourable sil M. A.zlzul Buque: (a) and (b) ... 1 lay a. statement on ths 

table of the House giving the required jnrormation.· , 
(c) The matter is ullder negotiation between shipowners and Indian e me ~ 

r(·presentatives. . ~ 
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O.R5IA;ttJtED QUEbTlUNl::) ANJ) ANl::)W.tll:t.l::) " 
EXl'LOUTOBY .AND PBOSPKOTING 1.10JilNCXS<l.tO H.8lTlilll .AND A.JaBlO.AN FUUt::l 

111$ l'OTBNTlAL OIL RItlSol1.&O.B.i • 
48. Mr. K. O. Beogy: (aj .Will ~ e Honourable the Labour MembeJ: be 

!)leulSt:u to lay. OIl the table u statement bringing · · ~ the iniormati0n 
. bupplied i~ the ~ er e  that Will:> laid on the table on the 2nd August, ),943, 
l'Cluting to mineral concessions (illciudillg exploratory and prospecting licens:afi) 
gl'unted to British and American firms in "respect of potential oil resources i~ . 
British India?' . . 

(b) Is i~ a fact that licences for carrymg on geo·physical exp.lorations have 
,Leen granted by different Provinciul Governmentsi' If ~ , did the. l'rovincial 
(, ovel'l1monts concerned consult the Government of Iudia before grunting such 
Ii oencea? 

. (c) 1'0 which firms have these licences been r ~e ; in ,espect of which areas; 
.<Ind what are their terma? . . ' 

'nle JlOIlourable Dr. B. R. Ambedkar: The irifol'mation is being collected and 
~  statement will be laid on the table of the House in due course . 

. WlIlUT AND SUGAB PUBOHASBD BY RBGIONiL FOOD CoNTBOLLJliB, MBBBUT. 
4 19. Sardar Kupl Singh: Will the Honoure.ble the Food Member please 
J;tate : '. . ~ 

(a)" the quantity of wheat and sugar, separately, 'purchased by the' Regional 
]'"ood Controller, Meerut during the years 1941, 1942, 1943 and to date for each 
year; . . ' 

(b) the stations of the Railways at which the said quantity was brought for' 
transport' to stations dutside; '.' 

(c) the local area.from where the said quantity was collected; and 
(d) how-that quantity was disposed of by the aaid Ror:sgional Food Controller? 
!'he Bon:01U'&ble Sir lw&la Prasad Srivastava: An enquiry has been made 

from the U.P. Government and the information will be laid on the table of the' 
House -when received. . 1 

MOTION FOR ADJOURNMENT 
SURREPTITIOUS OPJniING OF PRIVATE LETTERS BY THB POSTAL DBPARTlIENT. 
JIr. Presklellt (The r b ~ Sir Abdur Ral).im): I have received notice 

from Mr. Kazmi of his intention to move the adjournment of the business of 
12 NOON. the Assembly in order to censure the Postal Department! ~ \he 

er m~  of India for the surreptitious opening of private letters 
Hld thereby interfering with the civil liberties of the ~ e e of India, as exemp-
lified.by the opening of the letter addressed to Dr. Katju, ex-Minister of 
Justice of the U.P. Government and by mistake enclosing in it 'another letter 
which was intended fat some other person. 

He has appended 0. letter from Dr. Katju which cannot be treated as part of 
the motion. I should tike to know whether the Honourable Member is referring 
to censorship, because that has been in existence for Ii long time.. ~ 

Qui Muhammad Ahmad Kumi (Meerut Division: Muhammadan Rural): 
_ Yes, Sir, censorship so far as certain letters which are opened and marked by 
. the censor as "opened by'·examiner". So far as that is .concerned, it is .a 

i im e~ i  if Government wants to have it done. But then there is 
another ldnd of censorship in which letterl;l are opened secretly and then re.. 
msted, to show that they have not been opened at all. . • 

Kr. Pre8id8llt. (The Honourable Sir Abdur Rahim): Are these ~ er~ opened 
tv censor? 

. Qazt Muhammad Ahmad Ka.zml: This letter was opened hv the censor. 
:'>l will appear from Dr. Katju's letter, some friend of Mr!'.. Vijay Laks1)mi 
l':mdit' sent Ii letter" to 'her frienq-lt appears that both letters .WE're opened ht 
cne nnd the !lame time and the contents of the let.t;ers were interchanged. 

JIr. President (The Honourable Sir b~ r R.ahim): .r cannot SIlY that an 
hdividpnl CfiRe is neceRsarily R qneRtion of public importance. Is' there. 8 
reneral practice to 'open letters other than by eensor? Is that· what the 

( 574: ) 



:un: COD,E 0"" CIVIL l'!WCEDURE (AMENDMlI:N'r) .lULL 675 
Honourable Member illt!.!l,lds tc\ suy-that letter!> are being ovened genera!IY 
without authority of the censor? . . . -

Qui )(uhammad ~  Rumi: Yes; 'if it is done generally under the rule!>, 
the!! they must have the d",ncy, as they are doing in some cases, of writing 
on it "Opened by censor". BU.t here, there is no sign that it has been so 
bpened. , 

Mr. r~e  (The Honourable. Sir Abdur Rahim): I WOJIld like to know 
from the Government Member what the facts are, . 

The HOnourable Sir J'raDcis lIudie (Home Member:): Letters are i ~ e e  
in accordance with section ~  of the Post Offiq,e Act, but I am. taking up this 
matter because the orders regarding the said letters- are issued by either ·the 
Provincial or the Central Government, i.v., by the Home Department of ihe 
Government, of India or Home Departments in Provinces.. , 

Mr. President (The Honourable Sir Abdur Rahim): Bow long has this prac-
tice been in existence?' . 

The Bono\lrable Sir Francis Mudle: Since 1898. -
Mr. SrlPrakasa (Allahabad and Jhansi Divisions: Non-Muhammadan :Rural): 

The specittl point in this particular case is that the letters have been inter-
.changed, and that has . not been ~ r i ~ since 1898, 
This. particular ca;se has been brought . to your notice because, it 
is particularly bad, In any case, will the Honourable the Home Member say 
that the' practice 0,£ interchanging letters has been going on since 1898? i~ 
particular 'incid,ent happened only the day oofore yesterday; and we received 
notice of it only tbis morning. A lady's letter is put in the place of a gentL?-
mat;l's. It is addressed "My dearest Nan", It is n scandal. 

Mr. President (The Honourable Sir Abdur Rahim): I am afraid I must rulo 
~b.i  motion out of order on the facts 0.8 stated by the HQnourable the Home 
Member who says, this practice has, been -in existepce since 1898 under the 
Post Office Act., As regards' the individual case, that is not n matter for discm,-
!'lion before this HouM. . 

THE CODE,OF CRIMINAL PROCEDU'RE (AMENDM;E'1NT) B1LL 
~ .  OF SEOTIONS 386 AND 539-B). ' 

2a.v:iMuhammad Ahmad Rum, (Meerut Division: Muhammadan Rural): 
Sir, [ beg to move: , 

"That the Bill further. to amend th" Code of Criminal Procedure, 1898, (Amendment 
of sertions386 and 539B) be' continued, ", ' 

:Mr. President (The Honourable Sir Abdur Rabim): The question is: 
"That the TIill furtner to amend th" Code of Criminal Procedure, 1898, (Amendment 

of sections 386 and 53913) be continued. ': 
The motion was adopte4, 

THE INDIAN :PENAL CODE (Al\rENDMENT) B'rT..L 
FlNSmtTION 0'1' :NEw SlCoTroN 9;J-A] , 

QUi Muhammad ·Ahmad KaIDll (Meerut Division: Muhammadan Rural): 
Sir, I beg to move: . . 

"That the Bill further to amend the Indian Penal Code (Insertion or new section 93-AI 
I be continued." , ' , 

Kr. President (The Honourable Sir Abdur Rahim): The question 'ill: 
"That the BjIl further to amend the IndiAn Penal Code (Insertion of new section 93-A) 

be . continued," 
The motion was adopted. 

THE CeDE OF CIVIL PROCEDURE (AMENDMENT} BILL 
[AMlIINDMBNT OF SEO'l'ION 60] ._. 

Qui Mubammad ·.Ahmad ~ (Meerut Division: Muhammadan Rural): 
"Sir, I beg to move: . 

"Thllt, the- Bill further to amend toh" Code, of Civil Procedure. 1908, (Amfmdment of 
ledion 60\ be continned." t. . Kr. PresIdent (The Honourable. Sir Abdur Rahim): The question is: 

"That t.he Bill further to Ilornendth\'l Code of Civil Procedure, 1908, (Amendmll1lt of 
llection 601 be continned." ' 

The motion was adopted. -



THE MUSLDI PERSONAL LAlW (BBA.BIAP) APPLICATION (SECOND 
. ~  

. QIoit Muh a.mml4 Ahmacl KaI'IDl. (M;eerut ·1liviBion: ;Muhammadan ;Rural): 
SIr, I beg to move: -

"That the Bill further' to amead the Mu,lim Perao. Law (ShaTiat) ApplicaUon ~. ., 
1'" (Second Amendment) be coatmued," . . irr. Prelldent (The Honourable Sir Abdur ;Rahim): The. question is: 

"That the Bill further 'to amend the MUllim Per.onal Law. (Shariat) Application Aet, .1. (Second Ameadment) be ocmtinuecl," 
'fhe motion was adopted, ' ~ .. 

THE CODE: OF, C~  PROCEDURE ~ .  -BILL 
[AMENDMENT .OF SECTIONS 162,. 488 AND ~  , 

QUi .1lhamm Ad Ahmacl Kuml (Meerut Division.: ;Muhammadan Rura}): 
" 1 move: -, ' 
':That the Bill further to amend the Code of Crlmiual ~ e re 1898, (Amendmeut of 

.. ectlons 162, 488 and 496), as reported b1 the Sel'!ct COll11D.it.t.ee, be taken into considera-
tion." 'W 

This is a Bill which is intended to amend three sections of the Criminal 
r ~e re . Code. The first ~  section 162. The object was this: according to 

sectIon 162 statements of WItnesses recorded by an i e~ i i  officer in thE< 
eourse of inquiry would be relied upon. by the defence and could he put to the 
"itnesses who were examined by the investigating officer in cross-examination 
aa to whether they made such statements or not. After the coming into force 
of this pr6vision in I1J23 , some' of the investiguting officiers started a new practice 
of ,l'el'orc1ing the evidence of two or three or four wit'n.esses jointly. When suuh 
eliSe!; came up before the court.; and the counsel for the defence appliea for 
copies of the stlitements, they were found to have been recorded jointly and, 
it. was held hy the Higii Courts that such joint'st,atements cannot be the state-
ment of ' tin v one of them Rnd therefore none' of those witnesses could be contr:l-
dieted by the copy of the statement that waR given to the counsel for b~ 
defence. This practice practically nullified theprovisionR of section 162. Tht:l 
:Ilnendment that was moved by me has now bee~ accepted by the Seleet 
Committee. It is to the effect that if a police officer wants to record both .tbe 
witnesses' statements, he will record the statements separately. , 

The other· section was section 488 of the CriJ-ninal Procedure Code but aft&" 
H flll1 dehate in t4is Honourable House, this Honourable House did nqt agree 
to the principle of that amendment and therefore it is not dealt with in tht!. 
Report of the Select Committee, ' 

The third amendment contemplated· was of section 496. The intention ~ 
that in the case of a bailable offence, whei\ a person is convicted by a magls-
t!'ft1e, then the magistmte should he 'allowed to have the authority of giving bail 
\0' that man till he obtains an order from the appellate court. As a matter of 
fllct, in all caseR of bailable offences, appellate courts gave the b~i  but 'he 

. diffieult:v was that Rometimes the appelillte outhority used to be ! ~  distance from 
the trilli court and 8 copy of the judgiTlent was required before the appellate court 
('onld be moved. The result was great expense on the part of the accused. 
wIlen he ''Was convicted and great trouble was felt ill getting bail for the! 
pendency of the appeal. This was the intention of the Bill, that necessary' 
changes should he made in- section 496 of the Criminal Procedure' Code to meet 
t.hat end. In the Select Committee, the question was gone into and they have 
found that the insertion of these provisions .would be rnore appropriate. in section 
426 of the Criminal Procedure Code and they have adopted the necessary amend-

, ment t<l that effect in this Bill. So, I move that the Bill as amended by the 
Select, Committee mny be taken into consideration. 

Mr. 'Prel1d.ent. (The Honourable Sir Abdur Rahim): Motion moved: 
"Thai. 'the Rill fUl'ther to amend the Code of Criminal Pro('.edure 1898, (Amendmpnt oi 

~ i  162, 488 and Q.96), as rllported by· the Select Committee. be taken. i ~ considerA-
(lon, ,. 'I .£ h . Kr. Lalclumd .avalra.t (Sind: Non-Muhammadan Rurat): SIr, SllPPOh t e 
mot,jnn. T "'118 a member' of the Select Committee to consider this Bill. 

(.576 ) 
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ri i ~  what was' intended :was this, that pOlice statlWlents which atB' 

iaken at an earlier stage of, th,.e case and are considered always to be very 
importaDt, were given QY the Police Under section 162 of the Criminal Procedure 
(Jode by. writing down those .statements for use. at a er~ e of the ~~  
;Subsequently they followed a method which virt)lally took away tihe conce8sioD 
that was .given under section 162 to the accused persons to cross-examine lIud 
bring out contradictiens in the evidence at a later stage. The Movel' of this 
~i  wanted that those statements should be written down wholly of what the 
:witness says. The changed practice of the police was that they used to make 
small notes, sometimes in the diaries. which were not shown to the· accused. 
Subsequently some notes used to be shown. Now, the object of this Bill WUH 
tha.t those statements may be. actually written down and those statements 
should be given to the accused for cross-examination as required undel' section 
162." So fur as that concession is concerned, the Select Committee has 
approvtld of it and it has to be ~ into the statute book. 

With regard to that, however, I submit that another question should bo 
IOOllsidered ~  by the Home e~ber and 'by the departments in the provillces 
as t,o why 1ll every case the polioe officer should not be bound to record the 
-£!taiements,' At present as this amendment has been made, it is left to thn 
police officer to. ~e the statement or not and nullify the object of, this Bilr. I 
"luggest thut a circular should be issued to Ilsk the police officers to record thege 
i ~ eme  in ev.ery case 80 that justice may not be cheated Hnd the I1cC'llsed 
may have sufficient justice by referring to those ~eme  und having them 
fo! the p!Jl'pose of i ~i . The other concession that was asked for, was 
under section 496 of the Criminal Procedure Code. Now, it ~ been fbund tllln 
it 'woutd be more appropri'ate to make that amendmenfi in section 426. Now, 
1:·hat provision iN tllftl. When an accused is convicted and sentenced to impri-
sonment by a Magistrate, then the Magistrate is not seized of thnt case any 
further for the purpose of giving bail until an. appeal is preferred. GenerRU;T 
appellll!l are mude wl1en persons are convicted, b ~ the ,conviction nnd ,sentence 
are also subject to final <lecision of the Appellate Court. Therefore hnrdHhi}1 
was noticed and recognised also in many cases that ~ trying i r~ e who 
decided l·be e~  ~i e  by leaving 110 power to give bail until ib. 
time an appeal was filed. Of course there is no provision in Criminal Pl'ocedure 
Code giving power to. the original court to give. bail. So far as that. is cOllC'erned, 
in respect of bailable offences only, this Bill now provides that in such cases 
the Magistl'ute will have. discretion. But what about the nOll-bailable clises? 
Very mllny non.bailable cases also come before the courts, where they afe very 
petty nnd yet the Magistrate, gives imprisonment.. _ Why should not diseretioll 
be left -to the court in such non-bailable casel! Illso? Tl1ere are very many 
-cases on-the border'line............ . .... 

Kr. President (The Honourable Sir Abdur Rahim): Non-bailable cases are 
not within the scope of this Bill. ' 

Kr. Lalchand B&valral: I know bailable cases only, are i ~ . in tbis Bill 
,and that is why I am asking about non-bailable cases. 

Mr. PreBiclent (The Honourable Sir Abdur Rahim): The Honourable Member 
. ·cannot discuss _the question of non-bailable cases !lOW, 

JIr,' Laicha1ld B'av&1r&l: t am only throwing out a suggestion for considera-
tion of the. Government. . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Memhl'r 
must confine himself to the provisions of this Bill. 

111'. L&lchan4 B&v*&1: I have already covered t-he provisioml .. I have 
said that .it is all right so far as bailable cases· go. but as regards non-bnilnble 
cases, the Government should issue a circular. , 

Kr.Prealdent ~e Honourable Sir AbdUl Rahim): It is not Mlevllnt to thi" 
Bill. - . 

Kr: LalchaDd If&valr&l: In that case, t shall ttive notice' of " . ~e r e 
Bill for that Tlilrpose. 80, the two concessions that were asked for have e~ 
examined and granted. Sir, I congratulate the Honourable the Mover of thiS 
Bill and T lend. my ,mpport, to the me r~. 



LEGISLATIVB ASSEm!LY llOTuNov. 19441 
. . The J ~ r b e ~ir ~k  ~ (Law .Member): .Sir. there is only just one· 
P010t to which I deSlr8 .to refer 10 lendmg my support to this motion. 
Honourable Members wlll r3member that when the Bill waJl referred to the 
~e e  immi~ ee on 11th -February 1943, my predecessor i i ~  that in the 
Select ,Comnllttee,' tpe Government would endeavour to seoure the omission 
of ~ e  S ~  4 of the original Bill. In the resqlt, the Seleo,t Committp,e 
deClded to omlt clause 8, and to retain- the 6ubstanceof clause 4, which is' 
now clause 8. In deferenge to ~~ opinion ot the House-, as reflected in the 
~ e  C mmi e~, Government decided to acquiesCe in the _Select Committee's 
view. I hope, Slr, that·the lIouse will allow us some small measure of credit 
for this manifestation of responsiveness. . '- .. 

Mr. President (The ·Honourable Sit· Abdur Rl}him): The question is: . , 
':That the Bill further to ,amend the C ~e of Crllninal Procedure 1898, (Amendment of 

aectlOns .162, 488 and 496), as reported by the Select Committee, be taken into consider. yon.... .. _ \, . . 
The motion Was adopted. 
Clauses 2 and· 3 were added to the Bill. 
CliUlse 1 was added to the Bill. . 
The Title and the ·Preamble were added·to the Bill. 
Qazllluhammad Ahmad Kuml: Sir, I move: • 
"That the BUl, as amended by. the Sel-act Committee, be passed." 
Sir, ill making this motion, I have ·to express my feelings 'of gratefulnes!'J 

to the Members of. the Select Committee and to the Honourable Members of 
this House and especially the Hopourable thfl Law Member who has been very 
sympa.thetic throughmlt the discussions in tbe Select Commit,tee. As a matter 
-of fact, it was (with his help that we were able to carry . the me me ~ 
regarding the bail of persons who are convicted in. bailable offences.. It wns 
with his help, again, that we .have succeeded in bringing that amendment alen 
bpfore the House, All the Members worked very sYII!-patheticaUy and they 

'"'have all done something which may go to relieve ,perSons who are often tri!!\d 
by Criminal Courts. Sir, I move that the Bill be passed. 

Kr. Presi4ent(The Honourable Sir b ~ r. ~ im Motion moved: 
"That the Bill, as amended by the Select Committee, be passed." 
Sardar Sant Singh (West Punjab: Sikh): Sir, I take this opportunity of 

coUgratulating the Honourable the Law Member for ~ e liberalising influence 
that he has hrought to bear on the Government of India when Bills moved by 
DOli-officinls are eoncerned. I wish I could have given notice of some of the 
amendments to the Criminal Procedure Code which I hnd b~  sponsoring 
without much success in his predecessor's tjme.' n encourages me HOW to 
give notice of some of them ,in the hope that the time will come wno!!\n he will 
extend the same liberal influence to my suggestions. as he· has done in' the cltse. 
of mv Honourable friend Qazi Muhammad Ahmad Kazmi. With these word. 
I support the motion for passing ~e Bm.. _ . . 

Kr. Presldellt (The Honourable SIr Abdur Ralilm): The questIon IS : .. 
","That the. Dill, as amended by the Seto!ct Committee, be passed ... · 
. The motion was adopted. 

THE HINDU- MARRIAGE DISABILITmS R,EM'OV AL BILL .. 
Mr. cJovInd V. Daahmaldl (Nagpur ·Division: 'Non-Muhammada»):Sir, . I 

move: - .... ~ 
"That thf' Bill ..to remove legal disabilitie!! ~r ~i!  law in respect of ! rr ~ . 

between Hindus be refemd to a Select Committee conllstmg of the Honourable Blr Asoka 
Boy. Mr. N. M. Joshi. Mr, Lalchand Navalrai, r ~r Santo i~ , Mr. T. T. Kri.hnama-
chari, Mr. Amnrendra Nath Cbattopadhyaya, Mr. Kntlc.sh ~ .r  fJaU. ~. Armnga Monan 
Dam. Mr. O. Rangiah Naidu. Mr., K. C. Neogy. Mr. HOOBetnbhoy A. f.JaU,ee ... Bao Bahad11T 
N. Siva Raj, Dr. Sir Ratanji Dillllhaw Dalal, Mr. T. Chapman.Mortimer. Mr. Sri PrakaRa. 
Sbrimnti· K. Radha Bai Subbaraya.n, Dr. G. V. DeBhmukh, and t.he Mo,-er and. that the 
'!umber of Members whOle e~ e shall be necessary toO constitute, a meeting of the, Com· 
mittp.,e shall be five."· , 

Whenever I come up with a motion'to refer this Bill ,t.o- Select Committee 
there is nlways a request from the Law Member.. I hav'i! often accepted thai 
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request but there' are so ~  liurdles in the way, like :the promised Revised 
Hindu Code, that 1 cannot help moving this motion:', 'fht! facts briefly are 
that first there was a request to withdraw the xilotion because the ;Marriage 
Bill 'Va's to come up before the House; next thne it was said that the new 
Code was coming "Up; then we were toldtho.t. the draft Code was, Dot ready 
because a revised Code was to come after taking evidencs of \Vitnesses, etc. 
,So one does not know where' one, is !lnd this motion becomes necessary. My 
Honourable fti.enu wants me to-pJay If waiting game even now but one cannot 
wait indefinitely. Even no.w if the embe~ can give me anusurance' 
that the revised Hindu Code will be brought forward at the beginning' or middle,; 
of the, next Budget Session, I Dlay accept his req.uest. 

Tile Honourable Sir Asoka Boy (Law Member): No, 1 shall give no further 
assul'ancs to my Honourable friend', bemluse I find tha t if . I give him an, 
aSSlJr:ance !lud I implement my part of the bargain he does not stick to his. 
part of the bargain. , ' • 

Mr. GOvind ~ Dasbmnkh: I hllve already stated the facts. 1 am sorry. 
to hear the charge that I am not playing the game." I have played the game 
and wouicl have i ~ er  to play, the game if the revised Hindu Code wall· 
coming after' a definite period. , . 

Sir, it will be gathered from' the Statement of "Objects and Reasons. that- 1_ 
have brought forwllrd this Bill because Hindus suffer from the disability of' 
murrying bet\,\reen different sub-castes of the sltJl.le, caste and also aIJ10ng parties, 
belonging to the snme gotra or pTavaT. .This Dill is a pennissive . Bill which 
~  t{mt such persons cun marry; thereiR no compulsion on sriy body or r~ ri

tion of anybody's legal rights: So the objection raised, by my Honourable 
friend <Mr. Bajoria thllt thi;; Pill is unfair to Hindus and it interferes i~  their 
religion, is not correct. Clf!use 2 which is the operative clause runs thus: 

'''Notwithstanding' any cllstom, Tule OT i errr .~i  of thl' Hindu Law, It marriage-
wbieh is otherw.j,e ','olic! shall not b~ invalid 'becauBe- , 

(n) it,is between HindWl bE'longing to the same got1'Q or praVaT" or 
: '(h) it is betweL'11. Hindus e ~i  -,0' rlifferellt. 811b,divipionp. af the snme cast. e." 

So ref;trictiom; of other kinds, like prohibition of ml)rriages among 
aapindas, are not affected. _Persons who are not" sapindas but belong to the-
same gatTa, or pmt'ar should be able to marry and have their marriage recog:-
IJised .R!! vnJid. That is the object of the Bill . .I have menti{>ned in my 
Statement of Objects Rnd Reasons about the uSllal ,practice of getting' Il 
daughter ~e  hy a mRn of a different flotro Qnd then giving her in marriage· 
to a man of !loother gatTa, in order to avoid this difficulty. But I h!lve n)so 
said that .. · ~  adoption iF; not ,vB:lig becauRe under Hindu law .there can be !l0-
adoption of a f.emale. Therefore such marriages. would be held. invalid: by 
'fln.v court a£ law and the' children of such,marriages would in Jaw be illegitimate· 
and rmccession to property ~  take a different course. Therefore in order 
tQ get ov.er thisdifHcult:r I have suggested a positive law instead of' resorting 
to subterfuges. Now b ~ C i is tRlce!'1 on the ground of eugenics- by some-
people tbat gnt/'a refers to blood relationship and blood relatives cannot be, 
allowed to ml1.l'ry. But in other communities :vou find that (lOU sins and oth!'1r-
blood relRtiveR are' allowed to marry Rnd there has therehy been no deteriorotion, 
in the rAce. From the eug.enic point of v.iew you cannot say that they hl1,-e' 
f.mffet:ed ill' any" way. However I ,am r i~i i  marriages even among' 
.apindas .to ~ e se-yenth e re~. Again, this nrg'ument ~  be .valid if the: 
blood tie!! continued i e i ~ . But niter the sf'venth degree no Hindu' 
obsp-rves mourning for R dead reI Rtive: The Rhastric injunction is not '. to ' 
obRerve the tie of reII\tionship nfter ,t.he sevl"nth degree. r do not see therefore. 
even when it· is not harmful from the eugenic point of view, why on -the grotind' 
of blood relationship the Sa!lntm (tie of blood, if it is At aU-of thousands of' 
years) mlll'riage should be prohibited. - " 

So ~ r as ma,rriages among different sub-casteR ~re er e . they ore not 
illegnl hnt It faIRe 'belief pfll'sil';t;R nnd priests emphasise that· ~  m rri .~
are illegal. It will be g-athered from Tlublic opinion to which I referred in my 
~ ee~  on 21st March, 1941, -pages 1744 nnd 1748 (Vol. III) and inMRrch 194,!J'. 
r ~e 1492) that 80 per cent. of public opinion is in favour of removing this 
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bar to BagotTa and 8apravar marriages, 10 per cent. are jndifferent, and 10 
per cent. are from different branches of the SUllie organisation which means 
only one opinion. If we take this percentuge into aCC01ll1t we find that ~re 
is a ~e.  of public opinion in fuvour of this change which is desirable from 
every point of i~ . One. should not expect that there would be unanimous 
opinion in favour of any law. AI:! a matter of fllCt, one finds that in the case 

· of Hindu Marriage Bills which have been drat'ted and cireuluted for elicitilJIT 
Hindu 1mblic opinion by the Rau Committtlf.l that there is a large section of 

.public opinion which is against them. If it is said that we should wuit ·till 
the whole law is changed and not go in for piecemeal legislntioll, 1 would say 
that to get th.e Code through in this Assembly is like breakitlg one's head 

~i  the wall; my fear is that 'this Code may not see the light of day for 
many years to come and it may not· become law. So it 'is both convenient 

· and desirable th.at a Bill like the one which I have brought forwlIrd should. be 
passed although it is piecemcal. Sir, ·1 have f;howll ill the ~me  of 

· Objects and Reusons what the advantages would be 111 modifying the law ImJ 
. intrQducing' the system which I (\111 !'\uggesting. It enlttrgeR. the scope of 

tlelectiOll for desiJ:uble b,l'idegrooms; It person who hm;· II daughter will have .t 
wider scope of selectiQn Qf II ~ri e m frorn persons Qf ~ slime as well U!'i 
frQm different gotra8 or Tn'avars and different sub-eastes. The :e;indu- Society 

· must IQok at this Bill from the point of "iew that this Hill will cQnsolidate the 
. Hindu Society, As it is, there are so. mimy divisions, sub-division!'\, ';lIh-

.:divisions of sub-divisions. There are not Olily what Olle may call l'l'ligiaJUs (1' 

-ellstomary restrictions,/ bllt there (Ire territoriul ref.\trietiolls-ill Bengal £01' 
instance. Persons from South Bengal are 110t III:o\H,d to lIl1ll'l',V er~  in 
Xorth ~ ;  find of East Rt'llgal with W('st Bengal. Til a place whet'e the 
Hindu community is only 10 or 15 per cent. one can imagine what difficultie!o! 
the father of It girl would hll\'c to face to find II desirable bridegroom, and one 
is not surprised to· find as H CQnsequence of these restrictiollf.\ t hilt the dowry 
that is demamled hy.the bridegroom Qr hiS! father lind gllHJ'uiullS iF! e mi ~ 
higher and higher and girls in most cases are not mllrried nt their r e~ agi'o 
One always reads ahout suicides by girl!'! as II result of f\.llCh eonsequenees in 

-;lewspapers, , 
I WllS given to understand from Rome Rpeeche!'\ which were mnde by ~ 

Oppmlitiol1 tl}at there were only few rishi8 und only one of one name who are 
supposed to be related even to the preRent gfmerntion. Sir, I find from the 
'speech of Mr. Aney which he delivered in this HO\H;e on Friday t.he 21st Mnrrh 
1941 thnt this theory Qne rillld-one name does not hold good. We were n.ll 
under the impression th_at there were different sets of 1i811ill only one by hIli 
own name' ann there were nc two. "'shill of the SlIme_ name, but I "find from 
Mr. Aney's speech that that is not so. In ot\ler wordR, it coul,d not, ~ ere re, 
be said t.hat there was a definite set of riRhi8 to whQm nIl the Hmdus are 
relnted, Sir, I will now quote from Mr. Ane:v'R Rp£'ech: 

"If the principle of this Bill iR to l>e nrcpptpi! there iR nothing to be dons RO for aB 
the Select Committee iM concerned. Either it ~ J.  he accented or thrown out. Thltt 
is the nosition. nut we have to Ree whether. if we do Il\at,: there will he It fair support 

·to this ldnd 'of reform whic.h Jtl.Y friend wants to bring abollt in the existing marriage 
.\·stem of the Hindus. Among -what al..., considere<l as the essential ingrl'dients of the 
Hindu marriage thE're lire three conditions laid down bv the Sml'itia from the dllYs of 
Manu to the . r~ e  (IllY; notwitli.>tanding ri ~ olhel: ~ e  in the marriage form 
thefl'c' three conditions have been regarded liS of paramount Importance,· namely. the boy 
anel the girl must not belong to the sRmp !lot"" they must not, have the same prat'ara 
and they must not hI' of the BamI' /l()pindn. These ore thl' conditions lai(1 down thpre-
thilt they mllA not have the same !1M,,, anrl the SRmto PTfl1>nf'U. One of my friends asked 
the question of my frienn, Mr. DMhmukh what ia. this prat·ara? I do not know if the 
tillle is enough to explain this i ~ It> nw friend--it will take a good deal of time, 
heflluse there 'al'l' few among the Brahmins th('mRelves who lire in Il position to ~ i  
lJ('srly what difference thie 1JTat'ara makes. lind how it is to he distinguished from the 
If(/ofTn but ~ of thll I('sts given is this. lIud that is Mid down in one of the text books; 
it· defines pral'(1T" as : 

'(iotra wa1'nrtakflllya r;,1,," V'!Iobarlllhntmn rialti!lOlwlt ... 
-Group of Ri,hi« distinguishing the Onlra·His";, i.-e.. the propositions of the ,Ian from 
Pllother. ' 
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Those name. ef ";el,;s' wbich eoable a man to distinguish definitely 011e gofTa from 

,another. Each gotTa has got three or four Ti,I,;, or five n,M, a. prp.l}aTO,I: if tbele pravaTa 
rilAia are the .. me, then the gotTa may be conlidel'ed to be the lI6IIIe' but if the namell 

-of 'the pravaTU8 em~e e  are different then the' Uotra. altbough they inay have the lame 
DIme mUll. be und\'lratood as different," , • 

So, one cannot say th'at there was only one ",hi by that name and from 
that' particular ri,hi the present generation amongst the Hindus, who are 

,governed by pravara/!, descends, rfo distinguish the two ri,hi. oftbe same 
name there are p,'avaTa8. 'l'his fact I would especially like to ~ i . 
because I myself wat; under t.he impression, and sonie otbE!"r members of this 

~ e were also under the sallle imprcssion, that there were certain ri"hi, each 
,one by himself. For instance, 8 Kllsyop Ti8'li, alld !there WBS no other 
~ . But ~ !e r iJ ~ t.o l\h', A l1e; there ",ero t\\'o J\8lynp ,;,lIi., so tha* 
lt, cannot he stud thut tbe descelldunts of J~ ;  were t,be del>Celldllllts of t,he 
'same KUl>yap. ,Vhile I was arguing my case on the 1014 occlIsiOll 1 overlooked 
to mention this point, and thnt is why I wish to emphasise it !~ , Mr. Aney 
t,hen proceeds: ' 

"The lITtlvorae have been mentioned with R view to enable a man to Mep 'whethe!' what· 
appears to be a:o ident.ical gotra is J'l'ally identical or ill ~ separ.te, or a distinct gOlTet or IIOt; 

,and 10 an artificial system has bl'en crllated in order to distinguish a seeming identity 
between !l0lr03; and the !'eason was thllt the imJ r ~. of ascertaining t,hl'l !Iv/fa, wae 
-extremely essential for the !lake of pennittlDll one girl to be lIlarril'..iJ to anoth!'r man. Th\) 
gl'eatest_emphasis was placed upon this point, that no WOlllan, belongillg to the same golTtl .' 
' •...... me im ~ the name of the (l0tm aprears to be the same. It m ~ he t.hat ~e gJrl 
comeR fl'om the Gautam (J0tr/l and it- ma.y be that the boy all10 comes fl'OIll the Glluhun 
,gotra: hut whether the ~  (lotra from which tIlt' /{iI'l comes is the snme nHutsm frpm 
whom the hoy !'iuims deMcent or not i! to he Imown from the fact whether t)ll' 111'1l"a10:' 
.of the Gaut.am of the gil'l are the 88me 81 the p1'a1'arfl8 of ~ other Gautam. If ~e,.e JI 
11. difference hetween them, then we clJ.n, take it thnt 1hese two Gnutalllll are two dIfferent 
~ i i . and not the 8aJlhl and thp marriage l>t't.w('en thcm is leg'll." 

Thut is way 1\ list c;f riH/,il! is nppellilt'd tn ench !iotl'(!, Thif\ is It \'er.v m i~ 
'ellted llllJti,er and cel'tlliJllJ the Seled COlmnittee cannot come to one opinion 
~ i . ]<'lll,ther on he says: . 

"it, is true that ri i i ~ lire already l'roviflt,d for 011 'account .of thp pRlsmg of ~e 
Special Mnrl'illge At'\. alld .~  un; hilt 6ven in t;hat ('use if .a m~  IS a. pal'ty toO It apeclal 
mania",e he has to i! ~e w.ith all the V!'dic ilud ""rl'mC?1II111 I'ltell ~  have to be per· 
'fol'Dled in nccordant,e with l:eligioR, e ~ ·e. thel:e i~ 1111 e:,II'!,est ~ re amongst, e~ e 
that they should .lr.a abl. to observe all these "l'rl'iTlonlal ann eb ~  r,ltes at the lame tl.1'II& 
without observing these rigid conditions, A ~ ~ em of c:omproml8e 18 gradually' croppUlI 
up, My fl'ielld !\fl'. Deshnmkh, ueIOl':.l:M t.o that school whi"h wont,1I to IItand for thoee 
who wimt Ul (:ompromise roligious TIl'nctic!'s to satisfy tht! exigeneietl of society. My 
friend. MI'. Bnjoria, stands' for the rigid ~  . m ri i~~ with anything at all-
:the Bkasf,ra8 are there: either follow them or sny 'lowe no al1('ginnce to th!'m'," 

Mr. Aney' goes on: 
''MY friend (MI'. Deshmllktt) wanb to kill two ir ~ with one Itonc. He not merely ~ 

'Wants'to bring about a little reform by removing the difficultiell of l;rtlval'us and BagotT", 
but he wnnta to bring about reforms in order to introduce inter· marriages in the higher 
cwses who have got m~ i  to do with the (Jofra and prnvara, but there ill another 
larK.e class of Hindus who have 'nothing to do with 71Tavara and go,tra. Tholle who do not 
belong to the twiC\) hOI'11 elaneB have nothing to do with gotT" and flTa11aro, ,while ·the second 
.... ing will affect them most, because ench caste has within· its fold several sub·costes, . , ." 

"There is nil Question of religion. If any I'eform is to- be intl'oduced, it will be difficult 
'to ~  how it will he received by them. We have to ascertain their opinion." 

We have found that 80 per cent. of the public opinion which \VAS gathered 
is on my side, and AS Mr. ~e  RAyS, J seek to hnve n eompl'omise hy hring-
ing in this - permissive, Bill. I do not take aWAY 'Anybody'!; right and nR 
Ur, Aney hilS put it, I am trying to find out 'Lway to meet these two'vicw!!'. , 
"There are persons who wish to get over their difficulties by finding Ruitnblf.l 
1Irides and hridegrooms and in order to expand the spher& of selection the,v 

,want thr.t this restriction should be removed. My view iF! that if ;vou wil'lh 
to observe restrictions ohserve them: those who do not wiRh to ohsprve them 
need not, If you wish that under the Hindu Inw, by er i ~ t.hig nmend-
ment, the marriage should be ,considered valid-and J have given :V0U tlu!) 
''eOmpromisFl formula-it will be so upheld. There is one thinp: which I I'IhonJd 
lilre to bring very prominently before I conclude. Those who are h\bouring 
under the impression that there Are no two riSh;8 of the SRme nAme but only ; , 
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one,' and 'that the present genel'atlOll of that gotTa are the descendants of. 
that r{8hi, for them i\ is high time to cQnsider how could any person who 
belongs to a particular .gotta and lived in bmere i~ the good o!d days 
h-ave any blood relationship \)'it3 the per'Son of the same gotra who hved say 
in Mildras. In' the opinions which I ~ e cited in the previous eb e~ in 

· most of the provinces these restrictions are n?t b er ~  and. I have glye.n 
the opini.:>n of the Government ~ e of Onssa that It w!-s good that thiS· 
sort of rc;:,trictiQn was not, observed. in . Orissa' otherwise the Bra.hmins ·there 

· would na\'c been extinct long . ~ ; e:Iid that all ~ e~ ~ rri e  , ~  e~  
take plnee in the ~ e. gotra are vahd, In provmces hke the PunJab and·the 
United Provinces this Rystem is not observed.' If it is .observed, it is ,really 
iiI Bengal, the Bombay and C..:. P .. and Madras, snd to ~ who live ill 
Madras I would say: 'If you realIy consider that these persons ~  the same 
gotTa are related and they should not m.arry and that from the eugenic point 
of vIew it is .not good. how is it tha.t you allow m rr~ e ! between a maternal 
uncle's daughter and the' paternal uncle's son. Havmg regard to b~ e facts. 
and 'the arguments I have advanced, I move that thill Bill, which is 1\ mONt. 
essential Bill, be referred t.o Select Committee. -

Sir, I move: ' . . 0 • _, 

-111'. President (The Honourable Sir Abdur Rahim): Motion moved: , 
"That· ~ Bill to remove legal disabilities under Hindu law in respect of m rri ~e· 

1etween Hindus be referr'c'ld to a Eelect. CommiU('e consiRting' of the Honourable Sir AlIOk,,-
R",·. Mr. No M .• ~ i, Mr. Lalchand Navalrai. Sardar Sant Singh, Mr. T. T. ·Krisbnama· 
chari, Mr. Arnl,l.rendl'a Nath ChattopadhyaYB. Mr. Kailash i ~i Lall, .Mr. Ananga Mohan 

· Dam. Mr. G. Rangiah Naidu. Mr. K. C. Neogy, Mr. e~bb  A. LBlljee, Baa Bahadur' 
N. F;iva Raj. Dr. Sil· Ratanji Dinshaw. Dalal. Mr. T: Chapman-Mortimer, MI'. Sri r k ~ , 
SllTimati K. llRdhn Ba.i Subharayan. Dr. G. V. Desbmukh,' and the Mover lind that the 
number of :lfembers whose prasent'8 shall be necessary to c9Dstitute a meeting of the Com-
mi ~  shall be five.'" . 

Mr •. Sri Prakasa (Allahabad' and .• Thansi Divisions: Non-Muhammadan 
RurHI): We in our c,ountry !'Ieem really to be a mUR8um of customs and of cer('-
monies; and becRuse some pRrticlllar custom WRS good at' some particular '3tage, 
it beoom»s, hi the course of time, accepted aa part of our religion. .Thus f3very 
time when it. aeems necessary to change any pRrti:mInr rite or ceremony or CUI'-
tom there is a cry of religion being in- danger.' I am not one of those who get 
frightened by such ~e , aud. to say honestly, I should be glad if all·religions 
got into dnnger and we left to live in.peace. I think; Sir. that it is wrong to 
!'Iuggest that whenever R cuatom has been followed for II. long period of time. 
it should invariably become -1\ pRrt of religion and must be so followed till the· 
end of time. I think, Sir, customs grow because of the exigencies of the' flit1l-
ction ;- tohey grow because' oithe necessities of the hour: n.nd 8S $oon .as the»::e 
exigencies I\.nd those necessities: exist no more, I feel .that, religion or no reli-
gion, those rlUstoms must· be changed if humanity iF! to live' and _ to progress, 
As tbit:lgR ~ re, the set of ~ e known as Hindus-:-and, as you know, it is 
very. difficult to define what exnctly II. Hindu i~ e endless manners- D:nd 
customs nil all sort-s' of things.; and the manners Illld customs' of one Hindu 
differ from the manners 'Rnd customs of another Hindu even to the extent 
nf shocking each other, I -doubt if there are such marked differences ilmong 

. the followers of other faiths.· . 
Among the Hindus they have a system of castes. I am' told that st one 

time it was: ordained that there would be only fow - castes· aDd that ~ere 

1 P.lII. 
.conI ... not he a fifth ~ e. Now, if the census rep'orts Me to be 
believed, we have about four thousand castes, and inmlmernble 

SUb-cRStes that have come. into bt!ing through the centuries' do not eX8ot.ly-, 
]OlOW \mder what main Mste to array t.hemselves. They therefore regard 
themselves RS sepnrate castes. altogether. It is said that from different 
parts of Brahma differ.ent castes were born. It is a difficult proPosition for 
R noti-medical person like myself to investigate, but my friend, Mr. 'Mn.nu 
Snbedat seeme.d to think that there were both natuml and unnatural processes 
fOl the hirth of (,41ttle, and if it can be believed that different parts of tIle 
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(who, I believe: is fA, male peraon) ~  ~ e giveD:, out th,e 
~r ,.. . !e  1 take it thll.t hUlllan clllld).'en ilke M,r. lSubedars 

,,, ... ,, ....... , ~ .... ,,''IU.1n be born from various parts of the body. We have ~  four 
main "but b ~ are four thousand in number; and it so happens 
that ~ e ,  of' the salUe sub-eRs.te' or, b ~ b. e. alone C!1n marry each 

~r.,  .... Thia' hu.screo.ted u great ~  of C ~ ~ . , .. " 
- While the huulble Je !b~r  'of the C m ~ , the so-called. lIudraJl, 
~re not worried with difit!l'entiutions ofgotuIJ and pravarcts, the h;gher castes 
are constantly being worried' by these considerations. So long as the system 
prevailed ,that parents arranged the marriages of 'their childten,. so long ~  

"took into consideration the gotras and pravaras of the families with whom 
they wanted ulliances. Even they were greatly inconvenienced on many 

i ~ when they had to give "IP very desirable alliances, because of the 
uccident of R .'Comxpon gotra 01' p",tvara. Alld therefore, as my Honourable 
'friend' r~ Deshmukh suid, a TlIse was sometimes resorted to bf which, the 
-girl was ~  for purposes of marriage, to be the daughter of some :rela: 
tive:who was in another gotm, because the parents wanted that desira.ble mar-

-riage. They' adopted this subterfuge" which was scarcely honest, When 
'even parents find it difficult to arrange suitable ,alliances in conditions as 
'they are, and have to give up many desirable matches (one instance in rn;y 
-own family is before me as I 8pelllc, er~ we had to give up ,what we thought 
would. have been a very desirable alliance because ofa ~m  goh'a) , the 
,problem bp,('.()mes very much more aifficult, when under ~ stress of m e~ 
thought and in imitation of the customs, of the West that have come 'to us, 
-many yo.Ullg folks desire ~  what are called love marriages. When a 
~  m'l.D llu4 a young woman happen to like each other to such an extent 
that they woul:1 like to marry, then they' are not very much worried about 
-thegotraB, and prava1'as of each other. ' . 

Thus if, we insist on the continuation of the old ideology, we are bound to 
:get into many complicAtions and difficulties, nnd I feel tha.t when a custom 
bas got stratified us ~ part of religion and when it seems that it \V't)uld be 
Tight to (!hange that (lllsfom, there is no other method except legislat,ion that 
'Can come to the rescue.' I think that the time is ripe when in the' matter of 
marriag'es, our legislatures should interfere actively, because I think a great 
'deal of harm is done'to pur race by marriages that are improper and ill-assort-
~ . Howe:ver orthodox we may. be, we area1l v{lry careful about the breed 
-cf cnttle, of plants and Qf fruits, We ,have cross-fertilisation. We undergo a 
-great deal of trouble to transplant grafts from different places in our' ga.rden .. 
andvillnges il1 6rder,:to have better l'ice, better wheat, better flowers and bE't. 
'ter fruits. But when it comes to those for whom all these. processes ure 
undertakE'n, ~i  comes to the w,elfare of human. bemgs themselves we 

.'':Ire absolut-ely indifferent. I. think i~ is a crying shame ,that we should e e~~ 
R' better -assortment of marrIage alhanoes among human beings, when we are 
S0 keen I)n proper alliances among our cattle, our fruit trees and ,our flower 
-plants. I 'therefore think that legislation should, come to the rescue of a 

mm ~i  .that is hope!.e'ssly e~ i e , that is -slmos1i committing suicide, 
oec?ause -of its wrong alhances; and unless the -Legislature comes to our nid 
I do i:lot thinkthllt this community has Rny very great -chance 01 surviving 
'the struggle fOl' existenee. . -, . 

Sir, it Illay be news to many Members of the House oven Hindu Mem-
bers-it,. was Clertainly news to nie ~ r first learnt ~b  it-that down 
-South, 1JI Madras mnternal uncles marry their nieces ,their sisters' 'dauahter 
On ~i  side, ,this is a ki~  proccdure. The Right Honourable ri~i ~ 
'Sastrl, t.old me ~  a father-tn-law, in Tamil Nad, is usually called 'Naita', 

~~ r m~ er, ,beellllRe he is the father of t,he maternal uncle, who, ill 
t\;rn, IS the' ~b  of t.he gJ:and-dallghter. Among t,he Andhras it is not 
ouly customary hut almost obligatory for maternal cousins td marry. That I 
found out. ~J m an . ~  friend of mine to my great surprise." , ' 

"N?w, RI1:", ~ ~  marriages "hollld be banc'd by law, even jf thev have ~ 
iJanctlon . e ~. hecause I do think thnt t.hey' go counter .~ the' ver,y 
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Itcalthy rule that probibits marriagt!ls i~i  certuin qegl'6es of i i ~ 
Such marriages should be barred as they are against the law of eugenol,. 
and even if the whole of. the province rises in rebellion, I think we ought to 
have sufficient strength to be able to suppress ,that re~e i . Government is 
always very. keen sbout suppressing all sorts of, political rebellions, They 
are very brave when non-violent PQliticians are concerned; they are very 
,rand in- tbeir condemnation of anything that they think is wrong in the poli-
tical sphere; but they gladly accede to wrong doing in the social. and the 
religious spheres._ I think it is time that Government woIce up, to their duties •. 
They are not only a police government whose one purpose of existence is to 
keep what is calleq lb.w and order. I think any decent Government has,. &s-
one of i ~ paramount duties, the welfare of the people under its, r~e. 

Wllfmever' we -talk of having good laws in order to reform Hindu society 
socially, they say it is a m ~r of religion; and they cllnnot interfere .and the 
people concerned should themselves take interest in such matters. But how 
are the people concerned to take interest unless the law oomes to. their rescue; 
and what iR the use of law lmless .the Govenlment is prepared to use the 'force 
~ its 130mmand to see to it that the law is observed .. It is a tact 'known to-

you and to me 'and to an Members of the' House. that though we have made 
it a cognisable offem'" Jor millors to lllarry, heaps of. minorl) still continue to 

'. he married. and the marriage processions go on public- re~ , and every ~ 
knows from the very size of the bride and bridegroblll walking in them that 
they Mrellot.of ~ legal' age to m rr~ , The .iut.norities are' indifferent. If 
that is the attitude 01' tbe er me ~, of course, nothing can be done. If 
they feel that the Oilly purpose for which ~ arc here is to see that Avery-
body keeps quiet and e e b ~ plly8 his hi xes unt! tht1t there is no hullabal-
loo of an." sort·, then, of course. it. is for them to do what they think is best in 

~eir own interests; but as 1\ normat" student of political sclence, I do think 
that that is not the sole purpose- of government. _ ' 

There Ilrs mUllY lDalTiage custolIlS t;hat have to go; there are many Ilew 
marriage customs that ha:ve to come;_ and while I feel that marriages, lIuch 
as. I have mentioned, thllt nre extant in the t.wo parts of Mndras-Andhra and 
Tamil Nad-shoil1cl be IIbolished, t.here are other systems that should be intro-
duced, und even if n permi!lsive Bill' like the one before- the House is passed 
there is no douht that it will be taken udvantage of by large numbers of per-
sons. A {JerSOl1 like me is not mmally very much afraid either of the wrath 

.of Go,-ernment or of society. Just as Government put me in jail for ubout 
three years for po}iticaJ crimes aud misdemeanours, 80 has my particull'l" 
sub-caste o;:trncised me for the last thirty years for the simple crime of 

, crossing the seas. I did not care for this and I did not care for tha.t ~ but I 
must say-and I confess it with· sorrow-t.hat I am very nervous when it 
comes to the marriage' front. 1 always yield on that front_ I want t,o marry 

• my sons and my daughters into other communities, but I dare not do that. 
'1 faced the lathi blows of the Government. quite cheerfully_ 1 ,cven faced 
ostracism from my ~ r i r cl\ste i ~ a tear,' though it meant a. .great 
deal of inconvenience. But T am always nervous lest my grandchildren 
should b~~ regarded ns illegitimate. . - , 

When T feel like that, humble as T am. I Imow others mtist. be ~e i  U 
~ re  otlWI'!', who are always anxious ~  to offend either the Government or 
their social authorities would be - feeling far m'ore nervou!'! than 1 do. There-
fnre T t,hink that it 'is in my interest, a.nd.ih the interests of all ~ e who "feel 
like me, that some reforms must be introduced. I know mnny friends say: 
"You can hnve civil ITlRrriages". But civil marriages do not sRotisfy the soul. 
I may be wrong; but 1 also feel like many others that 1 should like to have 

·those· beautiful ('eremonieFi at the time of ma.rriage. It gives nie some '.£Iou1 
satisfaction .. 

An Honourable Kember: You can ~ both I 
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~ .. Ji;fji .. ".:': Thenl ~  find a little bound by the tie. of ~e joint.., 
iumlly •. 1 ~ , iJ e my famdy property that happens to be almost rmpart·· 
ible i ,i iiJ ~.  be forcibly divided up because one of my children halt 
to 9ndergo' a ',.QJ:wl mQ1Tiage ~ account either of my deliJire to marry 'him out-
side the ~~ J or his falling in love with a person who is Dot of my partj-· 
('ular, eomJ'qUu,ity.In thegeeircuDu;tances r do think that a reform of the 
nature prctnulgated in this Bill should bl) accepted by this House. 

The Bill •. 88 I tind it, is divided into two parts. ODe part says tha.t Hindus· 
. belonging to the same gotTG or pruvara should be allowed to marry, provided. 
of course ~  do not ,come within the prohibited degrees of consanguinity. 
1'ha er ~r  is that mnrringes between the different sub-divisions of the' 
same caste should be legally recognised. As rE-gards the fifst ~r; I feel 1 

, have' said enough. I will only add Olle thing. It sometimes happens -that 
persons have ~i r e  from one pnrt of the country to another. Many 
migrations, for instance, had takeh place from UajputRna to United· Provinces--

. and Bihar in the olden days; and it IIlUY happen that two families belong to 
the same gotta or pJ'avara or both; but 0. marriage alliance between them 

. both is desirable: J)ne family resides, let us say, ~  Rajputana or the Punjab, and' 
the ,~r in the United Provinces or Bihar. There canllot he any possible-

. harm physiologically if 0 marriage is contracted;' but if they happen to be of 
th(l same gotrll or pravara, such marriages..are banned. So, I feel that the· 
House would. be doing good service to the Hindu community if it permits-
such marriages. . 

, . The f>econd part of the Bi.11 says that members of subdivisions of lYe' 
same caste should also be allowed to marry. There Js no law ahout it. Many 
people tee! that they cannot marJly. Lawyers give conflicting opinions Ol);· 
this f·uhject. There are, I understand, conflicting rulings of various High' 
Courts on this subject. Some High CoUrts feel that marriages like that Bre-
pennissible; other High Courts feel thflt such marriages are not permissible. 
Moreover a further difficulty arises very ~ . No one is . sure as to whether 
two pHl'ticulllr suh-castes belong t.o the some caste. 'Then there are commOl1> 
name'" of 'castes that CRllse· eOllfusioll. For instance, there ·is R large clas8' 
ill the T.T. P. that is called Kayasth. There is a large class in Bengal which 
is also ealled Kayasth; but lawyers are not Bure whether the Kuyasthas of 
Bengal CUll marry the ~ of U. P., even if both go by the name of 
Kayasth. 1'hen no one is sure, Sir, whether the Kayasth belongs to the 
Brahmin caRte as I think he doefl because be is a man of the pen; or whether 
he is J.1 Kshatriyu, as many U.· P. Knym;thas claim to be or whether he is. a 
Sudra. liS many people speciully in .Bengal, recognise him to be. Because. oC' 
this difficulty, Sir, yoh may be intpl·('!<ted to know, or perhaps you know it al-
ready-you know much more than I do-that the Kayasthas regard themselves-
as'a separate caste altogether. They say the Brahmin w.as born from the mouth 
of Bra.hma, the Kshatriya was bol'll from tbe arms of Brahmn-a curious '.anato-
mical process-the VaiRhya was horn from the thigh ·of Brahma, the Sudra waR 
born from the feet of Brahma; hut the KaYllsth was horn from the whole 
lw.lIa, that is, the body. ,[(aye tishthati iti Kayasthtih I That is why acoord-
ing to them it can safely be said that the Kayastha was born from the whole 
body of Brahma. Thnt is anothcr difficulty; and there may he many other 
aaRtes or sub-castes who may be claiining other parts of Brahma's body as 
their orh;ino.tors. . • 

When there R,rp these difficultil's, the ·law should permit legal marriages 
between the various communities; and if 8S' things ~  they cannot imme-
diat.ely ullow marriages among ILll the. communities of India, they at leaBt 
should pf'i'mit marriages among t,he sub-cast,es of the same cnste; llnd if, Sir, 
we pass thiR Bill into Itn Act. we should be re rmi ~ Hindu marriages and 
trying to improve the very. race of t.be Hindus at one stroke. I understand, 

.Sir, that t,here is a Code on the legislat,iveanvil. My Hononrable friend the 
Leader.of the House has already moved one {lart of that Code. I understand 
that, other parts are also now ready; and I see in the newspapers that a big 
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book ~ bf:eu circulated. to various persons 10 dlfie1'ent prov1Oces. It ha.s been 
my compls!ut in this ~ e,  1 repl!at"what I said at the time of Sir N. 
N. Sircar--that while all these books are circulated to all macner of persons. 
they ard not supplied to Members of the House: ' 

Xl. N.·:M. Joshi (Nominated Non-Official): They have u contempt for the 
Legislature.,' . 

'JIr.. Sri Ji'rakasa: I"wish they',were supplied to us even for payment. I 
~ e been anxious to get a (IOpy of ~i  ~ me. I e~  it is a fairly 

..bulky one. 1 ltiwe hot yet succeeded 1Il havmg a 1001, at It. I haye seen thlil 
'Bill that was introdlleed by the Honourable the Leader of the House; and I 
..am very Dluch in sympathY with ~ Bill; and I am sure I should Qe in, 
sympHthy with the Code a.s now r e ~ by the Honourable the Law Member. 
if only 1 had a ~ to look at it. Jt is llot in the market. It is not supplied 
to us. I do nO.t know where I can tJnd it, I know that some persons have 
xe,ceived it aud when'I asked those who have got copies to te.nd it to me, _ they 
love the Code so much that they would dot part with it., I got a copy of Sir 
Sultan f.,hmed's Bill from the Legislative· Office. I wrote for it; but ~e 

.other thing is not in charge of the Legislative Office and tllerefol'e it CRnnot 
,be e i ~re  to me and I do not"know where I am going to get it: I belibve 
,that before long I shall get a copy 'With or without pQ.yment. 

Now, Sir, I do not know what exactly, that Code contains and I 'Can give 
ODO opinion on it; but I take it tha.t it is intended to refonn Hindu society 'in. 
yQt'ious bth<l!' spheres; and though I was not able to catch the exact purport' 
.of the tete-a-tete between the Honourable the Law Member and my Honour-
:able friend Mr. Deshmukh. . . ' 

• The Honourable Sir ABoka Boy: That was hard:ly a tete-a-tete. " 
:Mr. Sri Praka8a: Was it 11 sort of marpeet? I gather that each was 

,aocusing the other of something that the other had not done! But in any case 
I did gather that the Honourable the Law Member felt that the House "hould 
.wait for. the coming in of that Code and not hurry up matters, but the (liffi-
-culty is that Inen on the verge of marriage cannot 'wait: They are r~ erbi
ly in ,a hurry. They do not even wait for their parents' consent, let' alone the 
<lode of the Honomable thEl La.w Member!. The Honourable the Law ~m
}>er himself and his col1eagues have passed 'beyond that stage; and so, they 
-can wait till they are born again, if they arc born again. 

An Honourable Kember: They have children. 
. Mr. Sri Prakua: They have children, but evidently they. want the children 
'to go the way ,tney theIpselves have gone and .so they are in no hurry. In 
:any case I em in a hurry, be ~e 1 have my children also. And I do not' 
'want to get into trouble and I want them to keep to the joint family; and not 
-rebel from me; and, I want to have nice, - daughters-in-law in the house. 
Because of these considerations, I very strongl:v support the Bill of my Hon-

"Ourable friend Mr. Deshmukh and commend it to ~ tmnnimous 'ucceptance 
-of the House.' . 

The i\ssemblythen ndjourrted ,for Lunch till Three .of the Clock. 

The AHsembly re-assembled aftlU' Ll;nch at Three of the' Clock Mr Abdul 
'Qaiyu'm (one 6f the e~ of Chairmen) in th9, Chair; ,. 

~r. G. Rang1&h Naidu (Madras 0ity: Non-Muharnmadan Urban):, Mr. 
·C~ rm . , although I am Q e ~  old man of 75 years of age, I can speak on 
-thu'l subJect for hours together if time' is given to me. 

Mr. 'Govind V. Deshmukh: There is no time-limit, 
1Ir. G. :aangiab Naidu: T am an "Jrthodox Hinilu who reails everv dav 

"Bhagwllt Glta anil ~r rm  his Pl1ja,' I am a HinCln of the flame typ.e ;~ 
m:v I{onourable ~rie ; Mr; Bajoria ~ Mr, D?ID, But, _I have alway's been 
er ke~  ~ re rm~  of the Hmdll f;oclety. Thr:>rc are so many evils 

"Dresent In the HmClll Rnmpt.v t . .-.(ln", t,hn' H ;" ~;~~ . ~ ... ___ ~ ,,_c'._. ' 
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If we, the Hindus, do not COUle forward from today to reform our society 'm 
the near fut,ure, there wpl be no sign ot Hindu society in India. Sir, this is 
the mQst important; simple and harmless Bill to the 'society. Among the 
Hindus in different parts of India there are different 'culltoms in respect of 
marriages. The customs of marriages in south India r~ quite different to 
those prevailing in other parts of India. 

Sir, there are four oastes amongst ~ e Hindus. In Bhagwat Gita it is said: 
.. 01w.i/urvGmYGm mtJfIG m ~ m (h,. Korm vtiihd"W." 

L01'd Krishna said that . there are four casteS-the'" Brahmins, t.he 
Kshatriyas, the Vaishyas and the Shudras, 1 do not know who'is' the 
Shudra lWW, who is the Brahmin now and who is the Vaishya now? Every-
body is doing business. ~e  the business which is prohibited, for a Brahmin 
is now being-dcne' by a Brahmin. The hotels are being run by Brahr.nin8; 
the Aiyars aud the Aiyangars are there. Eten the shoe shops are being run 
by the Brahmins. The business of ~e Brahmin is to read the Vedas spd 
the Upanishadt'o But the Brahmin' who is running 8 shoe shop is not 8r 
Brahmin" The Brahmin who is selling food is not a r ~i .. Even whisky 
is now being sold· by Brlthmins .. How ~  they claim to be Brahmins? So, I 
lay there are DO :erahmins in the whole. of India DOW. .' 

Then! there is no Vaishya. The Vaishya's busines" is 'now being ~ by 
e"eryhody. J am not a Vaishya; I should be caned a Shudra.But I am 
not even, R ~ r  be ~e I am poing cultivation. I am a born agriculturist. 
But the b me ~ of a Shudra is to serve others belonging to the three -castes. 
So, I am not serving ei i~r the Vaishyas or the Kshatriyas but I am serving 
the ~ e country by means of c\lltivation. I am feeding • everybody, from 
Brahmm to ant. 

Kr. Badrf Dutt Pande (Rohilkund and Kumaon Divisions: ,NOll-Muham-
madan Rural): But this is a mamage Bill. 

Kr. G. Rangiah lfaldu:.l am 'coming to thal. Witho11t ~  how can you 
have marriage? First you must feed everybody and then You can marry. 

Sir, the Hindu society has now become a very corrupt society. Some 
superstitious gentlemen and some orthodox gentlemen still say that marriagel) 
should bo· restricted. They seem to suggest that the old. custom shoqId be 
adopted even by those who have been entirely Westemised and wllo have 
been eating in hotels without discrimination. There is no discrimination in 
hotels; eV6rybody is eating on one table. . . . . 

The HODourable,. Sir .&lob Bo1: Sir, I would like to e~r my Honourable 
friend very much, but there is so much noise going on thafi I can't hear him ' 
at all. : 

JIr. Sri Prakaaa: There is always noise at the time of marriage. 
. JIr. G.Ba.ngta.h If&ldu: In these days, unless the Hindu society comes 
forward to remove all evil customs and refonn the society, it will go to dogs 
within a period of. 10 to 15 ~e r  The Hindu society will disappear from this 
land of Myas, if {}rthodox people should resist reform in the society. In my 
part of the' country, there is a c1Jstom to marry sister's daughter or the maternal 
uncle's daughter. In my own family, my sister '\Vas given in marriage to my _ 
maternBluncle and her daughter I mamed. We were born and brought up 
in the same house, and in my cRse, it was a. love marriage. There may be other 
customs in other parts of lridia. For ·instance amongst Muslims, tpey have 
their own cUllltoms. In order to bring solidarity among the Hindus, in order 
t,oremOVA all disabilities for the sake of futurE' development of the country 
and the society, we must come forward and accept such measurE'S afj ille pre lent 

'one, I mny tell the HOllse that much stronger nie,nsures aTe coming at thE' nex' 
!=Iession-the CivU Marriage Bill. It may give 1\ rude Flhock to my crthodox 
friends like Mr. AnangEi Mohan Dam and Babu Baijnath, Bajoria. If my 
.<laughter jill given in marriage to a. Sikh. no objection should be raised to it. The 
llrMent Bill is a. hannless Bill. Sagotra marriages are pennissible. bllt 114pindtJ 
marriages are objectionable. Supposing there ,ill a man in Nagpur and a man 
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wiw Ule same gotra lives iu Maurad. M'.:llU, objeo'Eion ~ tlwre bfi for ~  
alliance be,weenlibese t\Vo familie,;;. Am,ull8st J. i~, ~  oan Jll41fY 

er ~br er  daughtel·. ,Di.tIerent customs prevail among e e~~ 'oow-
wunities. This is Aahyuga. Our friends want. to stick to Shll,tOtrltoS which were 
written BI;lveral thousand years ago. The,MAuu Smriti was coniposed in Krita 
Yuga. Who is Manu to dictate to us in this twentieth century'/ b is laid 
down in Manu Smriti that if a Sudra listens to the re i~i  of Vedas, then wolten .. 
e ~ shouJd be poured iDto .his ears.· . Uan we do this. now undt!r the r i~ 

Raj'/ . It is impossible that any Brahman can. take courage to pour :!pol ten lead 
into the ears of a Sudra for the simple fault 01 the Sudra listening to Veda 
rel;ital. So, we must change societyuccording to the spirit of' t11.e times. If 
we ~  not change our cU'itoms .according to the needs of ,the ~ime , we shall 
never beoome -united. 'rake the Europl:!8n cQmmul!ity. Tiley have been jn 
Jndia for the last. nearly 200 years. Have they changed their national oustoms? 
They do not wear a dhoti like me, they do not . wear 
a shirt like me, they do not wear an upper· cloth like me. They do not.' 
put on ~ e marks, like namar:D. and other things. Simply because they have 
stuck to their own customs and habits, they are united in this land and the)' 

, are able to rule over us. - They go to foreign countries as a united nation and 
rule over, the natives of those lands. They do not adopt the eustoms of the 
land wher.e they rule .. Therein lies their \Itrength. For the same reason. 
they:ttave been exploitiDg ~  cOllntry. They hlWe been e;xploiting 80 many 
-colOnies on acconnt of their i ~  customs and 'unjted strength. But we ar9 

-not so.' If we go beyond India. we are dubbed' a;\ outcastes. W e ~e asked to 
do praYCUlchit, we are not tuken into society. T':le first question that is put 
to a man who has returned from overseas is: 

Yeh badmatlh vilayat jakar aya J(aro ise 'bahiRhl,ar. H ;J1rl,l lJamaj ill tarah 
k~ . hai. Vilayat jane Be adm; ',ya }.harQ.b h1l(1, kuchh nahan. Yen ,ir! .ama; 
kl ~e. k i hai. ". . .. 

So, Sir, I make on appeal' to my. orthodox Hindu frienas not to throw 
obstacles in the way of reform of the society. I appeal to all nw Hindu friends 
to rass this measure unanimously, without any opposition. I want you all 
-to support not only this Bill but any other similar measure which mRy b", 
brought forward a.t the next Session or at any future Sessions for the sl\Jl:e of 
e rmi ~ Hindu society. Unless t.here· is Jegir;lation, t.he Hindu community 

. will not be able to settle things among themselves.·... . 
In olden days., there was miaRaI/I,ona for anyt.hing. 'Vhen Indian Raja. 

TUled over our CQuntry, 'they used to issue TtijallilJlhannlJ or. edicts bringing about 
refonn in society. There was II. rajaBCUlhana for everything. Now, we can 
have s\1ch ~  only through the legislat.ive enactments. I then'lore appeal 
to nIl Honourable Members that for the sake of tlJe eme~  of the Hindll 

.'Society, reforms measures should he brought nmf pasqed m thIS ~ e. . 
Dr. G. V. DlShmukh (Bombay City: .mm ~  rb~  _SIr .. I 

(lon(!ratulat. my Hononrable-frienr1 Mr, Deslllhukh on not wlthdJ;'Bw'nl! ms Bill 
trv yieTding to the threats Rnd cajo1ing of the Law Memher. For, what ,!8S the 
me~ i  of ·this. The Lnw Member sn.ys . the Honollrable Member has not 
implemented something that passerl between t'le toWo of e~. What r ~  
to know is this. When a thing concprns the welfare of sOCIety 0" the natIon 
fit lnrge, is it 8 concern of two Mf'mher.s of thiR HO'l"e and ('nn · ~re be any 

. contraC't or agreement about it? And i ~ n embe~ ,!ho repreRenta ~  ... 
Jluhlic refllRes to yield to the thrents anrl hll1lVlngco Rni!. ~ Rnd the thl"d 
oe!!l'ee of tlte Law Membf'r. ;" it, to hf' t.nk"n th"t. tht>l'e 1S It breach of rontrae f." 
whnt ~  the idea nf the T.ow Memb.er in Il!'kingo hlm to withdnlw tho 'Ri11 
witlio'lt t.he knowl",h' of thp B'Ol1l1e? He know", VP.n' ,,-ell t,hat not. only i~ 

~ bllt t1,n ".1101e C ~ i ~ ie  i8 interer::t.f",f not in this relonn only bllt. 
in ,,11 i~  refonn. Sir., bn the faces of my EUl'OpMn friellllR here T e~ ,. 
.. mil,.. Tt mn:v hl" n qmile of I"nt.idB{'t.ion anl1 in the CRIll.' of hettl'r edlleflted 



TBK BDrDU M.utIU'AOB DISABll,ITIBB JtEJrlOVAL BILL 

and better cuitured Englishman it may be a smile of 8!mpathr All I Gan 
aa is that whenever the social laws of aQynation are ~ e  we. caD. take 
't ~ r ranted that we will find many ridiculous things whwh 4ave been ~C ·· 
~ r e~ in the law or the religion by the le?al system.. 1 ~ ~b e!~ 
when I was It student in England and the Blll for marriage WI • • e ' 
wife's sister crame up before the nation at that time, hin the ~~ ~  ~ ~~! 
.of us it was· a perfectly ridiculous measure. ~ aU t ~ same I oue e 
nntion to the· quick and they did not k~ it qmte so lightly. eJ r~ ~ 
Te uest to those friends who sympathise Wlt.h us as well as to t ose w. . a ~ 
atqus is that they'should have patience and m ~  when we of our own _ 
accord and by our own etIorts try to improve our somety. . 

Sir why should not this be discussed by this House? e e ~r ~ e e 
me ~e  of- socia.!" reform are brought up, we usually. have one or ~  Ob]eotIODs. 
Ope is that it is piecemeal e i i ~ by which . nothmg can ~ C ~ e  .1. am-
1!orry to say that the legal profeSSion 1n general 18 a party to ~  ~  ~ 0plDIOD. 
I have long come to the conclusion, having been interested m tIllS SOCial reform 
-far a long··time, that so far as the legal profession. is r ~ . e~er 
admirable it mRY be ahdhoweTer necessary it may be, for anythmg creat1ve 
this profession i~ absolut!ly useless. . . 

.. The Honourable Sir Sulta.n Ahmed (neader of the House): Cert.Bmly Detter 
tlian the medical profession J . 

Dr. G. V. 'D8s4mUkh: I will '-come to that presently; tllf.lre is no cause for 
resentment on the part of my legal fri'ends at this remark, for the simple reason 
that I thought I was ~i  them a compliment. On Recount of their training' 
they' hln;: to see whether n. certain thing comes within the framework of the 
~~i i  law, und-as long as :1Ou want that and as long as you only see how 
'ihe thing will be dis pORed of in the courts, I say a.nything creative is impossible 
tor the legal profession. My Honourable friend the Leader of the House drew 
a comparison with the medical profession. Sir, I 00 not elaim that the doctor', 
professioll is a very creative profession, but I must say that hiR training ill such 
and his environments are such ·from day to dny und he has to work in such 
lIurroundings in society that he cannot help creating something which is no' 
~b e  within some framework. Time WHR when I might hllvc agreed with 
my Honourable friend the Leader of the House that the medical profession 
merely consisten in routine of purging Rnd bleeding. But. that time has ~ 
passed. I am sorry to say that the legal profession hRs Doi; got over ita old 
prejudices And old habits Bnd going through one rut of In.w all the t.ime . 

. lIardar sut Singh (West ,Punjah: Sikh): May I remind my r b ~ 
friend t,hat we have a better Rense of values at ~e bar than in anv ~ 
r e ~i  ? . 

Dr. G.V. Deshmukh: I agree, that is just the point thnt I am driving 'It 
My Honourable frienn ~ of t·he e ~e of varues. 1 know they have Fa muoh 
e ~ of valuesthllt they will not, get Ollt of the values we hnve. Rut we wrmt 

to oreftt,evnlues Rno thpl'lP creAtive values it il'l not possible. for th"m t.() ~e
~ . That being 1Il0, T do not see why the dillCllssion of this question should . 
lHlve been syst,emRticRllv Rnd from seRsian fo(') session nreventec1 in this Hous", 
-on th,e nretmrt tbat this ill nieC'empal le7iglation anrl Wp must do m ; ~ 
·wholesale., In connection 'fith this T cnnn6t RIIlO rflfl'nin i'1'()m chnr{TinQ' IInmfl of 
the leaoing wompn'lI . ~ i .i  in _ this country. Rome nf ~  lpnflin ... 
women's RSROcirt.ions in ~i~ cOllnt.r.r Are F:O frightpnrrl of thr"e r~  mf'l\ 
ihat· as f.loon all IInvthin!!' Is Fent, to() tham t·hev will <:'0 to their r"'f.lppnti'\"f' lnwv,,", 
in the dlft!"ll'Flnt nroTincef.l.-very ifpcent lAw:verR.-b"MllAA they want to h,ow 
where they Ilf.and. . ' 

Sir OOW..,88 lehaaflr (Bombay Citv: N'on·Mllhnmmlldnn Urban): Vt" 
nalul'Rl. 

Dr. 0-. V. ~e m k  i~ OO!TPct. 'r honA mv RonollTRl,le fripnif wi'l 
~  ~  i ~rr .i C  like thill which will ~ of ,gt'I'lAt. ·11 .. lri to me. Tf. ill of M\JJ'M 
"Atural. Jf there illl " ]p!?81 meft!;ure before the PO""f'! T pet'llrlnllllv wrnMJ'ln< 

n! 
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be ashamed to consult my lawyer friends,-including Sardar Sani; Singh if he 
is available,-Bs to the implications of the .measure. But what happens is really 
~ i i. ' ~e e lawyers, I re re~ to say, either on account of the wisdom tha.t 
~ e  really have or otherwise, put things in such 8 fashion that these lay 
wOJllen who after fill are anxious to secure something for themselves are actually 
frightened ollt. J will give you an instance that happened in the BOlIlOOY 
Presidency which I hope my Honourable friends, Sir CowBsjee Jehangir and Sir 
Narayan Chanda varkar, are not ignorant of. _ When the question' of adoption was 
on the anvil of tRe local Council, distinguished lawyers of that Presidency known 
for their social refdrm advised thePl not to accept that piecemeal legislation be-
-eause that would re~e  them from getting lar,ger rights. I regret to ~  that the 
'Women folk of this cOlJntry, particularly the educated ones, have fallen victims 
to this legal advice. I daresay the legal advice is quite honestly given but 
withQlJt taking, into consideration the circumstances of the country and ~  
e ir ~  ih which they are. Tbewfore it is that you find opinions in' thi. 
House given by women's associations saying that they do not want' piecemeol 
legislation buti want comprehensive ~ i i  including )marriage, divorcp., 
intestat«;l succession and ~m re  and one things pl1t together. .I- have had 
ihe· honour of speaking individually to some of thf'se women. When I pointed 

. out that they should not go by what-t;he law wants ~ what the leglll luminaries 
t.ea them, but they should ~  by what they themselvefl.. want, nearly all of them 
admitted that they would be satisfied with ;whRtever they could get and after 
they got it they would ask for something more. Ar:. in politics, so in the cal& 
of social reform. this is a thing which might be followe? 

111'. La.lchand Navalra.1 (Sind: Non-Muhammadan Rural): What about 
divorce? ' 

Dr. G.'V. Deshmukh: Even divorce. I can teU yay a lot more about divorce 
.han you know, or hope i.o know. 

Therefore, what I say is this. Don't say that such and such Wpmen'. 
Aliliociation have said that they will not have piecemeAl reform because if we 
have piecemeal reform it will interfere with 'our having larger reforms. Then, 
Sir, if we suggest larger reforms, what happens .. The position, as we have' 
repeatedly seen in this House, is that you have only to suggest a radical reform 
and the whole house and country is in flame, including the Law Member. 
They say, if there-is so much- opposition to the Bill tha,t is proposed, how can 
,.hey go against the public opinion. I do not know whether I can bring thk 
charge against the present Law Member because, so far as I can say, from the' 
time he has com.e he has not put his foot into it. He has always preferred to 
avoid everything of the kind. He has not taken any active steps to introduce 
social reforms, but I admit that he has not opposed any social refcy-ro. either. 

Th& BOIlourable Sir Asoka Roy: I am waiting for you to do something. 
Dr. G. V. Deabmukh: Quite J,"ight. I have corne here to do that, and I 

have been here for a long time. I should have much preferred some of hi. 
_ predecessors who although they objected to some of the reforms, wholf'heartedly 
aupported some of the meR.RUres. I cannot forget Sir Nrirendra· Sirear. 

b ~  .a good deal of cr,edit has been given te different people-Chairma.n 
of the Rao Committee, and so on-1 make bold to yy hut for the r~ e e of Sir 
Nripendra BireRr on the Treasury BeJ1lhes or in the position of Law Mf'...m,ber, 
that Bill of so"Cinl re ~rm, which has been the source o.f all agitation-would 
DeTer have aeen the lIght of day. It was due -to hi!'; oonoessiQIls, due to liilf 
~m b  ~ aotive support that it went tbrough. Although he did not agrf1e 

'W1th everythmF!' that WRS sUF!'gested, but all the Bllme I do 'say that when h& ~ 
~  eonvinced his was ~ ~ the sllpine attitude of i ~e  faire: he d;d not let 

thIngs pass, hut AB Boon ItS he thonght that the Bill W!ll'f' right he i e ~ 
8upported it and gav.e even official days to. put it forward.. . 

I CRnnot also forget one ~ er predecessor of the Honourable the Law Mem-
her-Sir Muhsmmad Zafrulla Khan.' When I put it to him about t.he diTol'M 
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reform; it was ne who again supported by giving official days and Qy making 
every concession so far iiI:! tpe Divorce Bill was conotlrn.ed. It does not-.mean 
ihat the Honourable the Law. Member should necessarIly agree but I· do say 
that if he agrees he. ought to give us his active support Ilnd. sho,!ld help us In 
this social reform, and if he disagrees he should· frankly say, I wIll not ~~r 

~. this, and :r will have nothing. to do. with ,this' .. Even i~ re e e ~, l::ilr 
Nripendra Sircar, was not. agalDst dIvorce, but. m those CIrcumstances over 
wbich neither he nor we had ally control he had to say no, although actually on 

,the floor of this House he was good enough to say ". . . . ~ I ~ree 
" with the principles of the BilL" We would like the Law Member to give us. an 
active support and to take un active attitude towards ~ Bill'instead of trylllg 
io squash discussion. Besides why should the discussion be squashed? After 
all, what has the Government done? They have turned round and rouna and 
110 far as I can see, there is only one idea behind it,. and that is that it. ~i  
arOllse public opinion. I give full credit to the Government for the p.osltlOn 
that they want to create-namely. public opinion with regard to t.his meaflure. 
Otherwise, I do not see whv Select Committee's Report should be sent, round 
to the public. Does this ~  create public opinion? Matters are discussed in 
this House and that createll public opinio'R'; this if! the only platform left to us 
now. My Honourable friend Sri Prakasha could not open his mouth to speak 
on any subject during. the last four yeRrs .. Today is the first dny when he go. 
the opportunity to speak, and I BUy that thifl is the privile{e of this Rouse-' 
whether on politics, or on the social reform side, or tfconomic"'1neasureB, whali-
-ever the subject may be we _can have R {ull ·debate and di"cuss1on and thl\. 
eontributes to the _creation of Jlublic opinioJl in this country. If not from tha' 
point of view, nt least from th,e point of view of edllcating: the Honollrnble the. 
Law Member should not have put forward the plea that he put forward, 01' the 
plea. that he puts forward every time private Bills' ar£1 moved. 'Allow me '0 
tell. him that but for the private BiIls-a.no I am glad to say they, were moved 
rnnmlv by the Congress Pnrty.-the position of the Hindu Societv would not 

,have been. ~  it is todny. What happened in t,he case of reforms in respect 
of. succeFlSlOn ~  property. At the time when' we eume to this HOllse' 'every 
Widow was havmg a ~ r e  oj food in. tearR. Thanks to the -wnmen'R righf4 
under the Property BIll now everv WIdow in evf'ry household iq hllving her 
,!florsel of food ~  at the memv of her rf')atives but as n mlltter of ri . ~ 
IS the re~  of Piecemeal legislation. It waR not t.he reRult of wholesale reform 
at that tIme: .. In a hugp m~ ;  .of Hindu Society as 'it is and ~ i  the prejudicea 
and supers,tltt>DR and the hnklpg lip of law, Bocial customs and religions thd ~ 

'has gone on In the societ,y, it i~ necessary thnt we 8hould' proceerl from one 
~e ~~ ~  the o\her. As soon AR VOll ~ ~ ke  one f'tep forward,you carry on 
;0 e next ,step. ~  I am perfectly w)']hng to yield my ideas to any ~ . m
~e~ , to any authorltr who ~ ~  'T will pot ~ e piecemeal e i i ~; I ;ant 
't r ~ the whole thmg r ~  changef!'. I will support them in !;O far AI 
1 • les ~  I;ny power: b ~ cion t, let them ·mAke that, as fln excuse not to proce"d 
WIth pIecemeal ~e J . Rut. I, CRnnot pnt. np wit,h the present- i ~ 
!f YOl1 suggest piecemeal JeQ'iRlabon;. they RS:y it shouhl be totRI reform· and if 
rou suggest total reform,_thev Ray theu cannot nroceed wl'th 't b. . bl' ••• .' . .·..r' '..,. 1, eCCMlse pu 10 
OpInIOn IS aga.Inst It .. I (O;AV theRe evasive WIlVS wil! not do . Th 'f. I 
;;. r ;,~!~~ !~~~e~~ ~ be~·. ~~ m ~  did' not i~  'to the ~~ °J:gree-a;:; 

. r ~r santo Singh: May I teJ.l my Honourable friend t'hst 'thi..t!J degree' 
IS ,sssocla,ted WIth the Police. It can be the HonOltrable' the Home Member, 
not the Law Member . 

. ~r. G. V. Deshmukh: Wha.t I understand. hy '.third degree' ill b ; i~  and 
eaJohng. . 

The Honourable Sir Asoka Roy: CaolinR'.is a very poor third degree. 
Dr. G. V. Dellhmukh: The Bill before the Rouse is a very modest measure; 

111 is such a measure that it really has nothinlr to do with the Codification Com-
miftee, although it has been included in codification. No less s person .than 

.... 
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Sir .Regina.ld- ,Maxwellw8s .hesltBting and. was '(ery doub"ul whether ~  J:1111 
should be sent to this Codification Committee. 1 see the Law Member ~ 
his heud I 

~ The JlonOUtabie Sir ASOk& Boy: You CBn ignore Irull .-
Dr. G. V. Deahm.ukh: Thank you. But I cannot ignore'. you altogether ~

cause 'I wi}l want your active suppor!! in the cause ot the social. refonn now 
bafore us. . '. 

Suppose this Bill is taken. How does it i er~ere i~  ~e  ~i i i  
COIl1!nittee report ?Let me tell you something about It 8S ~ Indians are a very 
grateful people. i. might as well tell you e~  how this Committee came and 
how all the social Bills were transferred to this Committee. 

After the Women's RigHt to Property Bill was passed in this House 'ina 
we accepted muny of the amendtnents that Government ~ e  suggested many 
of the provisions in the Codification Committee originally existed in our Bills. 
tri •. , of giving the right- of absolute property to women etc. The then Law 
Member, Sir Nril>endra Nath Sircar, said that it would be impossible to push 
the whole of this measure, so vlense be satisfied with what we can do now. 80 
all those thing!' about giving the qght to widows were accepteq by us not as a 
full measure but 8S a. compromise. When subsequently our Bills were before-
the House after the passage of this Act, different reporps came fmm different 
lIigh Courts to say that the different High COUlis were interpreting the provi-
sions of this Act in different ways and therefore to make it uniform this Codifiea-
tion Committee was instituted. . 

Since then, unforttmately we had taken a different attitude and we thought 
rightly for the then circumstnnces toot no useful purpose would he served by 
our party coming to .. the Hou!le. You must reme{nber that the primary b e~ , 
of our coming to this House was political. Since we thought no object would 
be served in the political field we ceased to. attend. 'rhe result was that many 
of our social Bills were merely lying. and there was never any chance of. their-
being brought 'before the country. 

Bao Bahadur ••• Siva B\.j (Nominated Non-Official): Awful blunder I 
Dr. G. V. Deabmukb.: I will answer Mr. Mortimer. What is the b(under-

in it? When our best leaders were in jail, did ;you expect us to come to this-
Hou8(l? When our Jawshir Lals and Patels were in jail is it consistent witb 
t. dignity of even 1\ second-rate leader to COIUe to the Assembly? From our 
point of view we were _ correct. /Your justice was meted out in ~ spirit .01. 
vengeance and not as justice, and yet will you please say that we were wrong? 
We were absolutely in the right. Mind you, Sir, if Mr. Mortimer .... 

Ilr. '1'. Ohapman-Ilortlmer (Bengal: r e ~  On a point of order, I Ilie! 
not say anything. • 

1I:r. Ob.lil'JUD (Mr. Abdul Qaiyum):; You are getting away from the subjeei; 
of the Bill. . 

Dr .. G. V. DllldnuJdL: I do not care whether it is Mr. Mortimer or hill: 
neighbour. In the then circumstances we did not think it advisable to come· 
hete. When we did h&ppeIi to come in the ~e i , I mean political field ... 
(Sir Cowasjee Jehangir can afford to laugh. It is neither in the medical nor-
eaonomicalfield I). . . . . I suggested to Mr. Maxwell. that now that you Bre 
appd!nting this Committee why not send these Bills to the SoCial Refonn Com-
mittee. Let it be said to his credit that he did send them. It is not mv habit 
to disown anything that might be done for ~e welfare' of the country. . It was 
the then Jlome emb~r, Mr. Maxwell, who sent this Bill to the Committee for 
eonsideration. Although he se.nt the otJ'ler Bills, he himself expre8sed ·thEl i~  
that so far as this Bill was concerned", he was· ver" doubtful whether it eouM 
be sent to that Oommittee.. .. 

The whole ~me  is that Ol1r Codification Committee's report is comin!! 
when we will De able to deal with the whole question and not piece-meal ana 
therefore all. these questions· must not be taken before tM ,House. TheBe ~r
men1is ~mi  be Bublltantiated by the Law Member. Tb", do not come in tb"" 
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~  of your COdification Committee. In that Committee, 'what are the objec-
i~  If you ~e one. part of the Hindu Law it has repercussions on thtt 

it er parts of the Hmdu-Law and therefore you cannot change one part of ths 
~  afd not. ~ e oth.er. That is the argument put forward by my legal inenls. 

~ sdPlirtlCularBIll there are no such repercllssions. After ali those wh{) are 
,! ~rr e ;nd those who are going to marry, whether·thev belong to the same ant:' r~ r~ . and Satj? tra II , ~ e object is to make ~ir children legitimate 
to th rna e J elr succession valid. All that it wants is that those who belollg 

, e same. a,qotraB and Prav(lras should be allowed to marry. 
Let me he,re reque8t ~ e Law Member to do something which the Congress 

Party has done and let him take 8 leaf out of our ,book. In a question like "this 
we have allowed a free vote and free discussion to IIIl members of our Party. 
MIs Government ~ r~  to do thnt? Ispenk in respect of their Nominated embers. 

Ill. JI&Du Subedu (Indian Merchants' Chamber and Bureau: Indian Com-
mer~~e  He mav like to vote wHh us. 

The Honourable Sir Aaoka Roy: I could not understand what I am expected 
to do. _. 

Dr. G, V, ~m k . The consequence of marriage is carrying I 
Itlie Honoutabl .. Sir Aaok& Bo)': You do not expect me to do that I 
Dr. G. V. DeshmUkh:. In. a matter of non-political subject like this ~ 

have allowed free opinion to our members. I for one will not be for curtailing 
any particular opinion whether on the religious side, or the political"or economic 
side. 

With this introduction to ft, .let me come down to the Bill. 
I say the Law e~ber should never have prevented the i e~ i  o.f the 

Bill and'I hope that in futurt, when some other such Bills are bemgrevlewed 
he will not come in the way of frell! ,discussibn in the House, for ~e simple 
reason that if it serves nothing else it serves the purpose of edueaiing ihe 
country, an object which is as much-to the heart of the Government as iti i. io 
the heart of we people who are their elected representatives. 
, I say from the legal point of view this Bin dbes not interfere With the 

codification of your Qther Bills. It can -nave no "repercussions on the other side 
of the Hindu Law. If two people in different parts of" the count;y happen ~ 
marry and by ignorance they happen to belong to the same GotraB, why.should 
iheir marriage not be valid? After all, whoever knows what Gotra means in-
thelle days I Weare bringing in all kinds of religious texts frol!l various autho-
rities and saying these are our Shastras. Even in MahabhBrata the great 
Hindu King, Dharma Raj said: "Smritj Vibhanna ne eko Ri8hir"a3ya V acch!l 
Pmmanam", which translated is: "There is not one Bminti which is like 
another. There is not a single rishi whose authority or sayings can be taken 
all authoritative." Therefore we are not going to have less number of opinions 
and thought in these days thAn .. what was expressed by the great Dharmaraja, 
the founder Hindu King, one of the greatest kings, who WIlS nicknamed the King 
of Religion. If that was the view expressed what is the good of my friends 
here who al"fl talking about Sanatanists and orthodox" people who are mllkinl{ 
yagna. at Benares with 31'),000 offerings, i ~ that thi" isnll agAinst. relig'ion 
and therefore there must be It religioulil-movement against this Bocial reform. 
I say that this question. CAn he diRcusl'Ied from two points of view. There is the 
re ~  point of viE"w and there ill another point. of view. which T would ik.~ 
to discuRs tf the House woulil allow -me. 1'ilJ .• the scientiflc point of view or the 

- eugenic point of view .. Sir, from the religiollFl point pf view. ns I said whenever 
the scriptures are quotedaR authority for the present Ryst.em we cnnnot relv on 
any onSl, author, becauflle- nS.I"oon as one author is quoteC! YOll hRw ha.H a dozen 
other authors w.,ho are qnoted ~ i  him. When there Ilre 110 many opinions 
quoted against one another how can you rely -nn anyone of them? This hall 
been ~e experience in this co.llntry About religiolls opinions for a verv Ion I!' 
iime. At \b&-time of the Bati opinions were quoted in favour aJld !l.gainst. At 
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. the time of the Child- i\ll1rriligtl Helltruint Act, religious opinions were ~  
both jn fayoor and against. At the time-. of the Women's Right , r ~r  Act 

\. the .lInmtili were-quQt«:d in favour uud against. Un tbose occ&sions the opiniol1 
was expressed that .J ~ e legal measures would uproot· Hindu society. Hinduism 
would topple down lind that the legislative mealmres would mean the destruction 
-of Hindu societJ. Hl,It what has happened? Hril> the abolition ot Sati led til 
the destruction of ~ e Hindu society ?Has the Child Mamage Restraint Act 
led 'to the destructioh. of Hindu society? Or, even ill my own sphere of legis-
lative endeavotlr, has the WOlJlen's Right to Property Act led -to ~ e destruction 
of Hindu society? I sny·that Hindu society has become stronger 8nd more 
vigorous on account of e~e measures than -it would have been otherwise. , 

Therefore, Sir, you C8n11ot rely cni any of the. older i ~  or SmritiB a.: 
authoritative opinions on Sagotra a,nd SapzndaB. What ?oes Sagotra m~ . 
Even on a more intimate word than SagotTa, I mean Sa1!"nda,we havEl ~ iJer
ences of opinion. Some religious (Jommentl\tors say that It means be ~  1iO 
the same flesh and blood. It might have been ~  that so ! ~ as 0. '!ord 
like Sa.pinda i~ concerned there could n?t. be any. ~ere ~e  ~ oplDlOn but ~ is 
not so in fact. There is also another OplDlon, whIch is qUlte ddJerent and whIch 
BilyS that_ Sapinda means not blood relations but ~ e who ?fter rice bitlis to the 
ancestors in Heaven and those who llIave that ngltt. You have only to 10'lk 

-through the" discussions and comments_ with reg'll'd to ~be giving of right to 
property to women to see how this ('ontroverilY hA.S ~ e  anil how. i ere~  
eommentators and different tpxtll' have been hl'OlIght m.l "fly that 1f that IS 
the position with regard to a word !"aUed .. Sapinda", which men,llR of your own 
flesh, bl('}odand bone, can YOll expect any unani .. ity on 1\ word lik" Sagotra? 

- One of the modern commentatorR goes to the extent of saying that S"gotra 
means those who had the RRme pastnrage...or common ri ki~ ground, because 
in the olden days all these communities lmd a common pasturage and a com-
mon drinking ground. Now yOIl can understand that at tbat time, when there 
were small nomadic communities they were feeding their oattle on -.the m~ 
common grgulld and having the same water supply. It is just ~ ib e that 'a 
religious injunction might have heln issued that the Rame mm ;~  Rhouid 
not marry within themselvps. Those of you who}tave read the book by Dr. 
Freud "Totem and Taboo", wherein he deals with the question of exogam01ls 

-marriagE!tl will easily see that it ill not impossible that that mi~  be the ri~i  
of Sagotra" that one !¥)mmunity did not like to marry wit·hin tpe same com, 
munity and therefore they wanted to have mnrriagpII outBide their own oom-
munity. Therefore I myself think that Sagotra has very little or not,hing to do 
with reli/rion or religious prfwtiC'es. To mv Hindu .friends, who saythRt SaqotTIl. 
means Rome kind of blood relation.hip anrl that prohibition has been im; i i~  
to prevent Endogamous mRmag'es -or mllrri(!'es within blood r .i ~ i  -J ~  
that when you talk a_bout riBhill being our nncestors you arB ~ i ~ i ~ b ~  
e mi ~ !hem. So far as I know many of the rill'hiR, whose nampII hnve hpen 

handed down to us ere~b e r  nnd ascetics. What do YOIl menn hv snyin:;: 
- that this means blood relationship? I am not prepared to defamp 0111' r;lIhill. 

After all-like every @loeiety my Elociety also haR produeed al'lOeticFl Rnd yeneTable 
men to whom I do how my head and whom T look nnon with reverence. Th"re 
is only one other explanation, if you do not aCrlpnt thp expla.nation of t;n"nfra 
on, the basis of a oommunal r ~i  ground and thnt ill t·hiR. TheRe riRniR ~~i ~ 
tlfe t,pnr.hers lind uiverEl of inl'ltnICtion 11 is Q.l1pilR comin!! to him from All pnrt-II I'If 
t.he C'ountry Rnd these pupils or ili'lciplp!1 e ~er  to the Anme {lotra, that is t" 
FlIlV the RRme common IIchoo1. Rere spon;". ",hpJ'e doeEl the clAim nf hlon--l 
J ~ . com'e .in? Therefore r Ray thnt whether YOl1 look a-t if. fmm Tho 
"el1m"1\s T>0111{ of vIew or RnY' other. th('l Cl'V lihnli iR raiM(f tbat _ilagntra illl mpant 
to m',:vent F,ndoflRmv ~ T>rese,",e ~  flurifv of hlood (T hRVI-1 mv nwn- viewR 
~ thlR whir.h T will presently ofTer lo t.hFl 'R'ollFle), 8fJ1lfltrn hBF: ~ ;  to' do 

WIth religioT) nor with blood relations. r~ only means that people be ~  io ~. 
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particular school. Otherwise, how can you explain the Bllme ~  m ~ i i 
tbe Brahmins, how can you have tile l>aUle gotTa m~  . tge ~ r ~  
anqVaisyas? 'rhose who atri learned in the Hhastras and scrIptures ~  tell 
you ilbtit was usual for the Kshatriya clan. to accept the- gotTa of the ~ e r 
the Brahmin who was at theircourlis. Even then I say that blQod relatIonship 
eannot come in. Therefore let us forget in deciding a matter like this that we 
are dEffiling with religion or blood relation. Lik!3 all ~e  things, superstition 
and religion have gathered rO\lnd SagotTa. to make thlllgs look In tbe dark 
darker and I am 'surprised that even ijlis .Hindu Code Committee, where 1 
,.' I expected that modem thought ~ .. prevail , seem to hav.e gone 1"... down before these gods of clay with reverence bowed i!beir knees and 

brought their heads down in these days. I have not seen the Committee '. 
report-my complaint like my friend Mr. Sri Prakasa's is that everybody e189 
seems to. have got it but I have not got it yet; but J read something from the 
newspapers and I nm giving'notice that if I nm not correct, the Honotwable 
Member will correct me. I say that with regard not only to this- aagotTtI. and 
sapinda r~ i i  they cannot marry for five degrees or seven degrees-
let some thinking prevail; let us have some thinking on this subject,; let us 
?lI!sect and analyse 'aoo bring to bear whatever knowiedge we ca.n on thiR sub-
Ject, so that we shall not perpetuate the Rame blunders which have been per-
~ r e  for an nntold number of years. From the reIlgiol1s point of vipw there 

.1S absolutely nothing in tbi!'l . ~ . bl1f1ine!'l!'l: t.here i~ nbsolutely no Clhjeetion 
why BagotTa marriages should not be ttllowed. ' 

SagotTa at least you can understand: but wben you come .to BapTaOOTaB I 
defy anyone to ~  T may say'my Honourable friend MI'. Aney who is no 
more in t,he Rouse also snid thAt there are mAnv BrAhmins who will not be 
able tG explain to YOlI 'what really 8apTavaTa mPRmi. Tn one place YOll will find 
thnt the· BflllTflVaTflll Rre IpSF: in number than the qotTas, ill the ot1:le1' 
'CnRe you ·will find tbRt ,(lotTilS Rre less in numh"r tnan the snl'rflvnTII'II. \Vb"n 
there is a jumble lika this, what is correct and what is not correct? My HonoUJ'-
:able friend's explanution seemBd. to suy thnt if the two member;; are of the same 
;!IotTa then, although they belonged to t,be same gotra,- they coul'd marry because 
their pTavaraB may be different; and he puts down as .pravaraB to distinguish 
and discriminate between two children, boy nnd girl, of the same gotTA. Mr. 
Deshmukh in his discussion before the As:;embly says t.hnt t·here are fo'ur gotTtI.B 

. and 40 ~ ; and 60 fnr as I can see-and I have h,nd n talk, when I was an 
active r i ~  in these measures in the House I took 'the trouble of inviting 
a ,few SaBtnB to lellrn from them what actually thiF: pravaTa and this gotm 
me~ ; and Ivery much regret to say \,hat the ellplanations were just 88 con-
~ m  as they have been on the floor of the House. Nobody seems to know 
~  pTavaTa is, and' nobody seems to Know quite definitely what the gotra 
IS .'. • • • ' 

JIr. Lalchaad. Kavalrai: How are we to legislate then?' 
Dr. G. V. Depmukh: I know that the I only qualification for legislating 

is· not to know anything. I say I was no 'Yiser nfter consultirig these learned 
people as to what the pTavaTa8 are and what th'e gotralt are. If Bagoer", 
marriages cannot be supported, then pTaVaTtuI can be 'still less supported or still 
less prohibited because pTavaraB 'acsording to this it means-at ~  this ir, 
what J am inclined t.(j believe.: that these. gotTaR come first, and the PT(l17(JT(JB 
eome afterwards. T believe that the pTafJfl.TaB are I} higher claRsification, nol; a 
lower plnRsifieation than the gotTflS: and I think I ~ entitled to give my own 
explanation on the subject fo this House. 

I say that this BagotTa business had (lome to be a difficulty· with Ollr older 
tbinkers; not having .any e i ~ i e assemblies then,_ ~ e  tried to solve it in 
·their own way. If a boy and gIrl of the same 'commuDlty had to come ~e er 
. and there Wlt's ,difficllity' about the marriage-that their children ~  be legiti. 
mate, they solved it in their own way. and to my mjJId i~  a very beautiful 
way. To get over the difficulty of the boy and /;irl ,bei~  of the m~ gotT •• 
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they brought ~ theBe prav"riJB, to say, that although they way belong to Lhe, 
SaIne gotra, if they belong to different pT((varaB then they could marry. 'that WIJ.8· 
a very clever ~ of getting over the d.ifficulty, so far as ~  mU.lTiage was. 
concerned. You can understand that 1n those days the lllterpreliatlOll • thfJ. 
law was not 8S rigid-it might have been good, bad or indiflerent-bu.t. it was-
suited to the circumstances. Learned people of the community came together, 
interpreted "the laws and they made it in conformity with the conditions (,f the 
society and the drcumstances of the time. With the institutioll of rigid courts, 
the law has been crystallised -and you jo not have ~ same liberty of interpretu.-
'ion as we used to huve in the olden days. Even more so now. I renlly pity 
tbose Sanntanists and orthodox gentlemen who ~  thnt they Bra following the-
Hindu law. What is the Hindu lllw today? . Is it the Hindu law as intel"-
preted by Hindus only? No. It is Hin.du law as interpreted'and on which the 
final seal has been put by Englishmen-foreigners who are not born to the law: 
and "hlthough tbey have tried their best to ~ r  the law, they cannot 
undefBtand the implicatiolls of it ~  they follow the legal methods. which are 
in conformity with the tegal traditions of their own country. Necessarily there-
fore we suffer from the advantages of the method 8R well RS the disadvontage,j--
of' this method. If Hindu society had advanced nnd did not need any progres_, 
I ~  understand the adv!,ntages of a method like this. Rut with R Rocif't:v liket 
this and a government when itl was not poplllar hnving taken up the i ~  
that tbay do not want to interfere with the la,wl: of the lleollle, Rocial progre'lt: 
of the people becll1lle absolutely impossible. Whot T qRvis i~. The Govern-
ment now must take C r ~e in both hands. It CAnnot, he contradicted thRt i~
ill foreign Government but now it CRn ~e the laws of thp COllntTV. If it i!: '.l 
change, they are-only aRsistin!!, they 8re- onlv helllin!!" nnd tho main brunt. t,he-
main responsibility of chanlting the Jaws of the country is on the heaflli .of thet 
re re e i~  of the p-eople. Therefore there is no jut;tificntion for the samR 
attitude on the part of the Government as it WIlS hpf,)re. From thp e i~  
point of view this pravara business hRS no stRnrlin!!. Anrl T rlo n"tRep how it CI111 -

be allowed to weigh with ~ . As I have lRid, these IIngntTnR RIAO. if not as un-
ifllPOrtant, cannot be considered to be of pBramount importance., 

This Bill does not have any repercussions on other parts of Hindu Jaw. 
Why Rhouldthere be- any difficultY, then j about accepting this BilI by this-
House and the Law Member supporting it. I do not really understand.Suyposing 
I grant to the Sanatanists that this BilI interferes with ..the blood relations. 
From the ellgeniCll point of view, I say, who has made the experimentR with 
regard to eugenics? After all the exogamy or marriages out of the snme 'circle- -
has it been always as advaIttageolls and is marrying within the blood been so 
harmful? Let me give you the instance of Darwin. If marrying within the. 
blood can produce Dal'wins, it can be good enough for Rlly community cin. the 
world. Darwin came of father and mother who wpre intimately related to each 
Dther both from t,he father's side and from the mother's side; $lId this in-marr:v-
iog of blood did not lead to any degeneration on the part of ~ e product On 
~e otber hand, Darwin has been one of the world's greatest thinker!:. - If YOll 
do not want to go to Europe,. I will give you another instance. Before I come 
to a modern instance, of this marrying within the blood, I will cite the case ..,f 
ilhe royal dynasties of Egypt in the olden days. They went ~ e  "to the extent 
of brother m rr i~ sister. And if we are not ooncerned with kings, let us 
eome down to the i bree i ~ of the Bedouin Arabs. -Well, can YOli get a race 
whicb is more brave, more honest anti better in every WRY than the Bedouin 
Arabs whose qualities of heRd and heart have heen praised all over the world? 

Therefore, my point is-don't go straight in for this mnrryihg-in of the 
blood. ! do not ~ mme.  that but I s8y-don'tflU-nt once be·so Imperstitiouc; 
88 to thmk that this _ in-breeding is something Rtroeiolls, somethinit horrible and 
abrnething nofl ~  for the race o! .Hindus. 'l'hi$ iR the scientiflc view arid I 
lritow that there will ~e lot ~ oppos1tion to these -news but I canMt think in any 

• 
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other waybut the scientific way so far as my training is concerhed and .hinlting 
in a religious way so far as my upbringing as a' Hindu is concerned. I want to 
combine both, if both can be combined'. That will explain my alluding to the 
science of eugenics to a certain extent. I say-why should we think that in' 
breeding in the same gotrawill lead to degeneration of the race." It is qliite 
likely that it might even lead to an improvement of the TRce. After all, what 
have the experiments shown? It has not been proved· that inbreeding leads;: 
to degeneration. There is' no . Mendel's· law about it. Nobody ~ tried ~ 
experiment Mendel's law with regard. to inbreeding experiments 1:0 far as ~  
beings are er ~ . On the other hand, so far as proof is concerned, it is 
the other- way round. _ Take the inst!1nce of Darwin and the Bedouin Arllbs; 
from the eugenic point of view we do. not and we cannot support any resistance' 
to t,be passil'll8 of this Bil1. 

Coming 'down to the ilub·castes. OM of the provisions of the Bill is tha1;, 
you can ullow sub-cll8tes.to intermarry. My Honourable friend Mr. Sri PrakasB 

• told you that originally-and the,re cannot be any doubt ~  it:-so r ~ ! the ~ . 
Iigious books are concerned, there were only four castes III Indlll-the r bm ~ 
the K!lhatriya, the Vaisyll. and tbe Surlra! Quite 'apart from the region of . ~ 
body where they sprang from what do we find,? The four Qastes have beeu' 
multiplied by geometrical progression. There are todny fout ~  caste'.;, 
in Innia. Is this religion or i~ i  society? ~  the Hindu society going to keep 
up its position in the future struggle in this world? Even so far as the oM 
relitgious scriptures are concerned, what is the justification for ptatiloma And' 
alluloma vivahass. ' Even the. great God Crel\tor himself in my religion 
savs that the 'Brahmins came from the mouth '. True' It was then thsir 
b;sfness to attend only to learning. I am not as.hamed of it. It waR like th .. 
Professor clasBin every modern State. Since it wa<; their duty olways iJo tleach, 
and receive instruction, naturally, metRphorically their Rtntus was ~  in the-
mouth of God, the Creator. So far AS the warrior class is concerned, they seem 

.,to have m~ from the 'arI?' If he is a warrior; he Illways fight'R wit.li the arm_ 
T say there IS a met.a.pboncal basis for the origin of the four different castes in- !Ii 
my'society. So far as the Vaisyas are concerned, my strength has come to me-
from my thighs and so far IlS my foundation on Mother Ea.rth is concerned, well., 
I have got to use my feet. Otherwise I will be II lame creature. It is true that 
this was twisted ~ was m ~ to suit ~eir. myn purpose by the priestI.v ~~ 
b ~ .1 am not dealmg ~re WIth the pnest closs. I am concerned with my 
r:eh,glOn and} say there IS nothing laughable or nothing degradirg in this idea 
o! the creatJ?n of the fOlIr castes. After all, if you read the modern 'psycholo-
gISts, tIlen ~e Jung Rnd Froude ana many of the mental psychologistlil sav 

,that after all. ~  ~r as the division of .b ~ i8 concerned, YOIl ~  pnly i ir ~. 
the .commUnItIes mto fOlIr e ~ e learned class, the fighting class, the' 
tradmg class ~ ~ the serving class and we have what Rnother psycologist 
Jung-I r~e  hIS ?ame-:-ca)]s the. "personas", if T remember rightly. So, 

~ I say IS. that m e~  of any.thu¥t ~ei  there to laugh at in this classi-
ficatIOn of SOCIety,. there lit somethmg III It which ever.v Hindu mfghtbe . roller 
of. At ~e same tlm,he has e ~r  need to be RShamed of the twiBtin ~ thEt, 
~e~e~er  that was brou!:!ht Ih by .the priest claBs. What reliJl'iong is there-
r C~  ~;  not b~e  deQ'eherRten and degraded by t1te priest cla88 and mRde it 
o 8UI 1 S own a ,vantage: . Take ~ e case of Christianity And thp. case of Islam. 

!h say ~  tlher. ebIs no ;ehgIOn whIch has not been , e~e er e  and ~ r e  by' 
e pne8 c ass e ~m  to that re i~i  . Th f ' . 

friends is this Don't 0 b h .' '. ere ore m" reque8t t,o my Hindu' 
religion Ann r~ i i  ~ ~e  ~;~ ;r;~  that ~  fbeen put on your own-
I do Mt yield my powem of thinkin t . c "!'Is. ,0 ar as T am cnncernerf, 
not :vield. whether it is in th . ~ 0 :nybody. r may be 'Wrong but I do-
re ~  flelr1. . e polItIcRl neJd or the- economic field or in the-

m. ~~ ! if&'YIlt .. : I, tbe medical fleld 811;01 
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Dr. G. V. Deabmukh: I should have thought tha-t you took that for granted. 
That being the case, my request tlb my Hindu friends> is-why go oy the inter-
pre'tations of your priests which have been put on the scriptures for thousand!; 

,of years. Now, you have had the benefit of education. You have the inter-
pretation of ~e thinking men of both ~ e East and also' what is more im-
por1i6nt-and I say this advisedly-and of the scholars of the West. If you 

·are in doubt about any point, they have interpreted many of £he scriptures 
impapially, not being i ~re e  in any particular interpretation. Under ~ e 
favoutllble circumstances, it is the duty of' ~ er b  concerned to interpret in 
his own light'; ,He should Qot stop at that .• It is his dutIY to instruct hil!l', 

,eountrymen at the same time. . ' , . , 

Now, take the interpretation about the origin of the four castes. I do not 
,oall the feet untoucha,ble, because they happen to be my feet.' Nor/do I con-
. sider my hands to be of less importance or my thighs to be of lesser importanoe 
'than my tongue and mouth, because I clin speak for a little while in the 
..Assembly . 

• 1 am very glad to see my friend Mr. Bajoria jest coming into the Assembly. 
I have' never found anybody more reAsonable, than Mr. Bajoria 'and wha.t is 
'inore, if things had been left to ourselves, to Mr. Bajoria and myself. and if the 
"Law Member had not ,butted in with his Codification C mmi ee~  lUll not 
'speaking of the present· Law Member-I, can assu!i.e you ths't by this time tM 
con4ition of Hindu society and of women in particulnr would hnve very much' 
improved, .. ' 

fte Honourable Dew&Il Bahadur Sir A.. Ramaawami Kudallar (Supply Mem-
!ber): You are applying third degree to Mr. Bajoria. ' 

Dr. G. ~ Dellhmukh: He is so very reasonable. it 
;[At this stage, Mr. President (The Honourable Sir Abdur Hahim) re ~e  the 

, C~ .ir. , 

I am sure ~ e  he gets the 'opportunity to speak. ~ himself will say flh .. 
Illarne thing abQut me. (An Honou7'able embe~  "Wait and see.") What 1 
ny is this, that since the head. the hands •. the thIghs ond ~e f.eet belong to .the 
.-aame organism and ,are of equal importance so far af; the vitahty of the sOCleiy, 
.is concerned. where does the question of caste and sub-caste and much less the 
.question of touchability and untouchability comes in? I say it is abilolutely .. 
wrong interpretation. which has been put. I am very sorry I have got to repent 

,the same thing, but I cannot help, it because I feel so badly about it. It is very 
unfortunate that the members ~  m'y society should go on with these interprets-

1Iion8 and leave the wheat behind and be satisfied with this wretched husk. 
I enn eXplain the historical reason for all this ir~ i i  and for t,he multipli-
"cation of castes and sub-castes. We did not }mve i ~ better t.o do than 
to sit down and spin threads. Not having much of an ambitiOUS r~r mme 
tlO far as this country is concerned and not being able to involve ourselves into 
adventures 'oCa magnificent kina, aU' our energies were wasted in producing 

-castes and sub-caRtes and whether I Rhould i ~ with yo,. or ~rr  with YOll . 
.After all, nourishment and reproduction are the neceRsities, of life ann it is no 
'wonder that the energies of the human race should be incessantly a.nd peren-
nially engaged in considering these two questions. ,rao not hlame my ancestors 
for all the thing-A which have ~ee  created. hut :r do blame the re e~  genera-
tion for not ki ~ the right view of thifltgs with all the favotlrable- circumstr>nces 
.of research and education a.t their disposal. ThAt is wltere m:v h",nrt, b ~ !  
,find I am surprised that 6-ven at this timl' we sho.1I1d hnve these i~ i i  of 
praWoma and anuloma m rri ~e . Will my brother Mr. GoVit:ld DeRhmukh 
"tell me whether in the marriaA'e laws the SltI}leJlAB not been given effE'C't t,o with 

e~ r  to these marriage laws of the Hiadus? If it has been done away with. 
·aU glory to them. The upper ol9.sl1 man can marry the' lower class woman. 
'That is the anulomlJ marriage. I de noli know -wh.ther there lVere proftteen in 



'THE HINDU !IlARRIAGE DISABILITIES RBMOVAL BILL 6Y9. 
~ e ~  even in the matter of marriage. A Brahplin could have fow' legiti-
fllate ~ e . He could have a Hralunin wife to whom the IXIsition of im r~ e, 
~ .i  glVen. I::)econdly, he could have a Ksoatriya wife, who was second ill 
~ r . e. Thirdly,. he 'could ~ e Ii Vaishya wife and foul'thly a Shudra 
,;~e  All the r~ e  were ~ m  because they were am#oft'a m rr! e i~ 
~m r , a ~ r  could have three wives and a Vaishya could have \w(). 

w'lVes .and a &hudra could have only olle wife. Do not forget .there were' 
capItalIsts and profiteers even in those days with regard to the marriage. If 

,that ~er "as followed, th.en they were valid, but if the reVerse order wall. 
~,e , th.en the ~ was II! the fire. 1'hen, they were invalid. _ And so far 

as ~e marrIage r ~ a ~  class man to the upper clalU! woman was concerned, 
~e Issue .of ~  m.al'llage was considered illegitimate and branded with all 

kmds of i ~. ' 
Only the other day while reading the debate. on South Africa I was remi ~ ·. 

of ~ e Sout.h African situation today. I do not w'ant to im ~ pOliti(lS in ~ 
SOCIal questIOn . . . . 

" . 
Sir Syed Rasa Ali (Cities of, the United Provinces: Muhammadan Urban):. 

This is an anecdote. . 
Dr •. G. V. Deehmukh: I think Sir Sy.ed RaZ!\ Ali will tell'us if it is a fact. 

that the South Africans do not like the native population to marry the European 
girls. • I 

Sir Syed. Rua Ali: They are bitterly opposed to it. 
Dr. G •• V. Deshmukh: The only point whY, 'l wanted .to aay that was that 

~  every 'coInlllUnity does that .. But, then, now we ~ e been here for-
thouasnds of years irrespective of .the fact where' we c8lJle from .. It matters. 
not whether we came from PalmIrs or wu came through Afghamstan or we 
sprang in the soil here. ~ e~ we are.Aryans or ~ i i , we have all been 
so long on this soil and thIS SOlI has gIven us nOUrIshment and food and has 

.. formed OUI,' blood and our bruins and, boneH. Is it worth while, therefore, to· 
keep all these differences? Have we. ~ ,heen. merged into ~ e i ~  Ha.ve-
we not Qeen merged into ene type oJ mdlVlduahty? Any Indlan-I do not r~ 
who he is-who goes over to the foreign countries can immediately be found out-. 
across the crowd on the opposite side of the road even in London and in Paris. 
You can say: Here is my countryman who is going acroS8 the road. I do not 

. care whether he is a Parsi or a Musljm or a' ~ ri i .  or 8 H\ndu of a dep,esseQ 
class or a high class Brahmin. I can always spot an Indian b.ecause ~re is. 
something very distinctive about him. That. means th&t. nature has not failed in 
its attempt .to hammer us into a type of na.tionality however much to our conceit 
we may say that we belong to this blood or that blood. 'After all, we have-

• become Indians ·now. Thnt is so far as all the Indians are concerned. ,;So far 
as the Hindu society is concerned, is it necessary that we should obS'erve these· 
castes and subcastes? From four castes you have come to 4,000 castes with· 

, regard to dining and marriages. Now, dining is a socia) side and Ido not deny' 
that marriage is also a social side. But. what does the Bill· do? Does the Bill 
say that you shall marry? No, as has been repelttedly pointed out, it is. per-
missive. Y0ll; need not marry, but if ,Vou do marr.v,·no law should come in and' 
lIay th&t the' children of this marriage shall hc illegitimate. Look at Russia. 
Because of the ignorance of the parentll. the children sha.ll not be bra.nded .. 
Therefore, I say that where marriages do take place, there sh.uld be a pennillsive 
law.' Not to Ilccept the child as a legitimate child of the marriage is a morar 
wrong and it should not be a legal wrong so f.ar as we can help it. Therefore, 
I say that the provillion thnt has been put forward wit·h regard to the sub-
castes is very wise. I do not think it ~ e!! as far. My complaint againsil'my' 
own brother's Bill is that it does not go as far as I would have liked i~ to. Tha 
way he has curtailed it that only Ilagotral! Flhould be covered by it does noh 
satisfy me. It cannot satisfy any intellectual person. Why not have 'Qlpiftdrill> 

"all well. After all, as some oJ my friendl! themselves have ~ e e . a matemllrl' 
cousin can De a legitimate bride 'and I ~ it mustl be admit.ed by a Hindu' .. 
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1" e.ll3 rate, ~.  ij a lIapinda marriage in oertain sections of the HinduBcanntt 
be looked UPQP. Il& i~ e, aow can ~  suy ~ u .agotTa marriflge can b61 
.i e i im.! ~ i' Therefore, in my opimOll he has gone aloDg the, pat.il of It!8IIIt 
.re i ~~~. 

One thing I have. learnt from my experience in this House. It is u8ele811 
.and hoptlless to cOIlvince my Hindu brothers by proving to ~ em that an,x, 
-lDeasure is according to religiOn and -that what"ever you Ilre suggesting in this 
'_House is according to the tenets of the Hindu religion. It is ! ~  task 
.and I hope no f.uture reformer will waste his ~i e on it. , When you were in \he 
-Chair, Sir, and when many of the social reform meusures were propounded in 
. this House, I then, being a tyro in social rdorm, had the idea that all-that I 
had to do was to convince my Hindu brethren that a thing we.s in the Hindu 

-.• criptures and it will be followed. Then all that 1 .had to do was, at frent 
_personal inconvenience, I do not say expense, to bet hold of the Hhastris and 
Pandits. I wanted them to explain things ~ me as to what the real position 

~i  the Shastras was. I must admit that even among orthoftox classes at the re~ 

sent duy there are mnny people w:,o hold Ildvnnced views, ~  in m.v opinion 
-right vie.ws. I was fortunate enough to come across them and they explained 
io me that this was the right e ~ i . With a childishfait.h, I came to 
. this House thinking that.all t11l.t I had to do was to show these things in our 
1;criptures and tell them that these are tht-l authorities und they shollld ~i  

by them. Imagine, Sir, lIly disappointment wheR I saw Honourable Meml:iers 
:of the House, educated, learned, representing, intelligent Rection of my com-
munity coming forward and-snying that. the scriptures were mi1sapplied. They 
·did not dare .to say tbat the scriptnreR were wrong. When that would not stand 
the ground, then they said it did not apply t() present day circumstances. If 
it does not apply to present day circumstances, well then, suggest something 
'which will be applicable to present day circumstances. No. Sir, that ,,'us 
not done. Even an intelli,gent person like Mr. Aney gave Fame explanation in 
. this House which was heRrt-breaking. When the RilI for women's right tt) 
property and divorce, residence Rnd maintenance BillR came before the Houl'le 
here, my friend Mr. Aney adopted the uRunl policy which thE' Gov.ernment of 
India follow8. When I brought t1eresidence and maintenance nm for m ~ , 
.. Mr. Aney said, why bring in such a piecemeal legislation, we must have whole-
1'!81lf ·legislation. ,r remember very well in thii:; HOllse when I said. very well 
'brin!! wholesale legiRlntion. he ~ i . whnt, Ilre you do:ng? Are YOll t.!Jinking-of 
uprooting the whole Hindtr societ.y? How Mn the Hindu socif'tv ('cmtintlfl? 
'Thi!l was the ~ e of. an intellir.ent ~ ,r  like Mr. ~ . I -am' not, mnking 
-any. ~ e  dgBlDst hIm, becanf;e he ]f; not here .to nnRwer them. It if$ in the 
LI:'r.nlllatlve ARsembly Debat.es ann anv onfl can refer to ·-it. I can unnerstann 
my I}0nollrable frienn Mr. BnjoriR. Ro far aF; he io;; er ~ , 1 was nma7.ed 
. 'lit. the progressive opinion held hy ,him ('om;idering-the nllmber of SanatljnistA 
_who WPTe e~ i . him 011 to put f?rward their viewr; on thE' suhject. He did not 
~ er allow.hlmself to be theIr m ie~e. Tndeen if T rcmembl:'r rirthUv, 
It waR Mr. Baloria who agreed to my tpgidencl' ana maintenance Bill for Hinn'l 
~ m . Mr. Bajorin Rgreeo when f;O mnny ~ i .; ; nncl orthonox i~ 
. dId not agree. 

Babu ~J  B&!Ol'i& (MaI'Wsri AI'HlOciation: Indinn Commerce): ~  I d'd 
-not· ngree WIth your RIll. ' 1 

Dr. G. . J. .~  You agre'ed t{) the idea underlyinO' the Bill h"1 
.. oom,es to the lame thlDg. _ ., W It I 

B&bu Baljna'h Baforia: The Honourable Memher is misrepresenting me. 

. Dr. G. V. Deshmukh: I will ask my r ~ friend to point out ill 
• t.he ~ ~rr  eb~ e  thcmselves whether hI" IlRTeecl to or f)ppoRed the measure. 
~e  ~ r N.  N. SlrCar could not go ,t.o f·he lenllth of Accepting mv Divorce Win 
~  w en he W88 good enough t.() a.ppoint It Committee at' my' sllg,!"edion fo; 
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~ i e e and i i ~ i e Bill, my friend Mr. Bajada ~m , ureed to 
jt Is that correct or not" -

. Babu BattDAth __ &jOria: Not to the Bill, but !.o the motion that there, should 
he residence and maintenance for women. 

Dr. G.-V. Dtlhmukh; I honour men like Mr. BBjoria for ei~ honest and 
:'robust opinion. I cull understand it· is merely a. matter of convincmg them. .1 
'promise the Honourable ·the Law em~er that If he findll that ~~ whole eo(l1-
:fication of Hindu law will not go throllgh 'on UccoUllt of oppOSItIOn from the 
:Hindu eommunity, all that he hilS got to do is to come forward with me anet 
Mr. Bnjoriu and we will !1ee thnt some of the meaSure!1 go through. I feel con-

• -fident about Mr. Bajorin. I will give'you another instance. J\{st ~ as .re-
-gards this -Intestnte Succession Bill, I ean tell :vou thnt t.here is a lot 01 dISCUSSion 
going on in some of the vernacular papers. I reRd in one of ~ Me.rathi papel'll 
and naturally in some of the English pallers 01so,-1 do not kno\Y what is 
'happening iIi other part.s of the country, there i!1 Il lot, of dillcussion' going on 
about this -Bill. I find the Sfinntanists are opposinl:{ this measure sayina-thnt 

_ it would lead to breakage of property, as if human bei ~ are mennt for property, 
~m  property is not meant for human being!!. But thrit is beside the 'point. I 
lIubmit that these orthodox men are now .ri i ~ that so far as women are con-
-eemed, the Property Bill of 1987 has been 'very ~ , very just &nd it gives 
"'Women substantial rights. What was then ~ em e  by'them is now prai!!ea. 

Bab1l BalJDath BaJorfa: Ques.tion. 
r.~ r V. Deabmukh: I do not Imow'.whllt is takwg place.in that part. of the 

>country from which Mr. Bajoria comes. Mr. Bajoria may question as he likes, 
'but in my pano! the country, this is what is going on. I, do not'know about 
Marwari community. Whatever Mr. Bajoria may say, I still mnint.{lin that 

. the ort,hodox men approve the 1937 Bill. They actually praise the Bill. I say 
1;0 the Honourable the Law Member, take cour.!loge in your hands, proceed with 
the social reform legislation. You have all the i e i ~  opinon behind you 
1n this country and the very persons who· will be. condemning you today 'for 
-abme of this' piecemeal e~i i , if you cannot make wholesale reform, will 
be,the very-persons who will praise it at a later date. 

With regard to t,he provi!';ion!1 of the Bill 1lO far as marriage between lJub-
-eastes are concerned, why should objection be taken for it? Aftier- all is IJqid 
and done, everybody would like toO he clas!';ified under the four CBsteS·. Shoul-d 
';vou really not" heJp jn the merging of all sub·castes into each other anc1 re ,,~ 
'ji to its pristine purity of four castes. I want to put it to t.he Sanntnnists, cl. 
you not want the Hindu p'l)Ciety to ~  back t .... ihl tlrillinal p'lrE' form? H t.h'" 
'Sub-castes marry among themselves what is goinlct to be the effFlct of it? AIr wiJ] 
be merged and there wm be only four main OO!1tes. Can there he a more 
·desirable piece of,reform from a reli,;{ious point of view to k~ back t.he religion 
1;0 it!1 pristine pure form? Is that not an objMt for which mv Honoumble 
.'friend Mr. Bajoria and othf'rs should contend for. i i ~ the J~  Mpmber. 
which is to produce pure Hinou !! ~ie  Tt is the duty of evert Hinclu t.o go 
'back to pure ~. I . ~ Raid in i~ Romie-that. 1 am ,·ery' prolld t.o hav" 
'been born a Hmdu. That IS not Il blmd stat8ment baRed on superstition. 
'1 filld in m:v stud:v of HinduiFim t,;l'It it cont.qirtFi e-.er.v provision that. will FlatiafT 
'my conMience. and that no Hinclll np.f!1l l,.,ok to anv other reli!!'ion f'lithE'r for the 
1'!atiRfnction of his heart or thp FlRti"fMti,.,ri' of hio!:l hMIl or eVf!n for thp low. Whnt 
is it that it cloeR not contnin'1 F.ven liS iP.P.'II,.clc: the dRIl!!'htf!r'g inhp.rit"nC'f! Rhe' :will f!f'it one·fourth of the hrother's share. I admit that my MURlim friend,; aIR,., 
have he!'n VE'ry Advanced in that respeet. . 

Babll Ballnath Baforta: You are miRleading the HOllse. 
nr. ,G. -V. DUbm1lkh: Mv HonQUrable friend savs I am misleadin... the 

"lJOllRP.. I defy him to T,rove 'tht T nm ~r !. And ~  .ill more. T win ten 
nitn how thnt Rhnl"!! of th .. dstl!!'bf:4'r WAR ~  .. rfied intoO doW1'V bv a ~ kind of 
triok. And it is ~ we only who nl'f! eonllemninl! t.bill ~;  of ~ 

'1p,/rlt.imRfof! fIIhAI'f" o£ 'he dRtlehflf'p. 'Mft1l11 himRelf II":VR· thfa' the "nare of 'lie . 
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daughter should be one-fourth of the brother iii sluye. ~ even so early ~ 
commentator as .i\'ledatithi W110 lived about the, year 700 cOlldemned this &hang-
ing of the daughter's share int.o dowry. lt was a finesse, e ~  tthe poor 
~ er  who were then ignorant and unlllducated. And they were kept pleased 

by !laying that they were being given dowry, by ~ pomp and ~  of marriage_ 
What does that mean if it is not cheating?'" . , 

Babu B&ijn&th Baloria: Sir, op. a point'of Qrder how do these point arise 'On 
the Bill now under discussion ~ 

Dr. G. V. Deabmukb.:.l think the poillt does arise. I say it is the priest-
craft that has done this. Apd if you allow 'marriage among 8ub-casttes, I say you 
are not:goir{g be ~  Hindu religion; you are only re rii ~  religion w 
its old form. Therefore the comments you find in the papers in'regard to clause' 
2 of tl:w, Bill are useless. I have heard comments even ill this Jiouse that this. 
it! an ' attempt to get a . social measure passed whieh is not 
before the cOUlltry:.. Nothing of the kind; all these provisions are in the Hindu 
law and the Hindu scriptures, only one oommentator after another in trying' to-
ahow off his own knowledge put on different glosses on the text. And thati IS. 
how, my friends like Mr. Bajoria, .and their followers put forward aU kinds of 
excuses to intem.\pt the progress of social reform. But i~ is not aga,inst 
Hinduism at all. One argument is advanced that the public have not demanded 
it. Butean there be better r ~  than facts, so far, as the public is 'concenied_ 
I4lUppose in law they. say that one fact is worth more a hundred rules or laws; 
and I say that one fact in public lile,is better than any amount- of so-called 

... public opinion expressed'in the papers. What is happening among hetter clals 
Hindus? If a, girl wants to marry 8 boy or the p'arents, of 9. girl want to marry 
her too some hoy and they belong to the satpe gotra, they try to circumvent thrttr. 
by giving that girl in adoption to Rome other parents, a thing ille(!al in its8lt, 
because no girl eRn be taken in adoption under Hinnll law. And those who are-
proud of Hindu law,and Rccept Hindu law at the-hands of European judges of' 
the . Privy Council keep quiet f>ver it and. do not say one word. But 
when 'taking all' these facts into consideration some poor legislator comes tn' , ~ 
Romle and wants to change or modify the law'so tllat individualR may beflttacJ 
to the ir m~ e  or the circumFltRnCf'R mavbe fitted to the individualR, thpre 
is a howl and uproar from one end of tbe country to the other that religion is' 
being uprooted ancl..society is b'eing- destroyed. But one fact is enough; and thiR 
kind of thing is happening not aIDong ignorant people or people who only wanil 
to make money. It Mmes O'Ilt of better human sentjmenfs, sentiments of devo-
tion and love Rnn regard, and when two youthful hearts wBntto fulfil their 
destiny by marrying, here are these rigid artificial impediments and you fome 
them to circumvent them by all kinds of devious methods. Is it' not ri~  fliat 
this let;slator should netice these facts even if they happfln rarelv and among' 
educated people? When the question" of sepRrate re",idence and maintenBnee' 
was put forward I pointed out that tbe circmmstanceFl are changing'. Yon ftnd 
many of tln?se so-call.ed educa1Pd men possibly Rfter their return from Rurope-
at the expense of theIr fnthel'jl-in-Iaw rnA-rrvi"g f>thf'r eoirls. It is for vou 4 to @laV' 
whethp;r this ~  'be made 1ee'al or otheM\'ise. hlit whv FlheuM YOII force his' 
first WIfe to hve under t.he- same roof with the C ~  wifp? DoeFl i£ Tl",t hurt., 
her? But. there again opposition ClRme in Rnll unfortunatelv WI' Muld not' 
a\lccAed (In"! til manv ~i C m , e ,  Doeq t.he T,A,W nel\R1'i:mpnt. of th .. Oovern-, 
ment of IndiA, wRnt, that there Rhould he i~  from hllnthp(/s of t,housanllR' 
of peonle that thev wanfi .to moJTy outc::id".'th"ir MRf,"An'f! t.hf'!rF'fo7''' t.he lnw 
sh,,1l110 he cha.nged'? Roon Aft!'r we CRmA herp thAr!" Will'! an inFltFlnc" whieb. 
occurred ..... 

~b  Batlnath BaJOrl&= Why not marry tmlll'\l' ~ Civi1 MRrMRl:'e Act? 
Dr. G. ~ Desbmukh: I will come to that: T ~ tpll VOII whv, 

- Rir. I\n inFltA,noo hapJlenell of a rnA,rMllQ'A in Rf'ngRlore h,.fwel>n' q 'F'l1l'OneA,I!l' 
. gentleman, a.nd a lady, and therp was IIIome question ItS t.o its vA1illitv. whether 
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It W8I in ~e cantpnment or outside i~. And the then Home Member,-I think 
it was Sir Henry Craik,-brought forwal·d /I. Bill to rectify that. That is how, 
societies are kept together and built up. You CUllllot say that bpcBlIHe members 
of my society have not put forward petitions for 6l1ucting' this law therefore you 
will not do it. It is for tHe legislators and the Governmeut Department, to e~ • 
what things are necessary and suitable to the environments and changing cir-
cumstances in the country. They say there is no demand. I say t,here is a be ~r 
demand than sending petitions. There have been scores of instances in my 
own part of the country where daughters have been given in adoptipn so that 
these marriages may be performed. ,That is a ~ which ought to strike the 
legislators and the Law Department and the representatives of the people. 
Instances like that are daily-multiplying; all that is wanted is that you should 
have some measure for the relief of these people. By education, by culture ~  
by instruction they have come to a stage when although belonging to the sarna 

,gotra they should marry. There should be permissive legislation for it. A point 
has been made, "why do you not marry under the Civil Marriage Act?" Who 
are you to tell me that? Why should I marry under the Civil Marriage . ~. I 
am as much a Hindu as you are ... 
, Sir -OOwUjee 1ehanglr: Whom are you addressing? 

Dr. G. V. De8hmukh: I have heard this cry all o'¥er t.he country. They put 
it forward as an argument, and I think it is something like an argument which 
an Honourable Member from the European Group put forward the argument nf 
the war effort when we were discUBsing the South African situation. -

An Boaovi.bIe Kember: No politics. 
, Dr. G. V. Desbmukh: All right. They say those who are willing to marry 

they should marry under the Civil Marriage Act. I am al much R Hindu as you 
are, perhaps I am a better Hindu than you are . . . . 

Sir OOWaajee oTehanglr: Who is you? 
Dr. G. V. DeshmQkh: I may have madlol better attempts to keep the Hindu 

society solid, than merely spouting mantra8 and Bloka. What right has anybody 
to say that I should marry under an Act which tioes no(belong.to me. It is my 
duty as a member of the Hindu society.. . . ' 

Mr. JlOo8elnb1Lo,y A.. L&lljee (Bombay Central Division: Muhammadan 
Rural): And a Brahmin as well. .-, 

~ 'Dr. G. V. De8hmukh: Yes. lam proud to own that for the time being. III 
the olden days it was r ~mi m  nncestors-who used to make the law, and 
it could not be Mr. Bajoria's; they would not have a,ny say in that. 

Sir OOWlljee oTehaDglr: Are you a Brahmin? 
Dr. G. V. Deshmukh: Yes, blue-blooded Brahmin and my gotra is ka,nyap, 
W,hat right have they to tell me that I should desert the Hindu fold, I am 

born a IJindu, and will be a. Hindu Rnd nobody has as a right to take away m1 
hereditary herita,ge of' being born a Hindu. You may tell that to somebody who 
is ashamed of his religion. I am proud of ifi. It is not for you to tell me that 
I should give up my own fold and marry under the Civil Marriage Aet . . . . 

.An JIcmourable Kember: Not under the Gour Marriage Act. _ 
Dr. G. V. Dellhmukh: Whether it is Gour Marriage Act or Civil Martinge 

Act, it is my duty as a Hindu to see that Hindu law is improved ... 
Babu BaijDath BajOria: Then. you admit that a marriage under the CivU 

Marriage Act is not a Hindu marriage? 
Dr. G. V. Deshmukh: I have very little time and if I ~ . I would like to 

finish it today, hut if my Honourable friend, Mr. Bftijnath Bajoria, keeps 01'\ 
interrupting me I will have to carry on. 

Sir, this poinll has been raised by cenain non-Hindus Rnd those e i ~ of 
Hindus who have ,given up the Hindu fold-I am tallcing ahout Arya m ~b 
and Brahmo Samajists; ,I have nothing but respect for them; I am all for liberiy 
of opinion. You must have seen .~ I voEed for the motion with regard to the 
Satyarath Prakasha. Afrer you decla!ed from the Chair that it wall a queltion 
of the application of the Defence of Indio. Act. 1 thought here was fln 0PPO" 
tunity UJaii I should give my opinion that we shall not gQ 6ack to the Clark miiIille 
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ages. that ~ i must ha\'e liberty of opiniou, ibe ~  of PI'CBS aud liLert:; of prilltini 
our opiniolls in whutevlJr way we like. Otherwil;e progress is impossible. _ 

If I detllch l11,Yseli from the, Hindu comnlUuiiy uud lllake thitlgs easier for 
myself it will not be "CreditablE:' to me. Why? AllY third-mte lllUll can do thut; 
you lleed not tell him thnt. I wunt to dig my toes ill the Hindu ie ~  and J 
want to see that Hindu Society it; improvecl, Alld what is of still greater 
advantage to me is . ii~  that in trying to improre the Hindu sodety I need' not 
have any innovations. Those wAo know the .H:udu la\\·. only by proceedings in: 
the courts may perhaps .be ~  at my Itssertioll, b ~ I d.? say that if you 

~ to renovat-e and purdy the Hindu law YOIl Heed 110t go to MY modern legis-
~ re. r ~ , ~  lleed ~  go to any. ~er socidy for bringil'!g the Hindu law 

.1n oonfor'1uty wtth the ctrcumstances of t.he soeiety todflv. or the society in 
conformity with individual progress, ." 

Mr ••• GJlJUDddlll (Punjab: Landholders): Whut ure the pr!lctical disabili-
ties of a person who marries under the Civil Mllrringe Act'll )mnt. to be 
educated on that point. • 

Dr. G. V. Deabmukh: My Honourable friend, Mr. Sr: l>ruknsha, I think, 
told . you that to fi. certain extent'.. When he gave his .individuul ,instance he 
'aid '1 do not '\nmt to oreak myself away, from the Hindu joint family; I don)' 
~  the Hindu joint family to be broken up; I WUllt to have my daughter-in-
laws aCGording to my choice', '!'he greatest disadvalltage ill that you Bre sup-
posed to ha'\'e ceased to be a member of the joint Hindu family, . 

Mr. BOOIeiDblloy A. Lallj .. : It is very very bud. 
Dr. G. V. DelhmUkb.: ! do not say that the joint Hindu fnmily is (I live thing 

today, it exists on p!lper,-it exists for evading income-ttlx! 
The ~ b e Sir .&IOka Boy: Are yOlt 'joint' with your, brotb.er? 
Dr. G. V. Dllhmukll.:We I1r& both jOint and otherwise. We hnve arranged 

ill such a way that we conform to the modern society. 
AIlBOIloura.ble .ember: What about int'Ome-tax'l 
Dr. G· V. Deahmukh: I lUll not backward in that respect. We ha'/e 

modified the Hindu Law without going to any other law .. 
l:3ir, when they say 'why don't you marry under the Civil ~~ rri e Act', 1 

lay I refuse ~  do so. Personally'l i~k how often I may ~ e in my opinidb. 
I do not see how I can cease to be a Hmdu. 1 am born !l Hmdu, ~  Olle of the 
tenets of Hindui.sm is that you ure born, You must be born u Hindu. 1 do lIot 
'Bee how human beings Ollll change' ~  is created by God. When e~e ,priest.' 
come forward and sav he is tl couvert, hc has gone over to the other rebgton, all 
1 ean say is thnt ·~ e  do not e~~ J~  the grand ~i ~ e  of i~  religion. 
If I am born a Hmdu how con a priest s wuter or reClttlhon of "fantrus tUnl me 
into sonie thing else, into a race horse? How any human agency can change me 
into anything elRe? Therefore I am ,not g<-1,ing to' give up my herE'ditary heritagE:. 
The lE:'8S we henr of this silly talk of 'go and marry ,under the Civil Marriage 
Act' the better for all llonccrned, My duty is :thnt I Jb ~  sel;l thntHind'.l 
soCiety is reformed and that it is brought in conformity with· the i~~ 
environments of the time. :r'hjs is what I think I owe tomyaelf and to ~ 

~
ie  to which I have the proud .privilege ,to belong. 

, Mr. Pnlldent. (The Honourable Sir Abdur. Rahim): Hns the Honourable 
Member concluded his speech? . . 

a.,G. V. Deabmukh: I have mRny more things to talk abouts The Hindu 
society is such t\ very big thing. " ~ 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The Honqurable Mem-
ber can continue his speecb on the lIext day allotted for Bills.: The House 
stands adjourned till Monday, 11 A.M. .' ", 

• The A8sembl;y then adjourne.) till· Eleven of the Clpck on Mona ••• he 18th 
November, 1044. - 'i . . 
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